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CORRIGENDA.

In the Legislative Assembly Debates, Simla
Session, 1930—
(1) Vol. 1V, No. 3, dated the 10th July,
1930—

(i) page 69, line 4 from the bottom, for
48 Mtcthl'(k " 'M X3 u‘ch.
words '’

(#i) page 72, line 7 from the bottom, for
** coneeiably ' read ** cobeeiv-

ably *'.
(1) page 91, line 14 from the bottom,
for **1 do not...... Resolutions ™~

read ** 1 do not want to read tv you
all the recent Resolutions °'.

(i) page 93, line 10, for *if your
please '* read ** if you please

(2) Vol. TV, No. 4, dated the 11th .Juiyv.
1930, page 129, line 22, for ** those
are in favour ' read ‘' those wha are
in favour "

(3) Vol. IV, Na. 6, dated the 14th .July,
1930—

(1) page 291 line 13, for ** | am aware '
read ' 1 am not aware '

(i) page 306, for the reply to unstarred
question No. 53, substrlwte the fol.
lowing :—-

“Mr. G. M. Young : () Yes

ih) A copy of my letter. date]
the 24th March. 1930, 1»
Pandit Thakur Das Bhargavya
in in the Library

(o) Page M40 line 20 for * inmport.
anee " pead C impertapes T

f4) Vol 1V No 7. dated the 15tk July,
194 page 4684, from the firsr sub.
Jeet-heading deleie the word ** A juer-
Merwara ™.

(5) Vol IV, No. 9, dated the 1Tth July.
1930, page 610, line 18 for ** Mr.
K ¢ Mitra ™ read My BN
Misra *’

(6) Vol. IV, No. 10, datedd the 18th Jaly.
1930, page 661, offer the reply tn
part (c) of starred gquestion No. 296,
inzert the following reply tv part (!
of the same question :—

** (d) Certain concessions were given in
the 1929 examinstion which was
for departmental candidates only. "’
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LEGISLATIVE ASSEMBLY.
Monday, 14th July, 1930.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Mr. D. K. Lahiri Chaudhury : Sir, may I ask the question which
stands in the name of Mr. Das, with your permission ?

Mr. President : I have received no information from the Honour-
able Member. Before the answer is given, I should like to point out to
the Honourable Member that the practice of my Honourable predecessor
was that, if any Honourable Member wanted another Honourable Mem-
ber to put the question standing in his name, he should intimate that
fact in writing to the Honourable the President. In this instance, T have
received no written requisition from the Honourable Member, but as
ihe Secretary says he has received some letter, T allow the question to
be put on this oceasion. But in future the rule which was in force during
the time of my predecessor should be observed.

DISCHARGE FROM THE PoLICE SERVICE OoF MR. GEULAM KasiM KaaN, DEPUTY
SUPERINTENDENT OF POLICE, PESHAWAR.

1. *Dr. Nand Lal (on behalf of Mr. B. Das) : 1. (¢) Is it a fact that
Mr. Ghulam Kasim Khan, Deputy Superintendent of Police, Peshawar, was
recently discharged from the Police Service ?

() What were the causes which led to his leaving the service pre-
maturely ?

(¢) Were thére any charge or charges against him and, if so, were
they enquired into, and by. whom and with what result ? .

2. (a) Did the case ever come up before the Public Service Com-

mission of the Government of India ¢ If so, what was the finding of the
Commission 1

(b) Was the finding of the Commission unanimous § If not, was
the question referred to the Government of India ¢

(o) Did the Government of India back up the majority decision or
the minority decision ¢

B 3 (a) Is it a fact that shortly after this case was deecided, Sir
Philip Hartog, a member of the Public Service Commission, proceeded to
England on leave and from there submitted his resignation %

_ (b) Was there any correspondence, prior to his resignation. between
Sir Philip and the Government' of India ?

(e) I§; it a fagt that throughout in this correspondence, Sir Philip
stressed his contention that the Government of India should, as a generai
role, support the majority view of the Commission ?

(225 )
L6CPB(LA)



226 LEGISLATIVE ASSEMBLY. [14tE JULy 1930.

{d) Is it a fact that in spite of Sir Philip’s contention, the minority
view was upheld ?

4. (a) Will Government be pleased to state what has been the practice
all along in cases of difference of opinion in the Commission ?

(b) Does the majority opinion prevail in every case ?

(¢) In how many cases, since the establishment of the Commission
has the majority view not been upheld ?

5. Are Government of India prepared to lay down for the future
that in all cases of differences of opinion in the Commission, the majority
view shall prevail ¢ If not, why not ¢

The Honourable Mr. H. G. Haig: 1. and 2. Mr. Ghulam Kasim
Khan, late a Deputy Superintendent of Police, was removed from the
service in February, 1928, by the Chief Commissioner, North-West
Frontier Provinee, after a Commission appointed to hold a public enquiry
nunder the Public Servants’ (Inquiries) Aect, 1850, had found him guilty
of the charges of having acquired during his service a large sum of money
by illegitimate means, of having bought land without permission, and
baving failed to report such purchases.

An appeal against the Chief Commissioner’s order was received and
referred by the Government of India to the Public Service Commission
for advice. The majority of the Commission considered that the ouly
charge proved against him was that he failed to report his acquisitions of
land. The minority eonsidered that the main charge was also proved
beyond any reasonable doubt, namely that he had obtained by illegitimate
means a large sum of money with which he had purchased land. On
receiving these two different opinions the Government of India made a
thorough examination of the case and accepted the conclusions of the
Cemmission of Enquiry supported by the minority view of the Public
Service Commission,

3. (a) Yes. I must make it plain, however, that Sir Philip Hartog’s
resignation was submitted on personal grounds and was not connected with
this case.

(b) No.

(¢) and(d). Do not arise.

4. and 5. Within the Commission the decision of the majority pre-
vails, though it is open to any member to write a note of dissent which
may be forwarded to the Government of India at the discretion of the
Chairman. In regard to the acceptance by the Government of India of
the advice tendered by the Public Service Commission, a convention exists
that in regard to certain classes of cases their advice should be accepted,
save in exceptional circumstances. It is the desire and the practice of the
Government of India that departures from the convention should be as
few as possible, and it is only in very rare cases, such as the one now under
consideration, that they have departed from it.

REVENUES oF THE INDIAN MUSEUM, CALCUTTA.

. 2. “Mr. B. C. Mitra : 1. Will Government be pleased to state
what js meant by a grant-in-aid institution, and the difference between a
grant-in-aid institution and a Government institution, and whether the
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revenues of a grant-in-aid institution are credited to Government, and
whether grant-in-aid institutions submit their detailed annual budgets to
Governmeunt for sanction ?

2. Will Government state (a) whether the Indian Muscum of Cal-
cutta is a grant-in-aid institution or a Government institution, and when
the said Museum was built, and at what cost, and who provided the money,
and whether the revenues of the Indian Museum are credited to Gov-
ernment, and (b) whether the Trustees of the Indian Museum can have
any private income, in view of Resolution No. 19 of June, 1916,
Government of India, Department of Education, and (e¢; whether the
Trustees of the said Museum submit their detailed anonul budget to
Government for sanction, and (d) whether the Trustees are empowered to
reappropriate from one head to another within the sanctioned grant ?

3. Will Government be pleased to say (a) what is meant by a lump
annual grant-in-aid, and whether a lump annual grant-in-aid shows any
details as to how that grant should be utilised under different minor
heads, and (b) whether the Estimates for Demand for the Central Gov-
ernment for 1930-31 (pages 303-304) show a detailed statement of the
number of staff, with their respective pay, and a provision for leave salary
of the establishinent of the Indian Museum f

Mr. G. 8. Bajpai: 1. As the name indicates a grant-in-aid institu-
tion is an institution which receives financial aid from Government, hut
for the management of which Government are not primarily responsible. A
Government institution differs from an aided institution in that its manage-
ment rests exclusively with Government.

There is no hard and fast rule regarding the crediting to (Govern-
ment of the income of grant-in-aid institutions. Such institutions are
not ordinarily required as a rule to submit detailed annual budgets to
Government.

2, (a) The Indian Museum is a grant-in-aid institution. Informa-
tion regarding the Museum building, its cost and the source from which
it was met is contained in the centenary memorial volume entitled ‘‘ The
Indian Museum, 1814—1914 ’’ issued by the Trustees.

(b) There is nothing to prevent the Trustees deriving income from
sources other than those mentioned in the Resolution referred to by the
Honourable Member. So far as Government are aware the Trustees do
derive a small income now from the rent of a shop that they have leased.

(¢) and (d). The replies are in the affirmative. X

- 3. (a) A lump grant-in-aid is intended to cover broadly the whole or
part of the expenditure of an institution or on a particular object, and
may cover expenditure under several minor heads.

(b) Yes.

Repuction oF THE Pav oF THE HEAD CLERK OF THE INDIAN bMUsEUN,
CaLcUTTA.

- 3. *Mr. 8. C. Mitra : 1. (a) Will Government be pleased ic state
(a) whether the Trustees of the Indian Museum are empowerad to
ereate any new post, or alter the salary of any officer. without the previous

L6CPB(LA) A2



228 LEGISLATIVE ASSEMBLY. [14tE JULy 1930.

sanction of the Governor General in Council, and (b) whether the holder
of a ministerial office is an officer, and (c) whether the pay of the late
Head Clerk of the Indian Museum was reduced with the previous sanction
of the Governor General in Council ¢

2. Will Government be pleased to state (a) the conditions of ser-
vice in the Indian Museum, and who determined those conditions, and
whether service, the conditions of which are determined by Government,
is Government service, and (b) whether a Government servant for the

time being in ‘‘ foreign service ’’ can draw his pay from the General reve-
nues ?

3. Will Government please state (a) the difference between ‘‘ appoint-
ment ’’ and ‘‘ employment ’’, and (b) whether the Public Service Commis-
sion and the Heads of Government Departments, who are authorised to ap-
point officers in the service of the Crown in India, also employ the officers
appointed by them, and (¢) whether the Trustees of the Indian Museum
are empowered to employ officers, as distinet from appointing them ¢

4, Will Government be pleased to state whether the Devolution Rules,
under which a Central subject ecan receive aid from the Central revenues,
provide that the charge of the cost of the establishment of a Central
subject, which is not a Government Department, e.g., the Viectoria Memo-
rial, Indian Institute of Science, Bose Research Institute and the Asiatic
Society of Bengal, falls on the Government of India ?

5. Will Government be pleased to state (a) whether the late Iead
Clerk of the Indian Museum held a substantive and permanent appoint-
ment in the Zoological Survey Department before his services were
iransferred to the office of the Trustees of the Indian Museum ; and (b)
whether transfer of service means resignation or termimation of service,
and (c) whether the late Head Clerk-of the Indian Museum was a Gov-

ernment servant, and whether his memorial shall therefore be considered
by Government *

Mr. G. 8. Bajpai: 1. (a) There is no objection to the Trustees
creating a new appointment, or altering the salary of an existing one,
without the prior approval of Government provided that they bear full
responsibility for the finaneial consequences of their action.

(b) The incumbent of a ministerial post under Government is a publie
servant but is not deseribed as an officer.

(¢) No.

2. (a) T would invite the Honourable Member’s attention to section
13 of the Indian Museum Act, No. X of 1913.

(b) I would refer the Honourable Member to rule 9 (7) of the Funda-
mental Rules,

3. (a) The appointment of a person is a condition precedent to his
cmployment by the appointing authority.

(b) and (c). The Public Service Commission do not make appoint-
ments, except to their own staff. Other appointing authorities including
the Trustees of the Indian Museum are obviously competent to employ
those whom they ean appoint,

4, There is nothing in the Devolution Rules to prevent a grant-in-aid

from central revenues being expended upon establishment, so long as the
conditions of the grant do not prohibit this.
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5. (a) No.
(b) Not necessarily.

(¢) The late Head Clerk of the Indian Museum was not a Govern-
ment servant. If Government receive a memorial from him through
proper authority, they will certainly consider it.

CoMMUNAL DISCRIMINATION IN THE APPOINTMENT OF SUPERINTENDENTS OF
Post OFFIcES IN MADRAS.

4. *Rao Bahadur P. T. Kumaraswami Chettiyar : (¢) Will Gov-
erument please state whether there is any foundation for the rumour that
the Presidency Postmaster, Madras, had recommended only the names of
Brahmins ty sit for competltwe examination for the post of Superin-
tendents of Post Offices in spite of the fact that therc were men of other
communities with full qualifications, some of them with better qualifica-
tious, and with greater seniority than the fortunate candidates who had
commended themselves to the Postmaster #

(b) If so, what remedial measures do Government intend to ‘ike to
suppress this kind of invidious distinetion ?

(¢) Is the communal G. O. applied in filling up vacancies in the
posts of the Superintendents of Post Offices ¢ If not, why not ?

Mr. H. A. S8ams : (a) No.
(b) Does not arise.

(¢) The appointments of Superintendents of Post Offices and Rail-
way Mail Service are filled by promotion alternately from qualified Froba-
tionary Superintendents and qualified departmental officials. Direct re-
cruitment is made to the cadre of Probationary Superintendents from
amongst candidates who have attained qualifying marks in the Indian
Audit and Aceounts Examination, and in making these appointments the
orders regarding reservation of vacancies for the redress of communal
inequalities are followed. These orders do not apply to the promotion of
departmental officials to the cadre of Superintendents. Only officials of
outstanding ability are selected to appear at the Superintendents’ examina-
tion, irrespective of the community to which they may belong.

DiSCHARGE OF A CLERK BY THE TRUSTEES OF THE INDIAN MusEUM, CALCUTTA.

5. *Mr. 8. C. Mitra : (¢) Will Government be pleased to refer to the
-unswer to items (e), (f) and (g) to question No. 77, given on the 25th
September, 1929, in the Council of State, giving the name of the Trustees’
Clerk, a non-gazetted Government servant, which was omitted from the
Annual Return of Establishment of the Indian Museum for 1928-29, in
accordance with article 62 of the Civil Aeccount Code, and rceoncile the
same with the answer to my starred question No. 474, items (j) and (k),
in the Legislative Assembly on the 5th March, 1930, stating that the
memorial of the Trustees’ Clerk was not conmdered by the Government an\
the ground that he was not a Government servant 1

(b) Can any Government servant, holding a substantive and perma-
nent appointment, be discharged unless his appointment has been abolished 1
If so, under what artiele of the Civil Service Regulations {
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(c) Why was the Trustees’ Clerk discharged when his appointment
was not abolished 1}

(d) Under what clause of the Indian Museum Act, 1910 (X of 1910),
are the Trustees of the Indian Museum specifically empowered to discharge
a Government servant ?

Mr. G. 8. Bajpai : (a) The reply to parts (e), (f) and (g) of question
No. 77 in the Council of State asked on the 25th September, 1&}29, referred
to matters relating to the Indian Museum, Calcutta, dealt within that ques-
tion, and did not imply that the clerk concerned was a ‘‘ non-gazetted
Government servant ’’.

(b) The reply to the first part of the question is in the affirmative.
All eivil servants hold office at the pleasure of the Crown subject to such
rules as may be made under section 96-B of the Government of India Aect.

(c) The clerk was discharged on refusing to serve on his original
salary, or, in the alternative, of retiring on compensatory pension.

(d) The Trustees of the Indian Museum have no power under the
Indian Museum Aect, 1910, to discharge a Government servant.

PERMANENCY OF THE CREW SYsTEM OF TIicKET CHECKING.

6. *Dr. Ziauddin Ahmad : When will Government decide the
permanency of the ecrew system ?

Mr. A. A L. Parsons: A committee has been appointed by the
Railway Board recently, to enquire into the working of the crew system.
On receipt of their report a decision will be reached whether the crew
system should continue.

Hours oF WoRK OF MEMBERS OF CREWS AND GRANT OF COMPASSIONATE
ALLOWANCE IN CASES OF ACCIDENT.

7. *Dr. Zianddin Ahmad : (¢) How many hours each day are the

members of crew expected to work ? Are they allowed overtime allew-
ances ! If not, why not ?

(b) Have Government given any compassionate allowance to the
families of the crew and the crew-in-charge who accidentally died on
duty ? '

(¢) Is the compassionate allowance reserved for persons who bear
European names ? If not. will Government be pléased to state the names

of persons to whose families compassionate allowances or pensions were
given after their accidental death ?

Mr. A. A L. Parsons: (a), () and (¢). The Honourable Member
is referred to the reply given to his unstarred question No. 351 on 31st
March, 1930, and the information supplied to him in Railway Board’s
letter No. 261-L. of 30th April, 1930.

ABsorPTION OF RESERVE DEPRECIATION FUnDs IN WaAYs aAND MEaNs
BaLANCEs.

8. *Dr. Ziauddin Ahmad : (¢) Are the Reserve Depreciation
Funds, amounting to about Rs, 30 crores, absorbed in the Ways and Means
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Balances of the Government of India, and have the Government of India
considered the question of the soundness of this as a financial policy ?

(b) Was the Auditor General ever consulted about it ?

(¢) If not, do Government propose to consult him now ?

The Honourable Sir George Schuster : (a¢) Government consider
- that the particular arrangement referred to is financially sound provided
that the general financial position of the Government is maintained, as
it has been hitherto, on a sound and stable basis. .

(b) and (¢). The Auditor General is fully aware of the present posi-
tion.

. PurcHASE oF THE BENGAL AND NorTH WESTERN RAILWAY.

9. *Dr, Ziauddin Ahmad : (a) What steps have Government taken
to purchase the Bengal and North Western Railway ¢ Will Government

lay the correspondence on the table ¢

(b) Are Government contemplating floating a loan in India, or parily
i, India and partly in England, for the purchase of the Bengal and North
Western Railway ?

(¢) Will Government clearly mention whether they intend to purchase
the Railway after the expiry of their contract in 1931 ¥ Are they aware
of the strong public feelings about its purchase ?

Mr. A. A L. Parsons : The Railway cannot be taken over until the
ist of January, 1933, and notice of intention to terminate the contiraet
need not be given before the 31st December, 1931. Government have not
yet come to any conclusions on the question, but its consideration is now
heing taken up. They are aware of the expression of opinion on the sub-
ject. :

Mr. Gaya Prasad Singh : May I know, Sir, when a decision on this
matter is likely to be arrived at ¢

Mr. A. A. L. Parsons : The matter is now under consideration, Sir,
and the Homourable the Railway Member gave, last Session, an under-
taking that this House would have an opportunity of expressing its
views on the question. No decision can therefore be reached wuntil

this House has had an opportunity of expressing its views, that is until
after the next Session,

Mr. Gaya Prasad 8ingh : Are Government aware that the improve-
ment of the system is to some extent arrested owing to the unceriainty
which overhangs the fate of this Railway ¢

Mr. A. A L. Parsons : No, Sir ; I do not think I can recollect any
occasion when proposals which had been put forward have been delayed
merely because the possibility of Government acquiring the system is
under consideration.

Mr. Gaya Prasad Singh : May I know when did the Honourable
gentleman last travel on that Railway ¢

_ . Dr. Ziauddi_n Ahmad : Are Government aware that this Railway is
gmrt1g ’the maximum profits by reducing expenditure on its establish-
ments
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Mr. A. A. L. Parsons : I should not like categorically to accept the
reason given by the Honourable Member for profits declared by the
Rengal and North Western Railway.

Mr. Gaya Prasad Singh : Are Government aware that Colonel Izat,
in one of the meetings of the Board of Directors, expressed his opinion
at the commencement of this year that the improvement of the system
isto some extent arrested on account of the uncertainty which over-
hangs the fate of that Railway, and I think I quoted that in course of
my speech on the Railway Budget in Delhi ¢

Mr. A. A. L. Parsons : I do not recall it, but I am perfectly prepared
to take it from the Honourable Member.

Dr. Ziauddin Ahmad : Will Government consult the Assembly before
taking any final step in the matter ?

Mr. A. A L. Parsons : As I have already explained, that is the in-
tention of the Government.

UTtiL1zATION OF UNCLAIMED INTEREST ON GOVERNMENT SECURITIES.

10. *Dr. Ziauddin Ahmad : (¢) Will Government please state the
action they have taken on the Resolution passed by the Council of State
on the 16th February, 1927, about the expenditure of unclaimed interest for
Muslim education ¢

(b) What is the amount of unclaimed interest accumulated till 31st
March, 1930 in :

(¢) The Post Office Savings Bank ;

(@) War and other bonds that have been matured ;
(#11) Government Securities and Government Guaranteed Securities ;
(#v) Deposits in the Imperial Bank ?

(¢) Are Government prepared to show in their annual Budget the
aggregate amount of unclaimed interest nunder each head ?

The Honourable 8ir George Schuster : (¢) The attention of the
Honourable Member is invited to the reply given in the Council of State
on the 12th September, 1927, to the Honourable Sir Haroon Jaffer’s ques-
tion INo. 118. It will be seen from this reply that Government were pre-
pared to take action provided that a scheme was prepared by a representa-
tive body of Muslims. Government have, however, received no applica-
lions for action on the lines stated.

(b) and (¢). The Honourable Member’s attention is invited Lo my
reply to his unstarred question No. 355 on the 31st March, 1930.

Mr. Anwar-ul-Azim : Will the Honourable Member kindly tell us
whether this matter was not agitated here on the floor of the Assembly
a couple of years ago ?

The Honourable Bir George Schuster : Is my Honourable friend in-
forming me that this matter has been before the Assembly for two years 1
Mr. Anwar-ul-Azim : Yes. '

. The Honourable Sir George Schuster : 1 am quite prepared to take
it from the Honourable Member.
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DI1SCONTENT AND HARDSHIP CAUSED BY DUTIES IMPOSED UNDER THE SALT
Acr. - ’

11. *Mr. B. N. Misra : Are Government aware of the great discon-
tent and hardship caused by the duties imposed under the Salt Act of 1882
and the subsequent Acts amending the same ?

The Honourable 8ir George Schuster : Government do not consider
that the existing salt tax is the cause either of hardship or legitimate
discontent,

Mr. N. G. Ranga : Are not Government aware that there is wide-
spread discontent in the country ?

Mr. President : This is not a supplementary question.

CONVICTIONS UNDER THE SALT ACT.

12. *Mr. B. N. Misra : (a) Are Government aware that there have
been several convictions under the Salt Aet in different provinees of India ¥

(b) If so, will Government be pleased to state :

(¢) the total number of convietions under the said Act during
the last six months in British India ;

(i) the number of conviections in which sentences of flne only
have been imposed ;

(#t) the number of convictions in which sentences of imprisonment
up to six months have been passed ; and

(fv) the number of convictions in which sentences of imprisonment
of over six months have been passed ?

The Honourable Mr. H. G. Haig : The information required is being
collected and will be furnished to the Honourable Member in due course.

Mr. Gaya Prasad 8ingh : In view of the importance of this question,
may I request that the answer be laid on the table of the House ?

The Honourable Mr. H. G. Haig : Certainly. If I can get the in-
igrmﬁtion before the end of the Session, it will be laid on the table of
the House.

ABSAULTS ON SATYAGRAHIS BY THE POLICE.

13. *Mr. B. N. Misra : Are (Government aware of the discontent on
account of the dealings with and assaults on Satyagrahis by the police and
other officials of Government ?

‘The Honourable Mr. H. G. Haig : I would recall to the Honourable
Member the observations made in this matter by His Excellency the
Vieeroy in his speech to the Indian Legislature on the 9th July, 1930.
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REsIGNATIONS OF MEMBERS OF LEGISLATURES AS A PROTEST AGAINST
REPRESSIVE MEASURES.

14. *Mr. B. N. Misra : Will Government be pleased to state the num-
ber of Members who have resigned as a protest against the repressive mea-
sures of Government :

(a) in this Assembly ; and
(b) in the several Provincial Legislative Councils during the last
six months ?

The Honourable Mr, H. G. Haig : (a) Eight, I should judge so far as
reasons for resignation have been given.

(b) With regard to Provincial Legislative Councils a statement is
la'd on the table giving the information so far as it is known to the
Qovernment of India.

Btatement giving the number of Members of the Provincial Legislative Councils who resigned as a
protest against the repressive measures of Government during the last six months.

Madras 8
Bombay 20
Bengal 1
United Provinces 8
Punjab 1
Burma ‘e 1
Bihar and Orissa 7
Central Provinces 8
Assam 3
Coorg Nil
Total 57

ARRESTS UNDER ORDINANCE No. 1 oF 1930.

15. *Mr. 8. C. Mitra : (¢) Will Government be pleased to lay on
the table a list of names, which details as to their date of arrest, previous
convictions, or internments, if any, present state of health, the place of
detention, the amounts of personal and family allowance granted to the
persons who have been proceeded against under Ordinance No. 1 of 1930 ¢

(b) Will Government please state how many of the persons who were
first arrested under the Ordinance have subsequently been released by
the police or by the scrutiny of the Judges ?

(¢) How many houses were searched under the said Ordinance, and
in how many cases were incriminating articles seized, and what was the
nature of those articles ?

(d) Will Government please state in how many cases persons once
released were arrested shortly after, and the reasons therefor ¢

The Honourable Mr. H. G. Haig : I have made enquiries from the
Government of Bengal in regard to this and the next question and will
furnish the Honourable Member with a reply in due course. I am not
sure, however, that I shall be able to supply all the information asked
for. 1 think the practice was established in the past that details re-
garding individual prisoners were dealt with in the Local Legislative
Council rather than here.
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INTERVIEWS WITH ORDINANCE INTERNEES.

¥16. *Mr. B. €. Mitra : (a) Are Government aware that an officer
of the Intelligenee Branch is always present when interviews are granted
with Ordinance internees ?

(b) If the answer to part (a) be in the affirmative, will Government
please explain why intersiews with certain persons are rejected by police
officers ?

(c¢) Is it a faet that sometimes police officers demand the grounds
and reasons for which interviews are sought and then refuse interviews

without giving any reasons ?

(d) Is it not a faet that, during interviews, police officers sometimes
object to certain discussions which are then stopped ? If so, will Govern-
ment please explain why interviews are now and then refused ?

(e¢) Will Government please inquire if interviews sought on business
grounds in the presence of police officers have also been refused by the
Bengal Criminal Intelligence Department ?

NEWSPAPERS SUPPLIED TO POLITICAL PRISONERS.

17. *Mr, 8. C. Mitra : (¢) Are Government aware that only Anglo-
Indian and pronounced anti-nationalist papers are allowed to politieal
prisoners and papers like the Tribune, Leader, Hindusthan Times, Hindu,
Bombay Chronicle, Liberty and Amrita Bazar Patrika are banned ?

(b) If so, will Government state the reasons for such discrimination ¢

The Honourable Mr. H. G, Haig : The Government of India have no
information as to the newspapers which are supplied in the jails of the
different provinces. Their general policy on this subject was an-
nounced in a communiquéi published on the 19th February last.

tFor answer to this question, see answer to question No. 15.

tExtract from a communique issued by the Government of India on the 19th February,
19

The Government of India aceept the principle that reasonable facilities, subject
to eafeguards, should be fwvided by the Government for the intellectual require-
ments of the educated and literate prisoners. Local Governments will be requested
to examine the condition of Jail Libraries in the provinces and in cases where thuse
are non-existent or defeetive, to take early steps to establish or improve them.
Literate prisoncrs may bhe allowed to read books and magazines from outside subject to
the approval of the Jail Superintendent.

Newspapers will be allowed to ‘‘ A ’’ elass prisoners on the same conditions as
under the existing rules, they are allowed to special class prisoners, that is, in speeial
<ircumstances snd with the approval of the Local Government. As regards literate
persons grenerally, where the Local Governments publish a Jail newspaper or where
they intend to publish it, this publication will be available once a week for literate
prisoners. Where the Local Governments are unable to publish a weekly newspaper,
the Government of India have decided that a few copies of a weekly paper approved
:é the Loeal Government should be provided at Government expense for ¢ A * and ¢ B’

sses of prisoners. )
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NEWSPAPERS AND PRESSES REQUIRED TO FURNISH SECURITY.

18. *Mr. 8. C. Mitra : (a) Will Government please state :

(i) the names of the presses and papers against which _ssecurity
has been demanded under Ordinance II of 1930, with the
amount of security demanded in each case ;

(#) the names of presses and papers that have ceased to exist due
to the demand of the security ; and

(4#i) the names of the papers and presses that have been warned 1

(b) Will Government please explain if sccurity has been demanded
of papers for their opinion published before the promulgation of the
Ordinance ¢ If not, will Government please state whether some of the
Local Governments, immediately with the promulgation of the Ordinance
and without waiting to see its effect, or giving any warning, at once
demanded security from certain papers and presses ! If so, why ¢

(¢) Will Government plcase state the amount of security deposited
by different presses and papers ?

(d) Has there been any occasion for confiscation of the security t
If so, in what cases ?

(e) Have Government in some cases lowered the amount of security 1
If so, in what cases ? Is it of their own motion or on a representation of
the interested parties ?

The Honourable Mr. H. G. Haig : Local Governments have been
addressed, but I am afraid the information is not yet quite comglete.

I hope to be able to lay a statement on the table before the end of the
Session.

PROSECUTIONS FOR RECENT PoOLITICAL OFFENCES.

19. *Mr. 8. C. Mitra : (a) Will Government be pleased to supply
a list showing the number of persons in different provinees up-to-date who

have been prosecuted or punished for the infringement of the salt laws,
civil disobedience or sedition ¢

(b) Will Government please give the names of the ladies who have
been punished under the said laws ? .

The Honourable Mr, H. G. Haig : The information in my possession
shows that from the 6th April to the 15th June, 1930, the number of
fersons convicted in connection with the Civil Disobedience Movement
is approximately 4,377. I regret I have no detailed information about

the number of women convicted or the offences for which the persons
referred to above were convieted.

Mr. 8. C. Mitra : Does the Honourable Member consider that they
are not important enough ?

The Honourable Mr. H. G. Haig : Not necessarily. We have not
got the information. We have heen able to colleet the information as
to the total number of people from the Local Governments, but we have
.no information available about the number of women eonvicted. If
the Honourable Member attaches speeial importance fo it, T will certain-
ly address the Loeal Governments on the subject.
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Mr. A. H Ghuznavi : Will Government be pleased to state how
many of those gentlemen who have been convicted for civil disobedi-
ence are Hindus and how many Mussalmans ?

The Honourable Mr. H. G. Haig : I am afraid I have no information
on the subject. .

Mr. A. H Ghuznavi : Will Government kindly give us the informa-
tion at a later date as to the number of Mussalmans that have been
econvieted for eivil disobedience ¢

The Honourable Mr. H. G. Haig : I should be prepared to make
enquiries from Local Governments and furnish the information to the
Honourable Member.

Dr. Nand Lal : May I ask how many persons were convicted in the
Punjab ¢

The Honourable Mr. H. G. Haig : I think I should require notice

for that. I have no information, but I have no doubt I could get the
information.

Casges oF FIrING ON DEMONSTRATORS.

20. *Mr, 8. C. Mitra ;: (a) Will Government please state the cases

where firing had to be resorted to and the number of casualties in each
case ?

(b) Will Government state the circumstances under which responsible
officers were compelled to opcn fire in each case ?

The Honourable Mr. H. G. Haig : (a) Complete information is only
available for the months of April and May and is contained in the state-
ment laid on the table.

(b) Resort to firing was necessary either in self-defence or to disperse
unlawful assemblies under Chapter IX of the Code of Criminal Pro-
cedure. So far as (Government are aware, the unlawful assembly was
in every case guilty of violence before resort was had to firing.

Casualties during the month of April, 1930.

Casualties among the public. ;
Provinces. Remarks.
Killed. Wounded. |

Madras—

Madras City, April, 27th. 2 6 Warning given by Commissioner
(One died sub-|  of Police.
sequently.)

Bombay Victoria Terminus, T 19 rounds were fired by the Police
4th April  (Railway (One died sub- on Railway strikers in self-de-
strike). sequently.) fence. No time to give warning.

Bhusawal, 6th April (Rail- *1 *2 * These casualties were a reanlt

way strike).

ol'aooident. A gun which was
being snatched from a constable

went off. This happened durin
Railway strike, ¢

Y
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Casualties among the public,
Provinces | Remarks.
. Killed, Wounded.
! ;
| l !
| ! .
Kurla, 6th April (Railway 1 l'4 or 5 rounds were fired in seH-

strike).

Karachi, 16th April

Bengal—
Calcatta, 1st April
Calcutta, 15th April

24-Parganas, 24th April

Chittagong, 18th, 18th
and 22nd April.

Noakhali (Feni),
23rd April.

Chittagong, 24th April..

N.W.F. Province (Pesha-
war), 23rd April.

Madras, May, 1930 ..
Bombay—
Sholapur, 7th May ..

Sholapur, 8th May .

Wadala Salt Pans, 24th

ay.
Bhendy Bazar, 26th and
27th May.
Bengal—
Howrah, 6th May. .

1 6
.(One of whom
died subse-
quently).
7 59
. *3
i
1 3
10 2
(Terrorists) ° (Terromta.
both  died
subsequent-
| 1y).
| ..
i
. 1
(Terrorist).
30 | a3
| (approximate)
i
May, 1930. ‘
i 2
|
i
12 | 28
1
5 67
5

defence against Railway strikers
by the Police wounding one per-
son.

| Police fired on Magistrate’s order
after warning given.

Warning of firing given.

* Slightly wounded. Sergeant fired
in self-defence.

E Warning given.

]

| Attack by armed terrorists.

| See report of Peshawar Enquiry
| Committee.

| Warning given.

Disturbances started on 7th at

! Sholapur, no firing resorted to on

| that day but members of the
Police were attacked.

!_ Firing at intervals on six separate
i occagions. Warning given on all
¢ occasions except one when almost
*  immediately after the first firing
! police lorries had to be stopped
in order to rescue excise sub-
inspector and his peon who were
on the point of being murdered.

- Warning given before firing.
 Firing Warning

given.

at intervals.

‘Warning given.
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Casualties among the public.
|
Provinces. Remarks.
Killed. Wounded. |
Bengal— :
Chittagong, 7th May 3 1 Armed rebellion.
insurgents Insurgent 1 |
and 1 other., (who died :
subsequent- |
ly and 5
others two |
of whom |
died subse- ;
quently). v
|
Mymensingh, 14th May. 1 |‘ Betzoeen 30 | Warning given.
to 40.
Dacca, 25th and 27th May 2 1
(Communal riot).
Lillooah, 29th May . 5 ! Warning given to strikers.
(E. I. Railway strike. ) ‘
I
M1dnapur(Pmtapdlgh1), 2 2 ! Warning given.
31st Ma;
|
United Provinces—- 1 . About42 (2 | A mob attacked Aminabad out-
Lucknow, May 26th. died subse- | post. Three Lathi charges with
quently). i warning on each occasion before
[ | firing was ordered.
Punjab— ; "
Kalu, Jhelum District, . 1 ' District Magistrate declared assem-
May 18th. bly unlawful and gave order of
! dispersal. On refusing  to
,  disperse order of firing was given.
Burma — |
Rangoon, last  week of 5 37 l Warning was given whenever possi-
May. ' ble and firing was
i only to save the lives of the
! public.
N.W.F.P. 17 87 | The figures include 9 killed and 18
wounded on the 3lst May at
| Peshawar.
Delhi, 6th May .._ 4 40 ;The police fired in self-defence.
DETENTION OF MAHATMA GANDHI.
21. *Mr. 8. C. Mitra : (¢) Will Government please explain the

reasons why Mahatma Gandhi has been detained under Regulation 25 of
Bombay and not prosecuted under the Indian Penal Code ?

(b) Was there no specific case against him ?

(¢) Is it not a fact that Mahatma Gandhi openly said that he was
guilty of sedition and there was enough evidenee to prove it ?
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The Honourable Mr. H. G. Haig : (¢), (b) and (¢). Government
have no doubt that there was adequate material on which Mr. Gandhi
might have been successfully prosecuted under the ordinary Criminal
Law. They considered, however, having regard to all the circum-

stances, that the public interest would be better served by his detention
under the Bombay Regulation.

Mr. Gaya Prasad 8ingh : May I ask what were the circumstances
which Government took into consideration before deciding not to launch
a regular prosecution against Mahatma Gandhi ?

The Honourable Mr. H. G. Haig : One of the considerations. ...

Mr. Gaya Prasad Singh: I want to know all the considerations
if possible. (Laughter.)

The Honpurable Mr, H. G. Haig : It is difficult always to give all
the considerations, but I think one of the main considerations present
in the mind of the Goverrmnent was that they thought that on the whole
it would be more in accordance with publiec feeling, certainly in the
Bombay Presidency.

AMNESTY FOR PoLITICAL PRISONERS.

22. *Mr. 8. C. Mitra : Do Government propose to grant a general
amnesty to political prisoners to ease the politiczl tension ?

The Honourable Mr. H. G. Haig : While the civil disobedience move-
ment is in progress, no question of this nature can arise.

WITHHOLDING OF TELEGRAMS ADDRESSED TO THE BENGAL PROVINCIAL
CoNGRESS COMMITTEE.

23. *Mr, 8. C. Mitra : (a) Is it a fact that Mr. R. H. D. Parret, on
behalf of the Postinaster General, Bengal and Assam Cirele, issued eirculars
that all telegrams addressed to (i) the Bengal Provineial Congress Com-
mittee or any member or office-bearer thereof, (i) Maulana Abul Kalam
Azad, (#i) Sj. Purna Chandra Das, should be detained and immediately

disclosed to the Deputy Inspector General of Police, I. B., C. I. D. of
Bengal ?

(b) If so, under what authority and how many telegrams have been
withheld under the said orders ?

The Honourable Mr. H .G. Haig : The Telegraph Act provides Gov-
ernment with power to intercept telegraphic correspondence. They
cannot undertake to disclose details regarding any action that may be
taken by them in the exercise of those powers ; but the powers have
been used against certain organisations and individuals concerned in
the civil disobedience movement.

CasvuALTIES IN THE BAKR-ID Riors AT DieBo1, AssaMm.

24. *Mr. Anwar-ul-Azim : (a) Will Government be pleased to state
how many Muslims and Hindus have been killed or wounded in the
Digboi Bakr-id riots (Assam)
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(b) Is it"a fact that the local authorities allowed the rioters to get
prepared for the attack on the Muslims on Saturday, the day of Muslim
festival ¢

(¢) Is it a faet that a non-Muslim gentleman, who hag eclients
amongst the non-Muslim accused and suspects, is conducting the prose-
cution, in spite of the representation of the Muslims, and that against
their desire ?

The Honourable Mr. H. G. Haig: (a) and (b). I would invite
the Honourable Member’s attention to the Communiqué issued by the
Government of Assam on the 21st May, 1930.

(¢) I have no information.

Mr. Anwar-ul-Azim : Will the Honourable Member kindly make
inquiries on his own initiative in the interests of public justice and
safety and get the information that I want in (e¢) and (b) without rely-
ing on the communiqué of the Government of Assam ?

The Honourable Mr. H. G. Haig : I think the infermation required
by the Honourable Member with regard to (@) and (b) is very fully
given in the Local Government’s communiqué.

Mr. A. H Ghuznavi : Are Government aware that in Bengal
and Assam it was said that the rioters in the Assam trouble were sup-
plied with arms and ammunition and other materials by the Chittagong
rebels to fight the Mussalmans ¢

The Homourable Mr. H. G. Haig : I have heard no suggestion of
that sort, and I think it is quite clear from the communiqué of the Assam
Government that they have no information to that effect.

_ Mr. A H. Ghuznavi : Will Government kindly make enquiries into
this matter ¢

The Honourable Mr. H. G. Haig: 1 don’t think that it is really
necessary. There was no question, I think, of munitions being used.
This was one of those deplorable but not infrequent communal elashes,

and I do not think that there was any question of special munitions being
employed.

Low STANDARD OF ARCHAEOLOGICAL REPORTS.

25. *Mr. 8. C. Mitra : (¢) Tas the attention of Government been
drawn to Circular No. 333-69, dated the 1st July, 1929, issued by the
Director General of Archaology, in which that officer admits that many
of the contributions to the Annual Report were lamentably poor, drawn up
carelessly and illogically and in such indifferent literary style that it
has been necessary to re-write them ? Is this criticism intended to be a

reﬂeqtion on the calibre of Superintendents appointed to hold charge of
provinces ?

(b) What steps do Government intend to take to raise the standard
of sch?la_rship in the Archmological Department ¥ Do the Government
of India intend to thresh out the whole question of appointments in this
Department, if necessary with the help of an expert committee ?

L6CPB(LA) p
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Mr. G. 8. Bajpai : I would invite the Honourable Member’s atten-
tion to the answers given to Shaikh Mushir Hosain Kidwai’s questions
Nos. 548 and 549 on the 12th March, 1930, in this House.

APPOINTMENT OF DIRECTOR GENERAL OF ARCHAEOLOGY.

26. *Mr. 8. C. Mitra : Have Government considered the question of
appointing a successor to Sir John Marshall, as Director General of
Archeology ! What are the names and qualifications of the officers who
have been appointed to act in his place during the last three years ?

Mr. G. 8. Bajpai: I would invite the Honourable Member’s atten-
tion to the answer given on the 12th March, 1930, to Shaikh Mushir
Hosain Kidwai’s question No. 550 in the Legislative Assembly.

EXTENSIONS OF SERVICE GRANTED TO ARCHAEOLOGICAL OFFICERS.

27. *Mr. 8. C. Mitra : (a) Will Government be pleased to state the
names, if any, of officers of the Archmological Department who have been
granted extensions after they had completed 55 years of age, and if so,
for what reasons ?

(b) Is it a fact that the Superintendent of the Archwilegical Seetion
of the Indian Museum wus granted an extension after a serious illness—
ehronic rheumatism and high blood pressure ¢ Will similar extensions
be granted to him upto the sixtieth year ?

Mr. G. 8. Bajpai : (a) A statement giving the information asked for
by the Honourable Member is laid on the table of the House.

(b) Rai Bahadur Rama Prasad Chanda was granted leave on medical
certificate for three months from the 15th of October, 1928, on account
of high blood pressure, but was certified by the Civil Surgeon, 24 Par-
ganas, as fit to resume his duties in Government service on his return
from that leave. No mention was made in.the medical certificate of

chronic rheumatism. The question of granting him a further exten-
sion has not yet arisen.

Btatement giving ike names of officers of the Archacological Department who have

been granted criension of service after attaining the age of 55 years and the
reasons therefor.

(1) Mons. Charles Duroiselle, Superintendent, Archmological Survey, Burma Cirele,

The Arcnda Temple at Pazan, was granted an extension in order to enable him

cche Trilingnal Stwezigon Bell Inscrip~ o sce through the press the monographs noted

The 650 plaques at Pagan illustrating ©n the margin on which he is engaged and to

the Jatakas, undertake extensive touring to complete a photo-
(O’T:‘I’,gg; on the Discoveries at Hmawza  graphie record of wall paintings in Burma..

(2) Rai Bahadur Rama Prasad Chanda, Superintendent, Archmological Section,
Indian Muscum, Calcutta, was granted an extension owing to the shortage of officers
in the Archwological Department, which made it impossible to arrange for the train-
ing of an officer to sueceed him without serious dislocation of work, and to permit
him to complete a Guide to the Sculptures in the Archemological Section, Indian
Museum, that he was preparing. The Guide will be published in three volumes ;
the first volume will deal with the pre-Sunga and Sunga sculptures, the second with
the sculptures of Gandbara, Mathura and Amaravati, and the third with the Gupta
and Medival sculptures. In addition, owing to the degth of Mons. Senart, to whom

the work was originally entrusted, the Rai Bahadur will now have to edit the Sanehi
inscriptions for the Sanchi Monograph.
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SERVICE FOR PENSION OF THE ASSISTANT CURATOR, ARCHAEOLOGICAL SECTION,
InDIAN MuUsEUM.

98. *Mr. 8. C. Mitra : Will Government be pleased to state whether
the Assistant Curator of the Archzological Section, Indian Museum, who
has been granted pension last year, served under the Trustees of the
Indian Museum ? - If so, for how many years ! Has that service been
reckoned in calculating his pension ! What contributions, if any,
have the Trustees made towards the cost of his pension ?

Mr. G. 8. Bajpai : Pandit Binode Rihari Bidyabinod, the Assistant
Curator referred to served under the Trustees of the Indian Museum
from 14th June, 1901, to 26th February, 1911. This period has been
taken into account in caleulating his pension. The question of recover-
ing contributions from the Trustees is still under consideration.

PrOMOTIONS IN THE PoSTAL DEPARTMENT.

29. *Mr. Anwar-ul-Azim : (1) Will Government be pleased to state :

(a) whether prior to the 1st September, 1927, there were three
grades, viz., Rs. 100—175, 145—170 and 175—225 in the Post
Office Department ;

(b) whether the Inspectors and Divisional Ilead Clerks to the
Superintendents of Post Offices were in the prade of
Rs, 100—175

(¢) whether the officials in the grade of Rs. 100—175 used to get

promotion to the grade of Rs. 175—225 ;

(d) whether the passed eandidates whose names were borne on the
waiting list of different Postal Circles for promotion to the
cadre of Inspectors of Post Offices and Divisional Head
Clerks to the Superintendents of Post Offices nsed to be pro-
moted in vacancies caused by the promotion of officials re-
fe2rred to in (») above to the next higher grade of Rs. 175—

! 225 ;

(e) whether the above three grades of Rs. 100—175, 145—170 and
175—225 were amalgamated into one grade of Rs. 160—250
with effect from the 1st September, 1927 ;

(f) whether, due to the above amalgamation, the vacancies which
used to occur in the cadre of Inspectors and Divisional
Head Clerks by promotion of the latter to the next higher
grede of Rs. 175—225 ceased to occur from the date of
amalgamation ; and

(g) whether such cessation of occurence of vacancies blocked the
prospects of promotion of the passed candidates referred to
in part (d) above !

(2). (a) If the replies to the above questions are in the affirmative,
will Government be pleased to state what steps, if any, they have taken to
protect the interests of the passed candidates who are deprived of an
avenue to promotion due to administrative arrangement ?

(b) If nothing was done in that direction, will Government be pleased
to state whether they now propose to provide some measare of relief to
L6CPB(LA) B2



244 LEGISLATIVE ASSEMBLY. (14w JuLy 1930.

compensate those officials from the loss of promotion already sustained
by them from the lst September, 1927, to date, and whether they pro-
pose to take any steps to protect such officials from any further loss of
promotion in future ?

Mr. H A Sams: (1). (a) to (¢). Yes, Sir.

(f) and (g). The replies are in the negative, With the introd_uctiqn
of the lowest selection grade of Rs. 160—10—250 both for officials in
the general line of the Post Office and for Inspectors of Post Offices and
Head Clerks to Divisional Superintendents of Post Offices a separate
cadre for the latter classes of officials ceased to exist, but the actual
posts have not ceased to exist and vacancies in these posts therefore
occur. Officials who had passed the former examination for promotion
to the cadre of Inspectors and Divisional Head Clerks in the grade of
Rs. 100—5—175 are eligible for promotion to any of the posts included
in the revised grade of Rs. 160—10—250 in order of seniority along with
those who have passed the new departmental lower selection grade exa-
mination, and they also have the chance of entering the next higher
grade of Rs. 250—20—350 earlier, seeing that they will not have to
pass through an intermediate grade of Rs. 175—10—225 which existed
before. Their promotion has not therefore been blocked though their
prospects have been affected to a certain extent.

I have the matter in hand. I propose to take certain steps in the
interests of these passed men.

(2). (a) and (b). Do not arise in view of my reply to parts 1 (f)
and (g).

ProMOTIONS IN THE POSTAL DEPARTMENT.

30. *Mr. Anwar-ul-Azim : (1) Will Government be pleased to state :

(a) whether in the Post Office Department the names of the passed
candidates used to be arranged on a waiting list for promo-
tion to the cadre of Inspectors and Divisional Head Clerks in
order of merit displayed by each in the departmental exa-
mination ;

(b) whether the Director General, Posts and Telegraphs has, in
paragraph 6 of his memorandum No. E. A.-279(|28, dated the
11th February, 1928, ruled that the names of the above
officials will be rearranged in a new waiting list according to
the seniority of service, along with those who have passecd
the recent lowest selection grade examination held in the
month of December, 1929 ;

(¢) whether the officials who sat for the lowest selection grade
examination referred to in (b) abové, were selected accord-
ing to strict semiority in the ordinary eclerical time-scaie
grade of different cadres ; and

(d) whether the officials who passed the departmental examination
of Inspectors and Divisional Head Clerks were nominated,
irrespective of seniority, by the Supervising Officers as being
most suitable men for the special appointments of Ins-
pectors and Divisional Head Clerks ¢
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(2) If the replies to the above questions are in the affirmative, will
Government be pleased to state, whether they propose to place the
names of such officials on the top of those who passed the lowest selec-
tion grade examination ? If not, why not ?

Mr. H A 8ams: (1). (a¢) In some Circles the names of the passed
officials used to be arranged in order of merit ; in others they were
arranged according to seniority in the gradation list.

(b) Yes. The names have been ordered to be arranged in the new
waiting list in order of seniority in the gradation list of the Circle
concerned.

(¢) and (d). Yes.

(2) Government do not consider it necessary to take the action
suggested by the Honourable Member. The officials who formerly passed
the Inspectors and Head Clerks’ Examination were eligible for pro-
motion exclusively to posts of Inspectors and Divisional Ilead Clerks,
while by including them in the same list with the officials who recently
passed the Lowest Selection Grade Examination they will be eligible
for promotion to any of the posts included in the new Lowest Selection
Grade of Rs. 160—10—250, whether in the Inspectors’ line or in the
general line. As both classes of officials are qualified for promotion
to the selection grade posts, the former cannot be acecorded the special
treatment suggested by the Honourable Member. As, however, the
prospects of promotion of the men who were on the waiting list of
Inspectors .and Head Clerks to Superintendents have been somewhat
affected, I propose to introduce measures to give them a certain amount
of protection.

ProMoTIONS IN THE P0oSTAL DEPARTMENT.

31. *Mr. Anwar-ul-Azim : (1) Will Government be pleased to
state :
fa) whether in the Post Office Department the appointments of
Inspectors and Divisionul Head Clerks used to be filled up
exclusively by such officials who came out successful at a-
departmental examination held for the purpose ;

(b) whether the names of such successful candidates used to be
borne on a waiting list for promotion to the cadre of
Inspectors and Divisional Iead Clerks ;

(¢) whether there are a sufficient number of such officials whose
names are still borne on the waiting list of different Postal
Cireles ; and

(@) whether it is a faect that there are a good number of
such officials in each Postal Circle still unprcvided for who
have been waiting for a long period. ranging from seven
years to three years, and whether, in spite of this fact, the
Director General of Posts and Telegraphs has issued some
orders throwing open the appointments of Inspector and
Divisional Head Clerks to those who passed the recent lowest
selection grade examination ¢ :
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(2) If the replies to the above questions are in the afﬁrmative, will
Government be pleased to state the justification for ta_lkmg such atti-
tude towards the passed candidates waiting for promotion to the cadre
of Inspectors and Divisional Head Clerks ?

Mr. H. A Sams: (1). (a) and (b). Yes, Sir.

(c) There are about 30 officials only of this class in the whole of I_ndia
and Burma, and in some Circles there are no officials at all of this class.

(d) The statement contained in the first part of the question is in-
accurate in view of what is stated in my reply to part (¢). The reply to
the second part is in the affirmative.

(2) 1 would invite the Honourable Member’s attention to the reply
just given to paragraph 2 of his question No. 30.

APPOINTMENT OF A BRITISH MiLiTARY CHIEF CLERK IN THE RAWALPINDI
ARSENAL.

32. *Mr. Anwar-tl-“zim : (a) Is it a faet that a British military
Chief Clerk has been appointed as a trial in Rawalpindi arsenal and
that the Indian Head Assistant will have to take orders from him ¢?

(b) If so, will this not lower the status of the Head Assistant, although
it may not affect his pay and allowances ?

(e) If a military Chief Clerk has been appointed in Rawalpindi as
a trial only, is it a fact that similar appointments have also been created
in the Quetta and Kirkee arsenals, where British warrant officers have
been appointed as Chief Clerks under local arrangements ?

Mr. G. M. Young : (a) and (¢). As an experimental measure, the
British warrant officers, known as Chief Clerks, in charge of the Ord-
nance Branches of the Arsenal offices of Rawalpindi, Quetta, Kirkee,
Ferozepore and Allahabad have been made responsible for the general
supervision of certain branches for the detailed and immediate super-
vision of which Head Assistants are responsible. The Head Assistants
will therefore receive orders in some matters from the Chief Clerks.
No addition has been made to the establishment of British other ranks,
nor is there any intention of inereasing the pay of the Chief Clerks.

(b) It is not intended that the status of the Indian Head Assistant
should be lowered. He will continue to have the same access to the
Chief Ordnance Officer as he has had in the past.

PAY AND ALLOWANCES OF BRITISH WARRANT OFFICERS.

38. *Mr. Anwar-ul-Azim : (¢) What are the pay and allowances of a
British warrant officer ?

(b) Ts it a fact that the pay and allowances of a senior warrant offi-
eer before the war were Rs. 190, while the maximum the Head Assistant
drew was Rs. 240 per mensem !

(¢) Does the pay of a warrant officer compare favourably with that
of the Head Assistant after the war ?
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(d) Is it a faet that a Head Assistant now draws less pay than a
junior warrant officer ? If so, what is the reason ?

Mr. G. M. Young : (¢) The pay of a Conductor is Rs. 420 a month
and that of a Sub-Conductor Rs. 380. Both receive allowances amount-
ing to Rs. 125 a month.

(b) The pay and allowances of a senior warrant officer l}éfore the war
amounted to Rs. 220 a month. The pay of a Head Assistant was as
stated by the Flonourable Member.

(c) Yes.

(d) Yes, because the Head Assistant does not require to have the same
technical knowledge and training as a junior warrant officer.

PROMOTIONS IN THE ARMY.

34. *Mr. Anwar-ul-Azim : Is it a fact that British other ranks rise
to commissioned rank at the close of their service, while no clerk in the
Ordnance Corps has ever risen to gazetted rank ?

Mr. G. M. Young : If the word ‘ may ’’ is inserted between the
words ‘‘ ranks ’’ and ‘‘ rise ’’, the answer is in the affirmative. The
matter has been thoroughly investigated on more than one occasion
and it has been decided that the work performed by the highest elerical
grades in arsenals does not warrant the grant of gazetted rank.

RaciaL DISCRIMINATION IN THE ADMISSION OF CYCLES TO ARSENALS.

35. *Mr. Anwar-ul-Azim : Is it a fact that Indian clerks are not
permitted to take their cycles into the arsenal, while British non-commis-
sioned officers can take their motor bicyecles inside ?

Mr. G. M. Young : I am sending the Honourable Member a copy
of a letter No. 68-Y., dated the 1st May, 1930, which I sent to Sardar
Kartar Singh in continuation of an answer given on the 17th February,
1930, to his question No. 161, dealing with the same subject. A copy
of the letter is also in the Library,

PrROMOTION OF INDIANS IN ARSENALS.
36. *Mr. Anwar-ul-Azim : (¢) Is the Establishment Officer in an
arsenal promoted from the ranks ?

(b) Is it a fact that Indian clerks, whatever their service and qualifi-
cations, are not raised to an officer’s rank, as in other Departments ¢
I 80, why ¢

Mr. G. M. Young : (a) Yes.
(b) Yes, Sir, for the reasons given in my reply to question No. 34.

ProOMOTION OF INDIANS IN ARSENALS.

_ 37. *Mr. Anwar-ul-Azim : (¢) Are British warrant officers being
tried as Chief Clerks in arsenals ? If so, is it intended to try Indian
Head Assistants as gazetted officers ?
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. (b) Is it contemplated to give gazetted rank to Indian clerks in the
near future, or are they to serve on as mere clerks ¢

_ (¢) Is it a fact that clerks in arsenals are prohibited from seeing any
Member of the Legislative ‘Assembly with regard to their grievances ?
'If so, what are the objections ?

Mr. G. M. Young : (a) and (b). The answer to the first part of
(a) is in the affirmative. I have already explained why it is not pos-
sible to grant gazetted rank to clerks in arsenals.

(¢) No, Sir.

ALLOWANCES OF RAILWAY ACOOUNTANTS.

38. *Mr. Muhammad Rafique : (1) Is it a fact :
(a) that the accountants borne on the list of Director of Railway
Audit get compensatory and house rent allowances when
posted to Bombay, Caleutta and Rangoon ;

(b) that all such aceountants when transferred to the administra-
tive control of the Financial Commissioner of Railways con-
tinue to get the said allowances ;

(c) that the accountants recruited by the Financial Commissioner
of Railways for the accounts side are debarred from this
privilege when posted to the towns above mentioned : and

(d) that the duties of the three classes of accountants mentioned
above are quite similar in nature ¢ .

(2) If the answers to the above be in the affirmative, will Govern-
ment be pleased to state the reasons for withholding the. privileges of
compensatory and house rent allowances from the accountants mention-
ed in elass (¢) of part (1) ¢

(3) Is it a fact that the aceountants recruited by the Financial
Commissioner of Railways hawe memorialised for the grant of compen-
gatory and house rent allowances ? If so, what action has been taken
or is proposed to be taken ?

Mr. A A L Parsons: 1. (a) Yes.

(b) Yes, when and if posted to these places.

(e) Yes. But accountants taken over from the Great Indian Peninsula
and_Burma Railways Companies, who retain their old scales of pay
continue to get the allowances they used to get previously.

(@) This is generally correct.

1

R Compensatory and house rent allowances’ are not granted
in consideration of the nature of duties discharged. The accountants’
cadres in accounts offices under the Financial Commissioner of Rail-
ways are local, and these accountants, unlike those of the Audit De-
partment, are not ordinarily liable to transfers all over India.

) 3. Certain memorials have been received from acecountants on one
railway and they are under disposal.
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PAY oF RAILWAY ACCOUNTANTS.

39. *Mr. Muhammad Rafique : (1) is it a fact :

(a) that the scale of pay of the accountants borne on the list of the
Director of Railway Andit is Rs. 150—15—270|300—20—

550 ;
(b) that all such accountants when transferred to the administra-

tive control of the Financial Commissioner of Railways
continue to enjoy the scale mentioned above ;

(¢) that the scale of pay of the accountants recruited by the Finan-
cial Commissioner of Railways for the accounts side is
150—15—270{290—20—450 ;

(d) that the duties of the three classes of accountants mentioned
above are similar in nature ;

(e) that the accountants mentioned in clauses (a) and (b)
are so appointed after their passing the subordinate rail-
way accounts service examination held by the Director,
Railway Audit, in which the minimum pass percentage is
40 in individual papers and 50 in the aggregate ; and

(f) that the accountants mentioned in clause (c¢) are so posted after
their passing the subordinate railway accounts service exa-
mination held by the Financial Commissioner of Railways,
in which the minimum pass percentage. is 50 in the ordinary
papers and 66 in the special papers ?

(2) If the answers to the above be in affirmative, will Government
be pleased to state the reasons for reducing the scale of pay of the
accountants mentioned in eclause (c¢), in spite of the fact that their
duties are similar to those of the accountants mentioned in clauses (a)
and (b), and that they are required to pass a stiffer examination ?

Mr. A A L Parsons: 1. (a¢) Yes.
(b) Yes.

(¢) Yes.

(d) This is generally correct.

(e) and (f). Yes.

2. The Honourable Member is referred to my reply to starred question
§0i§330 put on the 12th March, 1930, by the Honourable Maulvi Muhammad
akub. *

ACCOUNTANTS UNDER THE FINANCIAL COMMISSIONER OF RAILWAYS.

40. Mr. Muhammad Rafique : Will Government be pleased to siate
by communities the total number of accountants, grades I and II, separate-
ly, under the administrative control of the Financial Commissioner,

Railways ¢ :
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Mr A A L Parsons:
Grade 1. Grade II.

Hindus .. 55 88
Muslims 2 8
Others 10 10

67 106

NON-EMPLOYMENT OF MUHAMMADANS IN THE IMPERIAL LiBRARY, CALCUTTA.

41. *Mr, Muhammad Rafigue : (a¢) Will Government be pleased to
state the total number of clerks and sorters employed in the Imperial
Library, Calcutta, year by year, since 1926 to date, according to the
various communities ?

(b) Is it a fact that one Maulvi Ihsan Ali of the Imperial Library,
Calcutta, was invalided in 1927, and if so, is it a faet that the vacancy
thus caused was not filled up by a Muhammadan *

(¢) If the answer to part (b) be in the affirmative, will Governmen:t
please state the reasons therefor %

8ir Frank Noyce :

Clerks. Sorters.

Hindu. Muslim. Hindu. Muslim.
1926 .. .. 13 2 11 1
1927 .. .. 13 2 11 1
1928 . .. 14 1 11 1
1929 .. .. 14 1 11 1
1930 .. .13 2 11 1

(b) ‘The answer to both questions is in the affirmative. A non-Muslim
who was officiating in a leave vacaney was appointed.

NON-EMPLOYMENT OF MUHAMMADANS IN THE IMPERIAL LiBRARY, CALCUTTA.

42. *Mr. Muhammad Rafique : Is it a faet that Babus U. C. Dey
and A. K. Ghosh were appointed as clerks in 1928 in the Imperial Lib-
rary contrary to the Home Department Circular No. F. 176|25-Ests., dated
the 5th February, 1926, reserving one-third of the appointments for the
minorities ¢

8ir Frank Noyce : Mr. U. C. Dey was appointed because he had
acted in leave vacancies both before and after the issue of the Circular
referred to by the Honourable Member. It does not appear that the
instruections in that Cireular were followed wBen Mr. A. K. Ghosh was
appointed.

NoN-EMPLOYMENT OF MUHAMMADANS IN THE IMPERIAL LiBRARY, CALCUTTTA.

43. *Mr. Muhammad Rafique : (a) Is it a fact that one Babu U. C.
Dey of the Imperial Library, Calcutta, resigned his post in December,
1929 ¢ -

(b) Has the post been filled up and, if so, by whom ?

(¢) Is it a fact that one Mr. Wasim Hussain was recommended by
the Public Service Commission for appointment as clerk in
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the Imperial Library in place of the said Babu U. C. Dey, and that he has
not been appointed by the Library Counecil in place of the said Babu

U. C. Dey

(d) If the answers to part (¢) are in the affirmative, will Government
please state the reasons for not appointing a Muhammadan, particularly
when he was recommended by the Public Service Commission ?

(e) Is the Imperial Library Council competent to set aside the recom-
mendations of the Public Service Commission ?

8ir Frank Noyce : (a) He resigned in November 1929.

(b) The post has not yet been filled.

(¢) Yes.

(d) The Council of the Library was of opinion that it was necessary
to select from a wider field. It resolved that the Public Service Com-
mission should be requested to advertise the vacancy, stating that prefer-
ence would be given to a member of a minority community and that if no
suitable candidate was forthcoming it should be asked if it had any
objection to the Counecil itself advertising and filling the vacancy. The
Council has advertised the vacaney and it will be filled at its next
meeting.

(e) The question does not arise as the Council has acted with the con-
currence of the Public Service Commission. '

NoN-EMPLOYMENT OF MUHAMMADANS IN. THE IMPERIAL L1BRARY, CALCUTTA.

44. *Mr. Muhammad Rafique : (¢) Is it a fact :
() that Muhammadans are in a hopeless minority in the Imperial
Library of Calcutta ; and
(#¢) that no satisfactory effort has been made in the appointments
of the past few years to remedy this state of affairs in
spite of the Home Department Circular No. F. 176/25-Ests.,
dated the 5th February, 1926 ¢
(b) If the replies to (i) and (#%) of part (a) are in the affirmative,
are th;veni;neﬁlt preé)ared ltr.; 1ssue orders reserving all future reecruit-
ment for Muhammadans till such time that they are ad -
sented on the staff ? Y adequately  repre
8ir Frank Noyce : (a) (i). Out of 27 posts of clerks and sorters
two are filled permanently and one temporarily by Muslims.

(a) (i). No.

(d) Instructions have already been issued that duly qualified members
of minority communities, including Muhammadans, should be appointed,
when possible, without sacrifice of efficiency, in preference to members
of those communities which are already fully represented on the staff.

NoN-EMPLOYMENT OF MuBAMMADANS 1IN THE IMPERIAL LiBRARY, CALCUTTA.

45. *M:. Muhammad Rafigue : (o) Ts i
. * (a) Is 1t a fact that four tempora
Posts of clerks have recently been sanctioned for the Imperial Lihg}rv r;y
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(b) How many Muhammadans have been taken in these posts ?

(¢) If sufficient representation has not been given to Muhammadans,
will Government please state reasons for their not doing so ?

8ir Frank Noyce : (a) Yes.
(b) The posts have not yet been filled.

(¢) Does not arise.

ExcLusioN oF MUHAMMADANS FROM THE COUNCIL OF THE IMPERIAL LIBRARY,
CaLcuTTa.

46, *Mr. Mubammad Rafique : (¢) Will Government please state
by communities the composition of the Council for the Imperial Library
of Calcutta which was formed in 1929 ?

(b) Is it a fact that Muhammadans have been totally excluded from
the Council of the Imperial Library and, if so, will Government please
“state reasoms for doing so ?

(¢) Will Government please state the special reasons, if any, for giving
two seats to the Calcuita University on the Imperial Library Council
in preference to other Universities ?

8ir Frank Noyce : (a¢) The Council of the Imperial Library, as at
present constituted, consists of six Europeans and two Hindus.

(b) Muslims are not excluded from the Council, but it has just
happened that none of them is a Muslim.

(¢) Two seats on the Council have been allotted to the Calcutta Uni-
versity, owing to the importance of the Library to that University con-
sequent on its location in Caleutta.

APPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE Z0OOLOGICAL SURVEY
K oF INDIA.

47. *Mr, Muhammad Rafique : (¢) Will Government be pleased to
state in a tabular form the total number of the permanent employees,
both in the gazetted and the non-gazetted ranks, in the Zoological Survey
of India by communities from 1920 to date ?

() If the number of the Muslims has decreased during these years,
will Government state the reasons therefor, and the steps they propose
to take in order to remedy this defect in future ?

Mr. G. 8. Bajpai: (a) A statement is placed on the table.

(b) The decrease by one in the number of Muslims on the non-gazetted
staff during the current year is due to the retirement of a Laboratory
Assistant. The vacancy was filled by a tanning expert for special work
in the taxidermist section. He bad received special training for
the work. I may add, however, that Government propose to look into

the question of appointments to the gazetted and non-gazetted staff of
the Zoological Survey of India.
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APPOINTMENT OF MUHAMMADANS TO THE STAFFOF THE ZOOLOGICAL SURVEY
OF INDIA.

48. *Mr Muhammad Rafique: (¢) T+ it a fact that a temporary
vacancy occurred reeently in the Zoological Survey of India on account
of proceeding on leave out of India of the permanent Superintendent
of the Department ¢

(b) If it is so, will Government be pleased to state why the claims of
a Muhammadan, who has been officiating for the last five years, have been
ignored and an outsider, non-Muhammadan, has been taken in tihe
vacancy !

(¢) Was due publicity given to the said vacamey ?* If mnot, why
not ?

(d) Are Government prepared to consider the desirability of getting
all gazetted or non-gazetted vacancies filled up in future, whether tem-
porary or permanent, through the agency of the Public Service Com-
mission, as is done in other Departments ?

Mr. G. 8. Bajpai: (a) Yes.

(b) The claims of the Muhammadan who had been officiating for the
last 5 years were not ignored. The Muhammadan gentleman in ques-
tion is still officiating 1n a vacancy caused by one of the Assistant
Superintendents (Hindu) who proceeded on leave in 1929, and will
continue to hold this officiating vacanecy till September 3, 1930, as the
temporary vacancy caused by the permanent .Superintendent proceed-
ing on leave had, in view of the recent discovery of a very profitable -
shell-fishery in the Andaman and Nicobar Islands, to be filled by a
Zoologist thoroughly acquainted with the marine fauna. The Muham-
madan officer’s original officiating appointment was vice the Director,
Zoological Survey of India, who proceeded on leave on the 23rd March,
1929. The term of this appointment would have expired on the 11th
January, 1930, but in order to give him more time to complete his studies
on the Fleas, he was transferred to officiate for one of the Hindu
Assistant Superintendents.

(¢) No. The vacancy was temporary and the Director, Zoological
Survey of India, who is in touch with all prominent Zoologists in India,
selected the best qualified man. The officer selected by him was a
Lecturer in Zoology in the Royal Institute of Science, Bombay, and a
Ph.D. of Cambridge and has had six years practical experience of marine
biological work in India as well as Europe.

(d) Permanent vacancies in the gazetted staff are filled on the advice
of the Public Service Commission. Temporary vacancies in the gazet-
ted staff and all non-gazetted vacancies are filled by the Director,
Zoological Survey of India. 1 have already informed the Honourable
Member that Government propose to examine the question how far it is
feasible to secure the adequate representation of the minority communi-
ties in the Zoological Survey of India. The results of this examination
cannot be anticipated.
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APPOINTMENT OF MUHAMMADANS T0 THE STAFF OF THE ZOOLOGICAL SURVEY
OF INDIA.

49. *Mr. Muhammad Rafique : (¢) Is it a fact that the only Muslim
gazetted officer who has been working in the Zoological Survey -of India
since October, 1925, in a series of temporary and officiating vacancies has
been refused the next officiating chance ?

(b) In case the answer to part (a) be in the affirmative, will Govern-
ment be pleased to state the reasons for getting rid of the only Muham-
madan officer on the staff ¢

(¢) Is it a fact that the work of the Muhammadan officer has been
appreciated many a time by the permanent Director, but that when
there is a prospect of a permanent vacancy in the near future, he has
been turned out of the Department ?

Mr. G. 8. Bajpai: (a) and (b). I would refer the Honourable
Member to the answer given by me to parts (a¢) and (b) of his immediately
preceding question.

(¢) The work of this officer on Ticks and Fleas has been satisfactory.
I have already explained to the Honourable Member that this officer is
still in Government employ. If a permanent vacaney occurs in the
Zoological Survey of India his claims will undoubtedly be considered
in filling it.

APPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL SURVEY
OF INDIA,

50. *Mr. Mubammad Rafique : (a) Is it a fact that seven new non-
gazetted posts were added to the staff of the Zoological Survey of
India in April, 1929 ?

(b) Were any Muhammadans taken in these posts ¥ If not, why

not ? '

(¢) How many Muhammadans did actually apply for these posts and
what were their qualifications ?

(d) What are the qualifications possessed by the men actually
appoi._nted !

(e) Ip case the qualifications of any of the men appointed to the said
posts be inferior or equal to these of the Muhammadan applicants, will
Government be pleased to state the reasons for preferring non-Muham-
madans over Muhammadans 1 '

Mr. G. 8. Bajpai : (a) Yes.

(b) No. No suitable Muhammadan candidates applied.

(c) and (d). Thirteen. A statement showing the qualifications of
these thirteen Muslim candidates as well as of those appointed is placed
on the table. A comparison of the qualifications of those appointed
with the qualifications of the Muslim applicants will show that the
selected candidates had -the higher technical qualifications.

. (e) Honourable Member would observe from the statement I am lay-
ing Tzdthe table that the selected candidates were superior to those
-rejected.
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List of Muhammadan applicants with their qualifications for the seven vacancies
occurred in 19£9.

For the posts of Laboratory Assistants.

1. Mr. Badruddia Hasan Zuberi—'‘ Passed the High School examination in
1924, the Intermediate examination in 1926 and the B.S¢. examination in
1928 with Chemistry, Botany and Zoology as my subjects from the
Aligarh University each in the first division, standing seeond in order
of merit in the High School examination and first in the Intermediate
and B.Sc. examinations.’’

2, Asadulla Khan.—** I am a youngman of 23 with active habits and hard work-
ing. I appeared in the B.Sc. examination of the Muslim University held
in the month of April, with Zoology as one of my subjects. I am gure
to get through.’’

3. Muzaffaruddin Taha.—*‘ I passed the Matriculation examination of the Cal-
cutti University in the first division and studied up to 2nd year into Inter-
mediate of Science (I.8ec.) class in the Presidency College.’’

4. Ashiq Ali Quraishy—*‘1 appeared in the B.Sc. examination of the Aligarh
Muslim University held in April 1929. I hope to get through. My
optional subjects in the B.Sc. were Zoology, Botany and Chemistry.’’

5. Abdul Homid Khan.—*‘ I am working in the Department of Zoology, Muslim
TUniversity, Aligarh, as Laboratory Asgistant since 1911. I am well
versed in the art of Taxidermy, preparation of skeletons, mounting and
preservation of specimens.’’ :

6. Abdur Rahman.— ‘1 passed the B.Sc. examination with Chemistry, Physics
and Mathematies in the year 1928 from the Caleutta University.’’

7. Jamil Ahmed—*‘ I pamd' the B.Se. examination taking Zoology, Botany
sud Chemistry, in the 2nd division from the Muslim University, Aligarh
in 1924. At present studying M.A. and Law in this University.’’

8. Syed Muskiag Ali—‘‘1 passed my Matriculation examination in 1922 in
second division. I passed my Intermediate Scienee examination in second
divigion in 1924 getting a distinetion in Zoolo? for which I was awarded
2 gold medal by the Vice-Chancellor of the University (Aligarh Muslim
University). I passed my B.Sc. degree examination and was placed in
the second division with asterisk topping the list of successful examinees.
I worked for some months in the Government Agricultural College under
the Entomologist. I also worked as Demonstrator in the Department of
Zoology, Muslim University, Aligarh.”’ .

9. Mohd. Ataullah Fazli—*‘ 1 have appeared in the B.Se. examination with
Zoology, Botany and Chemistry as my subjects. I hope that I will get
through ag I have some papers quite satisfactory.’’

For the posts of Gallery Assistants.

10. Nadir Hossain Sircar—‘‘ I completed the course of the B.Se. examination with
Physics, Chemistry, and Mathematics. I have got office experience having
served as a clerk of the District Inspector of Bchools, Murshidabad. I
have got a fair knowledge in Persian. I possess a good physic and

;‘ rcﬂig:-.,,e.‘:tcpau-t ’?, play {football and other indigenous and foreign
umes.

11. Shaikh Abdul Halim—‘T read up to the Matric. standard and have for
som¢ time worked as an engraver in Ammunition Factory at Dum Dum
and also worked for some time as a draftsman-as well as clerk to some
pleaders.’’

12. Kozi Golom Nabi—*‘‘ 1 have read up to the Matriculation standard of the
Caleutta University, and have fair knowledge in English and Urdu.’’

13. M. Abdul Faiz—‘ I have picked up a fairly good knowledge of English and
Urdu. Since my early years I have been to the Museum times without
number and it has been my habit to take a keen interest in all sorts of

things. Besides I have always taken part in sports and I am a young boy
of active habits.’’
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Qualifications of the selected candidates for the seven vacanocies ocourred in 1929.

14

2. M.

3. K.

For THE POSTS OF LABOB\TORY ABSSISTANTS.

L. Bhaduri—‘‘1 passed the Matriculation and Intermediate Secienee
examinations of the Caleutta University in the first division in the years

1920 and 1922 respectively. I obtained the B.Be. degree in 1924 and

occapied the first place in the first -elass honours in Zoology. The post-
graduate Jubilee scholarship, tenable for two years, was accordingly
awarded to me. In my M.Be. examination in Zoology, held in the year
1926, I topped the Lst of successful candidates, and was placed first in
the second class, no one securing first class that year. Since then I have
been engaged as a Teaching Assistant in the Zoology Department of the
Calcutta Universily, and I am at present drawing a monthly salary of
Rs. 140. Onme of my duties is that of demonstration work both in the
Undergraduate and Postgraduate Practical classes. Since my appoint-
ment in the University 1 have been carrying on research work. Titles
of papers already published and in the course of preparation are attached.
Besides anatomieal work I have been studying the systematic Anuran
fauna of Bengal in the Indian Museum. I am thoroughly conversant
with the theory and practice of Zoological technique in all its branches,
including microtome work, staining, slide preparation, ete.’’

Hindu. M.Se. of the Calecutta University. Possess considerable ex-

perience in Zoological technique and already published some papers om
the results of his original research in Zoology. :
N. Datta—‘* I am a research scholar in the Zoology Department of the
Allahabad University and got the Empress Victoria Readership of Rs. 100
per month for 3 years. During this time I have written twe rescarch
papers, (i) ‘ On Echinorhynchus robustus (n. sp.) from commen crows
of Allahabad ’, (ii) ‘ On a new species of Acanthocephala from a com-
mon fish Maoronis gulio of Caleutta ’. At present [ am emgaged in
reseurch work on the intestinal parasites of birds and fishes for the
series of papers on ‘ New series ° of Aecanthocephalen parasites of
North India. I have got thorough knowledge of Zoological technique
including Microphotography, Microtomy, preparation of microscopical
slides, preserving and mounting zoological specimens. I have passed the
M.Sc. examination of the Allahabad University from the Agra College in
the 1924 in the II division and stood second in erder of merit in the
University. I have passed the B.Be. examination of tms university
with Zoology, Botany and Chemistry as compulsory subjects and stood
1st, 2nd and 3rd in order of merit in the University practical examina-
tions in these subjects respectively. I have won many prizes in the opem
cempetitions of the Agra Secientific Association for the preparation of
microscopical slides of Botanical and Zoological specimens. I served as
a Demonstrator in Biology in the Agra College for 3 years (1921-1924)
and after taking the M.Be. degree T served as a Senior Demonstrator on
Zoology in the St. John’s College, Agra.’’

Hindu. M.Se. of the Allahabad University. Fully qualified and ex-

perienced in zoological technique. Ailready published some papers on the
results of his original research.
N. Das—*‘*1 passed the Matriculation and I.Se. examinations of the
Calcutta University in the first division in the years 1921 and 1923
respectively. 1 obtained second class honours in Zoology in my B.Se.
examination held in 1925 standing second in order of merit. I passed
the M.Be. examination in Zoology in 1927 and occupied the first posi-
tion in the first Division. T was awarded the University prize and two
gold medals, the University and Brahmamohan Mullick, the latter for
standing first in the whole thesis group of the University. Since the
publication of the results of the University M.Be. examination I-have
been carrying on research work on Protozoology and was granted the
Trniversity Research Scholarship for the session 1928-29, T possess &
thorough knowledge of the mierotome technique, slide preparations and
all other laboratory work.’’

L6CPB(LA) ¢
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Hindu (Depréssed Class). M.Bc. of the Caleutta University. Tho-
rougkly experienced and competent in all branches of zoological tech-
nique.

“%. 4.J. C. Fernandez—*¢1 am at present Benior Taxidermist in the Govt.

i : Muscum, Madras, and have put in a service of about 19 years here ’’.

e By the Director of the Swiss Zoological Expedition to South India he

it *¢. was recommended as follows :—*‘ He combines great ability in the Zoolo-

* gical Field work with vivid personal interest and he proves an inde-
pendent, resourceful and indefatigable worker. Last but not least we
arc glad to mention he is a good character and thoroughly trustworthy
person. We are very obliged to the Government Museum in Madras te

# have allowed Mr. Fernandez to join our Expedition. >’

Indian Christian. Highly qualified in the art of Taxidermy, Animal
Anstomy, Modelling, Preserving zoological specimens and painting them
in natural colour.

: ForR THE POSTS OF GALLERY ABSISTANTS.

5.'M. N. Acharjie—‘‘ I took my B.Se. degree from the University College of

Scienee, Caleutta, in 1926 having Zoology as one of my subjects, and in
1928 I passed M.Se. examination of the same University in Anthropology
and was placed in the second class.’’

- M. Se. of the Caleutta University. Hindu. In addition to qualifiea-

1 . tions in Zoology bas a sound training in Anthropology as well.

6. J. N. Majumdar—*‘ I am serving as a Laboratory Assistant for the last two

‘ years under the Indian Research Fund Association in the Protozool

' Department at the Calcutta School of Tropical Medicine '’. Lt.-Col.

. Knowles, I.M.8., of the Protozoology Department of the Caleutta School
of Tropical Medicine recommended Babu J. N. Majumdar as ‘‘ has
done very good work in this Department during the last two years’’.

Hindu. The candidate was selected for special practical experience in
Protozoology.

7. G. Matthai—*‘ 1 am an Indian Christian. I passed the Behool Leaving Cer-

: tificate Examination of the Madras University in the year 1927. As for any

. training in Zoology, I beg to submit, that in the currieulum of studies

: prescribed for the English School Leaving Certificate, students are required

: to have a general knowledge of zoology, geology and botany, which
came under the section  Natural Study ’ and as such I had to study

these subjects for three years, and for which I had special taste. I

might add in this conuection, that in the Asiatic Society of Bengal,

where I am working at present, has a miniature museum
where I have had occasion to notice the curious articles, zoological and
anthropological specimens at the Society’s monthly and annual meetings
vliereby I have gained sufficient knowledge to arrange and exhibit things
in a Gallery.”’

Indian Christian. Possesses an excellent preliminary training in zoolo-
gy and anthropology.

APPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL SURVEY
oF INDIA.

51. *Mr. Muhammad Rafigue : (a) Will Government kindly state

the number of the menial employces employed in the Zoological Survey
of India by communities ?

(b) In case the Muhammadans are inadequately represented on the
staff, are Government prepared to take necessary steps to stop the re-
cruitment of members of the non-Muhammadan communities until such
time the Muhammadans get the due share ¢

Mr. G. 8. Bajpai: (a) A statement giving the information required
is laid on the table.

(b) Government will examine the question as to what steps can be
taken to give adequate representation to minority communities on the
menial staff of the Zoological Survey of India.

KRS Y
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APPOINTMENT? OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL SurveY
or INDIA.

52. *Mr. Muhammad Rafique : (¢) Will Government be pleased to
state how many officiating and permanent vacancies, both in the gazetted
and the non-gazetted ranks, have occurred in the Zoological Survey of
India since January, 1930, and how they have been filled up ?

(b) Were these posts advertised ! If not, why not !

(¢) Were any Muhammadans taken in these posts ! If not, why
- not?

Mr. G. 8. Bajpai : (a) Permanent vacancies—

Guazetted appointments.—Nil.

Non-gazetted appointments—1 ; a Hindu was appointed.
Officiating vacancies—

Gazetted appointments—1 ; a Parsee was appointed.

Non-gazetted appointments.—12 ; of these 3 were not filled up,
7 were filled by temporary promotion within the depart-
ment, 2 were filled up by outsiders. Both were Hindus
with special qualifications.

(b) The posts were not advertised as advertising would have meant
delay.

(¢) No Muhammadans were taken as none possessing suitable qualifica-
tions was known to the Director, Zoological Survey of India. T have
already informed the Honourable Member that the question will be
Jooked into.

APPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL
SurVEY oF INDIA.

53. *Mr. Muhammad Rafique : (a) Will Government be pleased to
state the number of vacancies, both in the gazetted and the non-gazetted
ranks, that were filled up during the periods when the Hindu permanent
Superintendent of the Zoological Survey of India officiated as its
Director !

(b) Were any posts given to Muhammadans ¥ If so, will Govern-
ment please state the number and the names of persons holding the posts

(¢) In case no vacancies were filled up by the appeintment of Muham-
madans, or they were taken in an inadequate number, do Government
propose to make inquiries about the responsibility of the said officer for

1 (d) Isit a fact that, since the appointment of the said officer in 1920‘,
not a single Muhammadan has been permanently taken both in the
gazetted and the non-gazetted ranks ?

1 (e) If the answers to parts (¢) and (d) be in the affirmative, are Gov-
ernment prepared to consider the advisability of appointing a non-.
Hindu to the post of the Director when the next opportunity arises ¢

' Mr. G. 8. Bajpai : (a) A statement giving the information required
is plaged on the table.
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(b) One temporary gazetted appointment was filled by a Muhammadan,
Mr. Mohammad Sharif, ' '

(c) Non-gazetted permanent appointments were filled after advertise-
ments and full eonsideration of the qualifications of applicants. Officiat-
ing vacancies were filled by ‘the officiating Director with the most
suitable persons known to him. ' ’

(d) Yes. This, however, is merely a coincidence and has nothing to
do with the appointment of the permanent Hindu Superintendent to the
Zoological Survey of India in 1920.

(e) Honourable Member may rest assured that in making appointments
to the headship of a department Government will pay due regard to
the importance of securing an officer who counts impartiality among his
qualifications.

Vacancies in the Gazelted and Non-gazetted ranks of the Zoological Survey of India that were filled up during
the periods when Hindu Stperintendent officiated as Director.
From 15th Moy, 1924 to 26th July, 1925.

Gazetted. Non-gazetted.
Permanent. Temporary. Permanent. Temporary. .
How filled _
Vacancy. | How filled up. | Vacancy. up. IVocmcy. | How filled up. | Vacancy. | How filled up.
1 1 (Sikh) ap- 1 Not filled 28 13 (outaiders)
pointed by up. Hindus.
the Govern- i i '
ment of In- i 6 temporary
dis. H promotion
. . withjn  the
-~} Department.

| 10 not filled.

From 1st July, 1927 to 29th September, 1927.

Gazetted. Non-gazetted.

Permanent. Temporary. Permanent. Temporary.

How filled -
Vacancy. | How filled up. | Vacancy. up. Vacanoy. | How filled up. | Vacanoy. | How filled up.

.4 1 (outsider)
-} Hinda.

1 tem
mo tion
l::%nin the

Department.
2 notfilled up.
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Gazethed, Non-gazetted.
Permanent. | Temporary. Permanent. | Temporary
| | H
i i ! i
Vacancy. | How filled ' | Vacanoy. | How filled up. | Vacancy. How filled up. | Vacancy. | How filled np.
up. ] ' .
! :
[ 1 | 1 Mubamms- 9 |6Hindos | 19 | 8 Hindus.
; (out- i i
| auier}. ; 2 Indian
| . Christians 7 temporary
! i promo tion
| i within  the
i : Department.
! . 1 Depressed 4 not filled up.
‘ j Class (Hindu).

FATE oF SADHU SUNDAR SINGH.

54. *The Revd. J. C. Chatterjee : (a) Are Government aware that
Sadhu Sundar Singh, a Christian Missionary well known and respected in
India as well as in Europe, left on a missionary tour for Tibet over a year
ago and has not been heard of since that time ?

(b) Are Government aware that the complete absence of news from
Sadhu Sundar Singh himself and the various rumours regarding his fate
have been causing deep anxiety to his co-religionists and admirers, and are
Government prepared to make inquiries regarding his safety, from the
Tibetan Government, or through their own frontier officials?

Mr. E. B. Howell : With your permission, Sir, I will answer both
questions together. Inquiries were made last year by a Government
officer who visited Tibet on duty but there was no trace of Sadhu
Sundar Singh nor is there any proof that he ever entered Tibet.

Inquiries are however being made again this year and any infor-
.. mation ohtained will be communicated to the Honourable Member in
due course.

The Revd. J. O. Chatterjee : Are Government aware that Sadhu
Sundar Singh, before he started, definitely said that he was going into
Tibet for a year’s tour ?

Mr. E. B. Howell : 1 was not previously aware of that fact, Sir.

APPOINTMENT OF INDIANS A8 GooDs INSPECTORS ON THE EAsT INDIAN RATLWAY.

55. *Dr. Zianddin Ahmad : (s) Will Government please state
what is the number of Goods Inspectors in the East Indian Railway and
how many of them are Indians ?

(b) If there is not a single Indian, what are the reasons for it ?

Mr. A A L. Parsons : (a) There are four Goods Inspectors on the
Fast Indian Railway. Two of them are statutory Indians.
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(b; The posts are generally filled by seniority, and three of the men
are the most senior subordinates in the Commercial Department of the
East Indian Railway. The fourth appointment is graded much lower
than the other three, and is held hy a man who was selected because
he was considered specially suitable for the post.

APPOINTMENT OF INDIANS AS STATION MASTERS OF FIRsT CLASS STATIONS ON
il o THE EasT INDIAN RAILWAY.

56. *Dr., Zianddin Ahmad : (a) Will Government please state
if Indians are eligible for appointment as station masters on first elass
railway stations on the East Indian Railway ? .

(b) Was any experiment tried ?

Mr. A. A L. Parsons : (a) Yes.
(b) It is not a question for an experiment.

MmiMuM EDUCATIONAL QUALIFICATIONS REQUIRED FOR RAILWAY SERVICES.

57. *Dr, Zianddin Ahmad : (a¢) Will Government please state
what is the minimnm educational qualification for appointment in the rail-
way services ?

(b) Who are exempted from this qualification *

Mr. A. A L. Parsons: (¢) The minimum gualifications for appoint-
ments in the Superior Services are laid down in the Regulations for
Reeruitment, copies of which are in the Library. I shall be very pleased
to send them to the Honourable Member if he would like to have them.
The minimum qualifications for posts in the subordinate and inferior
services arc prescribed generally by Agents of the railways and vary
for posts of different character.

q (b) Where a minimum qualification is preseribed it applies to all candi-
ates.

RECRUITMENT OF ““ A ”” GRADE GUARDS ON THE EaAsT INDIAN RAILWAY.

58, *Dr. Ziauddin Ahmad : (¢) Will Government please state
if the guards in the ‘‘ A '’ grade of the East Indian Railway are recruited
direct or are promoted from those in ‘‘ B ’’ grade ?

(b) What are the qualifications for direct appointment in ‘“ A ™’
grade !

(c) What is the total number of guards in ‘* B '’ grade and how
many of them are non-Indians ?

Mr. A. A L. Parsons : (a) Guards’ posts of ‘“ A ’’ Grade, 1.e., Grade
1, are filled by promotion from lower grades of Guard, from other
classes of staff and by direct recruitment.

() The main qualifications required of a candidate for direct appoint-
lfmﬂnt in Grade I as prescribed by the East Indian Railway are as
01l10WS :

(4) He must be of good physique and eye-sight. well set up, and of
smart appearance.
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(“) He must be able to understand and express himself easily and
clearly in English and be able to write English with rea-
sonable correctness and speed.

(%) He must possess mental alertness, powers of observation and &
good memory.

(iv) He must be tactful and of good address and have decision of
character.

(v) He must possess the power of controlling staff working under
him,
(¢) I have called for the information and will communicate with the
Honourable Member on its receipt.

TeErRMS OF EMPLOYMENT OoF CREWMEN.

59. *Dr. Ziauddin Ahmad : (a) Will Government please state
if it is a fact that :

(a) Crewmen are allowed sick leave without pay only ;
{b) Crewmen are given one day off after working for 13 -days ;
(¢} Crewmen are not given the benefit of the Provident Fund ¢

Mr. A. A. L. Parsons : I presume the Honourable Member refers to
the ecrewmen on the East Indian Railway. Tke replies to the questions
are :

(¢) No. Temporary crewmen appointed prior to 1lst September,
1928, are granted leave in accordance with Supplementary
Rule 285. Those appointed on or after 1st September,
1928, are granted leave in accordance with Annexure IT
of the new Leave Rules promulgated with Railway Board’s
Resolution No. 8373-E., dated the 20th February, 1930.

(b) They are given 24 hours rest after 56 hours of work.

(¢) Yes, as temporary employees are not allowed to subscribe to
the Provident Fund. '

AMALGAMATION OF STATE-OWNED RAILWAYS.

60. *Dr. Ziauddin Ahmad : (¢) Will Government be pleased to state
the reasons for building a number of railway stations and two Jumna
bridges in close proximity in Agra ¥ Is it not due to the competition of
three different lines running into Agra ?

(b) How rauch money do Government spend every year in adjusting
the accounts of various railways owned by the Government %

(¢) Have Government considered the desirability of amalgamating
the State-owned railways into one common concern ¢

Mr. A A L Parsons: (a) The construction of the second bridge
was necessitated by the Secretary of State’s decision that the East
Indian Railway should be allowed direct access to the business quarter
of Agra and to the Agra-Delhi Chord line. The crossing of the river
by a new route some distance away from the former bridge entailed the
provision of additional stations. '
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Competitive considerations influenced, to a certain extent, the deci-
gion to construet the new bridge.

(b) I am afraid the information is not procurable.
(¢) Government do not consider the amalgamation desirable.

PrINCIPLE ADOPTED IN FIXING THIRD CrASS RarLway FAREs.

61. *Dr. Ziauddin Ahmad : (¢) Are Government aware of the theory
of railway economists that for the prosperity of a business it is best to
look for small profit per unit repeated several times on a large volume of
business than to e large profit for unit on a small volume of business ?

(b) Have Government followed this prineiple in fixing the third class
railway fares ?

(¢) Will Government be pleased to give reasons, supported by statistics,
for fixing railway fares on distance scale ! '

Mr. A. A. L. Parsons : (a¢) and (b). Government are aware of the
theory that, subject to certain very necessary limitations, railway re-
venues are more likely to be enhanced by low than by high rates. Sub-
jeet to the limitations referred to, this principle is followed in fixing
third class fares.

(¢) It is believed that the incidence of railway rates for fares
operates more against the development of long than of short distance
traffic and Indian Railways, therefore, generally concede a lower basis
of charge for passengers carried for long distances. Statisties of the
number and earnings of passengers carried for varying distances have
not been maintained by Railways for a sufficient number of years to
enable conclusions to be arrived at as to the effect of the latest redue-
tiong in rates for long distances.

OccupATION BY MEMBERS, WHEN THE LEGISLATURE IS NOT SITTING, OF HOUSES
PROVIDED FOR THEM IN SIMLA.

62. *Dr. Ziauddin Ahmad : (a) Will Government be pleased to
mention the number of houses built or purchased by them for the use of
the Members of the Legislative Assembly and the Council of State at
Simla ?

(b) Are the Members of the Legislative Assembly debarred from living
in these houses at a time when the Legislative Assembly is not sitting; even
if the houses are unoccupied and the Members are willing to pay full
economie rent of the house ?

(¢) If so, who has made this rule ?

(d) Was this rule made in the interest of the hotel proprietors of
Simla ¢ If so, why ¢

(e) Are Government prepared to consider the question of changing
the existing rmle and make the houses available for the use of the Members
of the Legislative Assembly if they happened to be vacant at a time when
the Legislative Assembly is not in session ¢

The Honourable 8ir Joseph Bhore: (a) 57 quarters have been
built or set aside for the use of the Members of the Indian Legislature
at Simla during the Session periods, viz., 20 quarters at Cart Road and
37 at Longwood.
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(b) Not at Longwood, if they arc willing to pay rent for the whole sea-
son. But Members are only permitted to oceupy quarters at either
place on payment of rent for the period of occupation if they are in
Simla on duty. -

(c) and (d). Prior to 1924 the Public Works Department attempted
to obtain tenants for such quarters as remained empty ; but this praec-
tice was discontinued as Government felt that it interfered unneces-
sarily with private enterprise.

(e) The question of changing the existing rules is under consideration.

SUBSCRIPTIONS COLLECTED THROUGH SALARY BILLs FROM RAILwAY EMPLOYEES.

63. *Lieut.-Colonel H, A. J. Gidney : (1) Is it a fact that on various
railways the following subscriptions, among others, are collected by the
Railway Audit Department through the salary bills of railway employces :

(@) Mutual Benefit Fund ;

(b) Store’s Bill (where stores exist) ;

{¢}) Institute Bills (where Institutes exist) ;

(d) Credit and Loan Society refunds ;

(€) Medical Officer’s fees ;

(f) Court attachments on salaries ; and

() Cost of social funections, e.g., Christmas trees, St. Dunstans sub-
seriptions, ete. ?

(2) Is it a faet that the Railway Board have definitely refused to

consent to the collection of Railway Union subseriptions via the salary bills
of employees ¢

(3) If the answer to part (2), be in the affirmative, will Government
reconcile their refusal in the one case and their acceptance, as a general and
recognised measure, in the case of other deductions as enumerated in part
(1)t

Mr A A L Parsons: (1) Yes.

(2) Yes. '

(3) As a railway union is an organisation independent of the
railway, Government consider that it should make its own arrangements
for the collection of subscriptions from its members.

RESTORATION OF STIPENDS OF MEMBERS OF THE CARNATIC FAMILY.

64. *Maulvi Mohammad Shafee Daoodi: (a¢) Will Government be
pleased to state whether they have given effeet to the resolution passed in
th’s Assembly in January last recommending that the stipends of the mem-
bers of the Carnatic Family who took part in the Khilafat Movement be
restored to them with retrospective effect ?

(b, If no effect has yet been given in spite of the Government accept-
ing it on the floor of the Hounse, will Government kindly state the reasons
for it ¢

Mr. E. B. Howell : (a) No.

(b) The matter has been under correspondence with the Madras Gov-
ernment, which is not yet concluded.
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Maulvi Sayyid Murtuza S8aheb Bahadur : May I ask why, when a
period of six months has rolled on, no reply has yet been received from
the Government of Madras ¢

Mr. E. B. Howell : T did not say . that the (Government of Madras
had not replied ; 1 said that the correspondence was not yet concluded.

Mr. M. K. Acharya : Is there any chance of the matter concluding
at an early date ?

Mr. E B. Howell : T ]mpe so, Sir.

Maulvi Mohammad Shafee Daoodi : I believe, Sir, it is a Central
subject. Why then should the Government of Madras be consulted
before a decision is given effect to !

(No reply was given),

Maulvi Mohammad Shafee Daoodi : Sir, no answer is given to my
question, which is a very relevant question, I think.

Mr. E. B. Howell : T think, Sir, in a matter of this importance it is
obviously necessary to consult the Local Government before a final
order can be given by the Government of India.

Mr. 8. C. Mitra : Is it not & fact that when the Government of India

accepted the responsibility of granting these allowanees, they said they
would give very sympathelic consideration to the subject ?

Mr. E. B. Howell : They are doing so.

PERCENTAGE OoF BURMANS IN THE IRRIGATION DEPARTMENT.

65. *U. Dwe : Will Government be pleased to state the number
of officers of the Indian Sérvice of Engineers serving in the Irrigation
Department, in various provinces in India including Burma, and specify
the number of Burmans therein and their percentage to other nationali-
ties ?

The Honourable 8ir Joseph Bhore : The information asked for by
the Honourable Member is being collected and will be supplied to him
separately.

PERCENTAGE OF BURMANS IN CERTAIN DEPARTMENTS IN BURMA.

66. *U. Dwe : Will Government be pleased to state the number
of officers serving in the following Departments in Burma and specify
the number of Burmans, {a) in the superior services, (b) in the subordi-
nate services, and (¢) the percentage of Burmans to other nationalities :

(1) Customs Department.

(2) Burma Railways,

(3) Audit and Accounts Department.

(4) Posts and Telegraphs.

(5) Ineome-tax Department ?

The Honourable Sir George Schuster : The information asked for

by the Honourable Member is being collected and will be furnished to
him as soon as possible.
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DispaNDED BURMESE REGIMENTS.

67. *U. Dwe : Do Government contemplate to re-mobilise the dis-

banded Burmese regiments § Are Government aware of the strong desire
expressed in Burma on that behalf ?

Mr. G. M. Young : Since the strength of the post-war army was
fixed, only one Burmese unit, namely, a Sapper and Miner Company,
has been disbanded. The reduclion was due to the return of a Com-
pany from overseas, as the result of which the sanectioned stremgth of
the army was excecded by one Sapper and Miner Company. The unit
would be surplus to our actual requirements, and it would not there-
fore be justifiable to incur the expense of re-creating it.

Harpsurps oF BURMAN CANDIDATES FOR TRAINING ON THE “ DUFFERIN

68. *U. Dwe : Are Government aware of the hardships caused to
‘Burnian candidates wishing to obtain entrance as pupils into the Train-
ing Ship ‘‘ Dufferin ”’ by holding the Selection Board Examinations at
Bombay ? If so, do Government propose to make arrangements for con-
ducting the selection of Burman candidates at Rangoon ?

The Honourable 8ir George Rainy : Government have not received
any representation on the subjeet and they are doubtful whether it
would be possible to make arrangements for the selection of eandidates
from Burma at Rangoon. They will, however, obtain the opinion of the
Governing Body of the Training Ship ‘‘ Dufferin > by whom ecandi-
dates for admission to the Training Ship are selected at present on a

consideration of the results of the entrance examination and of personal
interviews.

RarLway CONNECTION BETWEEN BURMA AND S1am.

69. *U. Dwe : Will Government be pleased to state when they
intend constructing the railway connection between Burma and Siam ¢

Mr. A A L. Parsons: The possibility of constructing a railway
connection between Burma and Siam is remote. Investigations have
shown that the cost of such a connection would be high, and no ade-
quate return on the capital involved could be obtained.

TeENURE oF OFFICE OF MEMBERS OF PROVINCIAL GGOVERNMENTS.

70. *U. Dwe : Will Government be pleased to state what the
tenure of oifice of Executive Members of Provinecial Governments under
the Government of India Act is, and to state the authority for this *?

The Honourable Mr, H. G. Haig : Members of a (loverncr’s Exeeu-
tive Council are appointed by His Majesty by Warrant under the Royal
Sign Manual. There is no statutory provision limiting the term of office
of a Member of.a Governor’s Executive Council, but it is an accepted
principle that the tenure is limited ordinarily to five years unless it is

expressly renewed or continued by His Majesty or by the Secretary of
State for India.
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ExrPLOYMENT oF BURMANS ON THE PusLic S8erviceE CoOMMISSION.

71. *U. Dwe : (¢) Will Government be pleased to state how many
Burmans there are on the Public Services Commission ¥ If the answer
is in_ the negative, will Government kindly state what attempts have been
made to securc the services of Burmans, and if such attempts have been
made, why no Burmans have so far been secured as members of the Com-
mission !

(b) Will Government be pleased to state if they intend to constitute
a separate Public Services Commission for Burma ?* If so, when ; if not,

why not !

The Honourable Mr. H. G. Haig : (a) There is no Burman on the
Public Service Commission. It is not possible to provide for represen-
tation of provinces on the Commission. '

(3) Under the Classification Rules whiech have recently been pub-
lished it is now open to the Local Legislature of any Governor’s pro-
vinee to make laws for the establishment of a commission to regulate
the public services of the provinece.

APPOINTMENT OF MUHAMMADANS A8 SUPERINTENDENTS OF Post OrricEs
IN MADRAS.

72. *Mr. Abdul Latif SBaheb Farookhi: (¢) Will Government
be pleased to state when the.last nominatipns of departmental candidatas
for the examination for the post of Superintendent of Post Offices were
made from the Madras Presidency ¥ What was the total number of these
nominations, and how many were Muhammadans among the candidates
80 nominated ? ) '

(b) Will Government be pleased to state whether nominations of de-
partmental candidates for the above examination, were made this year ?
If so, how many were selected- to sit for the examination from the Madras
Presideney, and how many were Muhammadans among the candidates so
selected !

(¢) Will Government please state how many Muhammadan candidates
were recommended this year for nomination by the Presidency Post
Master, Madras, and by the Divisional Superintedents ¢ How many of
them were selected ' If none, why ?

(d) Are Government aware of a resolution passed by the Madras
Presidency Muslim League on the 10th February, 1930, pointing out the
inadequate representation of the Muslim community in the higher offices
of the Postal Department in the Presidency of Madras, and urging Govern-
ment to recognise the claims of Muslims in the future nomination of candi-
dates for the examination of Superintendents of Post Offices in the Madras
Presidency ?

Mr. H A Bams : (1) T am obtaining the information and will fur-
nish it to the Honourable Meiaber in due course.

(b) Yes. Two of the candidates nominated from the Madras Cirele
bave been seleeted to appear at the next examinaticn. None of them

is a Muhammadan.
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(¢) Only two Muhammadan candidates were recommended to the
Postmaster-General, Madras, for nomination, one by the Presidency
Postmaster, Madras, and the other by a Divisional Superintendent.
They were not, however, nominated by the Postmaster-General because
one of them was over 36 years of age, which was the limit of age pres-
cribed for these candidates, and had poor educational qualifications,
while the other was too junior in service and lacked experience.

(d) Yes. As selection to appear at the Superintendents’ examina-

tion affords an opportunity of accelerated promotion to the staff, the
nomination is not effected on a commuual basis but on the selection of

the best.

Mr. Abdul Latif Saheb Farookhi : May I ask if the Honourable
Member will give me the information during the sittings of this As-
sembly or after it is dissclved ¢

Mr. H A 8ams: Will the Honourable Member kindly repeat his
question ? ' C

Mr. Abdul Latif Saheb Farookhi : Will the Honourable Member
supply me with the information during the life of this Assembly or after
its dissolution ! )

Mr. H. A. 8ams : 1 hope to.be able Lo give it during the life of the
Assembly. S

173

TrE ARMED RAID AT CHITTAGONG.

74. *Rai Bahadur 8. C. Dutta: (a) Will Government place before
the Legislative Assembly a statement, deseribing the armed outbreak at
Chittagong, the operations carried on against the insurgents and the results
achisved so far, including the casualties on both sides ?

(b) What is the Gqvernment estimate of the number of insurgents
concerned in the entire operations ! .

(¢) How many motor and other conveyances were employed by the
insurgents during the course of the operations ! Have Government
traced the owners and drivers of these vehicles ! How many of these
drivers have been killed and by whom? Do Government propose to prosecute
any of these owners and drivers ?

(d) Is it a correct information that numbers of licensed guns were
used in the operations ! How many licensed guns were missing and how
many have been recovered ! Do Government propose to take any steps
against any of these licencees ?

(¢) How many insurgents have been captured during the course of
operations, while fighting or fleeing or concealing with arms and how
many have been arrested on suspicion, with or without arms ¥ Do
Government propose to bring any of them to trial !

(f) What was the strength of the armed sentries deputed to guard
armouries at the time of the attack ¥ What steps have Government
taken or propose to take to strengthen the forces for protection of such
armouries and Government treasuries in future against such attacks !

tSee pages 280—81.
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(g) Apart from the action of the Local Government, what special
steps have the Government of India taken in this matter ?

The Hohourable Mr. H, G. Haig : I regret that the Government of
India are not in possession of material from which a eomplete reply can
be given to the Honourable Member’s question. A number of com-
muniqués were issued by the Government of Bengal shortly after the
outbreak which gave the maimn facts of the éase. I add to this the follow-
ing information. The number of insurgents concerned in the
actual outbreak is estimated at about one hundred. Sixteen were
killed in the operations and four ecaptured of whom two subsequently
died. One hundred and twelve persons have been arrested on sus-
picion of having been concerned in the conspiracy, including twenty-
nine arrested in the connected case at Feni. The number of insurgents,
engaged in the actual outbreak who are still at large is believed to be
twenty-three. The accused in the case will be tried by a tribunal under
the Bengal Criminal Law Amendment (Part Continuance) Act, 1930.
The trial is fixed to commence on the 16th July.

Further details referred to in the Honourable Member’s question
will no doubi be dealt with in the final report which the Government of
Bengal will submit after the completion of the enquiry they propose to
hold. I will forward a copy of the Ionourable Member’s question to
the Local Government with reference to that enquiry.

THE SHOLAPUR DISTURBANCES.

75. *Rai Bahadur 8. C. Dutta : (¢) Will Government inform the
House of all the incidents of the Sholapur disturbances, day by day,
from the beginning to the assumption of the control of the city by the
military authorities ?

(b) Was there any order passed under section 144 of the Code of
Criminal Procedure at Sholapur, and if so, what were its terms, on what
date was it promulgated, by whom was it passed, and what were the
reasons—-+acts and ecircumstances,—justifying the same ? For what
time was it to operate !

(¢) Was the order under section 144, effective or was the application
of the provisions of Chapter IX further found necessary ¢

(d) Was any assembly ordered to disperse under the provisions of
that chapter ¥ If so, on how many occasions and with what effect ?

(e) Was the crowd in Sholapur fired at in order to disperse them,
and on how many occasions ? Who was the officer in each case that
ordered the assembly to disperse, and for what reasons and under what
circumstances ¥ What was the time given to disperse, and what was the
number of the crowd in each case, after what interval * In each case,
of order to disperse, was actual force used, and if so, what was the nature
of the force used in the first instance ¥ Was firing resorted to in the first
instance, if so, under what justification, and under what authority !

(f) Was the force that was used under section 128 (civil force)
or under section 129 (military force) ¥ Was the firing also part of
civil force ¥ Was there, among the party that actually fired, any officer
or soldier in His Majesty’s army or a volunteer enrolled under the
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Volunteers Act ¥ What was the actual status of the different sections
of the parties that actually fired ! '

(9) Who was the officer in each case that ordered the firing ! Waa
any fresh warning given before fire was opened ¥ Was the crowd in-
formed that they will be fired at unless they dispersed ! Were they
informed of any time limit within which they were to disperse on pain
of beixilg ﬁred'at ? If so what was the time limit and the size of the crowd
in each case

(h) Was not quiet restored in the city before control was made over
to the military ¢t

(¢) Who was the officer responsible for making over the control to
the military ¥ Was the Bombay ' Government - consulted beforehand ?
If not, why not ! Was any information given to the Bombay Government
or the Government of India before the control was taken by the military
on the 12th of April? On what date was the assent of the Bombay
Government given ! On what date was the Government of India informed
and on what date was the Martial Law Ordinance promulgated !

(j) What were the reasons for the making over the -eontrol to the
military ?

(k) Was the patrolling of the 'streets by the volunteers of the
Congress or the party of civil resistance the only ground for making
over the control of the city to the military or introduction of martial
law ? What was the strength of the Congress volunteers in the city ?
Is there any truth in the statement made in the Statesman of Calcutta
that the military authorities refused to help the civil authorities in
restoring or maintaining order unless full eontrol was made over to
them * If so, who was the officer or authority responsible for this
attitude and what was the justification for the same ?

The Honourable Mr, H. G. Haig : (1) I would refer the Honour-
able Member te the communiqué issued by the Government of Bombay
on the 19th of May, which contains the greater part of the information
he desires.

(2) In regard to part (k, of the question, the District Magistrate
of Sholapur, for the reasons given in the communiqué, handed over the
control of the sitnation to the military authorities at 8-30 p.m., on the
12th of May. He had informed the Bombay Government that afternoon
of his intention, and the latter on the same evening approved of his
action. The Government of India received information the next morn-
ing, and the Sholapur Martial Law Ordinance was promulgated on the
15th of May.

(8) In regard to part (k) of the question, section 128, Criminal Pro-
cedure Code, was enacted in its present form in 1882. Government do
not propose to amend section 128 and section 129 of the Code in the
direction indicated.

FLoceIinG.

76. *Rai Bahadur 8. C. Dutta : Is flogging a punishment prescribed
ih the martidl law regulations promulgated at Sholapur ? . If so, for what
offences ¥ Have Government eome to know that this mode of punishment
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is considered very abhorrent in this country and is being resented as
being unsuitable tor political offences and insulting from a foreign Govern-
ment § Do Government propose abolishing such punishment ?

The Honourable Mr. H. G. Haig : A copy of the Sholapur Martial
Law Ordinance of 1930 and of the Martial Law Ilegulations made there-
under have been placed in the Library of the House. From section 8
of the Ordinance and Martial Law Regulation No. 3 it will be seen that
no offender could be sentenced to whipping unless he had used criminal
force in the commission of the vffence for which he was convieted and
that a sentence of whipping could not be passed in addition to any other
punishment. Since martial law is no longer in force in Sholapur, no
question arises of amending the Regulations in the direction suggested
by the Honourable Member.

DISTURBANCE AT PESHAWAR.

77. *Rai Bahadur 8. C. Dutta : (¢) Will Government be pleased to
state the results of the inquiry that has been directed into the affairs at
Peshawar and the trial by court-martial of certain soldiers charged with
disobedience ¥ What was the number of persons killed and wounded on
that date on both sides ?

(b) Will Government be pleased to give an up-to-date statement of all
the principal incidents at Peshawar ?

(¢) Why did not Government appoint any Hindu or any non-official
lawyer in the committee of inquiry ?

The Honourable Mr. H. G. Haig : (¢) and (b). I would invite the
Honourable Member’s atiention to the finding of the Court Martial in
the case to which he refers, and as regards the incidents at Peshawar to
the communiqué issued by the Government of India on the 5th of May
and to the Report of the Peshawar Enquiry Commitiee and the Resolu-
tion thereon issued by the Government of India recently.

(¢) Government considered that a committee consisting of two
High Court Judges was the most suitable.

Dr. Ziauddin Ahmad : May I ask, Sir, if the Honourable Member
will circulate the Report of the Sulaiman Inquiry Committee among the
Members of the Legislature ?

The Honourable Mr. H. G. Haig : If Honourable Members generally
desire to have a copy of the Report, I am sure Government will be very
glad to circulate it ; but we do not want to circulate it unnecessarily.
I amn entirely in the hands of the House.

Dr. Ziauddin Ahmad : Have the Government accepted the majority
opinion or the minority opinion in that Report ?

The ‘Honourable Mr. H. G. Haig : I think it is difficult to have a
majorily and a minority in a Committee consisting of two only.

Dr. Ziauddin Ahmad : I understand that in case of eguality of
votes, the Chairman has got a second vote. Therefore, the opinion of the
Chairman is the opinion of the majority.

Mr. President : That is not a question.
L6CPR(LA) )
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Mr. M. A. Jinnah : May I know, Sir, whether the Government think,
and Wwhether they are satisfied, that the influence of this Report and the
provisional opinions which they have expressed is enough to restore
peace in that province ! Or do they propose to take some further steps
in the matter ¢ )

The Honourable Mr. H. G. Haig : The Report, Sir, I think, clears
up a very unfortunate incident. But that in itself, of course, is not
sufficient to restore peace in the province. For that purpose, other mea-
sures are being adopted and, I believe, are meeting with very consider-
able success.

Mr. M. A. Jinnah : Are the Government prepared immediately to
consult some leading men of that provinece and other Mussalmans who
may be available in Simla, and in consultation with them to take imme-
diate necessary steps to restore harmony and peace in that province ?

The Honourable Mr. H. G. Haig : I think the steps which the
Honourable Member suggests, namely, consultation with leading men
in the province, not here in Simla, have been taken and are being pur-
sued actively in the Frontier Province.

Dr. Nand Lal : Has the political condition of Peshawar improved a
bit now ?

The Honourable Mr. H. G. Haig : That, Sir, is most certainly my
information and belief.

Mr. M. A. Jinnah : What 1 wauted to know was whether the Gov-
ernment are prepared to avail themselves of the representative men,
particularly the Members of this House who are present, and in con-
sultatiori with them to devise measures 10 restore peace in that pro-
vince ?

The Honourable Mr. H. G. Haig : T am sure the Government will be
only too pleased to receive any suggestions frora Honourable Members
or others who are here present in Simla ; but the real work of conecilia-
tion has to be done in the Frontier Province. For that purpose recently
an Honourable Member of the Governor General’s Council (Sir Fazl-i-
Husain) went up and consulted the Chief Commissioner, and I under-
stand that the conclusions reached were very satisfactory and that the
tone and temper in the province is much iniproved.

Mr. M. A Jinnab : T want to know definitely from Government.
I have no doubt that the Government are doing their utmost and every-
thing that can be done from: the official point of view has been done.
But my specific question is this. Are you going to take some definite
step and avail yourself of the services of some representative men who
are in Simla now to be associated with the Government to take some
steps which might even make the position better than it is at present ?

The Honourable Mr. H. G. Haig : It is a little difficult for me to
answer that question, because the ordinary administration of the Fron-
tier Provinee is not a matter which concerns the Home Department. It
is primarily the concern of the Foreign and Political Department, and
I am not really acquainted with the full details of the ameliorative mea-
sures that are now under contemplation ; but I repeat, Sir, that, though
I cannot give any undertaking to the House—I rather understood that
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the Honourable Member suggested a special committee or something of

Mr. M. A Jinnah : No, 1 did not. What I suggest is this. It does
not matter who is the Memher in charge. I take it the Honourable
Member is speaking on behalf of the Government of India. I suggest-
ed that the Honourahle Member, whoever is in charge, should invite
certain repre:entative Mussalmans who are at present in Simla today,
and in consultation with them he might determine certain steps which
might lead to harmony and better feelings and to restoration of peace
in that province,

The Honourable Mr. H. G. Haig : I think Mr. Howell will be able
to answer this.

Mr. E. B. Howell ;: I understand the suggestion to be that these
gentlemen, who are now in Simla, should be invited to meet myself and
Mr. Haig and perhaps scme other officers, and put forward any sug-
gestions they have with a view to improve conditions in that province.
Was it the Honourable Member’s intention that the invitation to these
gentlemen should be confined to Aeabers of this House ?

Mr. M. A, Jinnah : Nol necessarily.

Mr. E. B. Howell : [ think I may say without hesitation that we
would accept the suggestion.

Mr. Gaya Prasad Singh : Why should the Conference be confined to
the Members of one particular commanity ? The Hindus also suffered
a lot.

Mr. M. A Jinnah : I never said that it should be confined to the
Mussalmans. AU
Mr. Gaya Prasad 8ingh : You suggested that.

Mr. M. A Jinnah : I said representative Mussalmans should be in-
vited. This does not exclude Hindus from being invited.

DISTURBANCE AT PESHAWAR.

78. *Rai Bahadur 8. C. Dutta : (¢) Was there ahy crowd at the
piace when the Congress leaders at Peshawar were arrested ¢ If so, what
was the number of the crowd, what was the number of the crowd after the
arrest ¥ What was the nature of the demonstration made by the crowd
after the arrest which necessitated their dispersal ¥ Did the crowd
make any attempt to rescue the arrested persons ¥ If so, what actumal
steps did they take for that purpose ¥ Did the crowd commit any other
act of violence or anything illegal or unlawful before steps were taken to
disperse them ?

(b} What was the number and rank of the police force or soldiers
present when the erowd was first ordered to disperse ?

(¢) Were two armoured cars sent to disperse the crowd ¥ How were
they manned and equipped ? Did the crowd attack these cars ¥ Was the
crowd excited before or after the arrival of these armoured cars ¥ What
attempt was made to rescue these cars and with what results ¥ Who was
responsible for sending these cars !

L6CPB(LA) p2
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(d) Is it a fact that the crowd was infuriated because some motor
vehicles dashed upon them and erushed people under them ¥ If so, who
were the persons concerned ?

(e) What order have Government passed or do Government propose to
pass upon the reports or results of inquiries made into the affairs at
Peshawar ¢

(f; When was the firing upon the crowd commenced and how long
did it continue ¥ How many persons fired at a time and how many rounds
were fired ¢ What necessitated the opening of firing and what necessitated
its continuance for this period ?

The Honourable Mr. H. G. Haig : I would invite the Honourable
Member’s attention to the Report of the Peshawar Inquiry Committee
and the Resolution of the Government of India thereon.

CIRCUMSTANCES OF FIRING UPON CROWDS IN RECENT DISTURBANCES.

79. * Rai Bahadur 8. C. Dutta : Will Government inform this House,
about the cccasions and incidents, with dates and places when the Govern-
raent forees, police or military, had to 'fire, either in self-defence or to
disperse a crowd during the period after the close of the last Session of the
Legislative Assembly, whether aetion was taken under section 128 or
section 129 of the Criminal Procedure Code ¢ What circumstances justi-
fied the same, what officers gave the order, what warnings were given and
what precautions were taken, what was the nature of shots fired in each
case and the number of persons firing, the number of rounds fired and
the duration of firing in each case ?

The Honourable Mr. H. G. Haig : The Honourable Member is re-
ferred to the reply given to Mr. S. C. Mitra’s question No. 20.

NEWSPAPERS REQUIRED TO DEPOSIT SECURITY.

80. *Rai Bahadur 8. C. Dutta: Will Government inform this
House of the number of newspapers that have been called upon, in each
province, to make ‘deposit as security under the new Press Ordinance, how
many have made the required deposit, and how many have ceased publi-
cation on account of failure to make the deposit ¥ How many newspapers
have ceased publication by way of protest against the Ordinance ?

The Honourable Mr. H. G. Haig : I would refer the Honourable
Member to the reply which 1 gave to Mr. 8. C. Mitra’s question No. 18.

REPRESENTATION OF AsSsAM IN GOVERNMENT SERVICES.

81. *Rai Bahadur 8. C. Dutta : (¢) Will Government place befora
the House a statement showing the number of appointments in the differenr
Secretarial establishments of the Government of India and of all appoint-
raents in all Departments of the Government of India, both of superior
and inferior cadres (exclusive of local services of centrally administered
local areas), and of them the number of appointments held by non-Indians
and by Indians belonging to different provinces ?
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(b) What is the system of recruitment to these services outside the
Indian Civil Service and what is the authority that makes these appoint-
ments 1

(¢) Has the attention of Government been drawn to the very inade-
quate representation, and in some cases of utter want of representation of
Assam in these services ! Is it not a fact that such inequalities of
recruitment in the superior grades of services from Assam have been in
existence for a very long time, from long before the introduction of the
present system of recruitment partially by competitive examination {
Are Government prepared to remove these local inequalities by nomina-
tion of suitable candidates from Assam ?

The Honourable Mr. H. G. Haig : (a) and (b). I am afraid a full
reply to the Honourable Member’s question would involve a task, for
which the Home Department have not the staff available. For some
account of the authorities who may appoint to the various services I
would refer the Honourable Member to the Civil Services (Classifica-
tion, Control and Appeal) Rules which were recently published ; and
he is doubtless aware that the main means of recruitment in an ever
inereasing number of services, is Ly competitive examination. State-
ments are also published every year showing the composition hy com-
munities of the various Secretariat establishrments of the Government
of India.

(¢) Government are aware that Assam has not been, and is not,
largely represented in the services in question. The Government of
India’s policy as regards reserving vacancies for appointment by nomi-
nation is confined to the redress of communal inequalities. They do not
consider it practicable to adopt the same priuciple in order to redress
inequalities of provineial representation.

ExaMINaTION OF THE REPORT OF THE INDIAN CENTRAL COMMITTEE.

82. *Mr. M. K. Acharya : Will Government be pleased to say
whether they have examined the Report of the Indian Central (or Nair)
Committee on Constitutional Reforms, and whether they will place before
the Assembly the result of such examination, if any ?

The Honourable Mr. H. G. Haig : The Report is under examination
together with the report of the Indian Statutory Commission. No con-
clusions have yet been reached.

Mr. M. K. Acharya : Will the conclusions, when reached, be placed
before this House or before the public ¥

. The Honourable Mr. H. G. Haig : I am afraid I am not in a posi-
tion at present to say what will happen when the Government of India
have reached their conclusions.

Dr. Nand Lal : Will the Ilonourable Member say whether the Gov-
ernment of India have gone through these two velumes or not t

The Honourable Mr. H, G. Haig : They are going through all docu-
ments connected with the constitutional revision with great industry.
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EXAMINATION OF THE REPORT OF THE INDIAN STATUTORY COMMISSION.

83. *Mr. M. K. Acharya : Will Government be pleased to say :

(a) whether they have examined the Report of the Indian Statutory
(or Simon) Commission, and can acquaint the Assembly
with the result of such examination ¢

(b) whether they have sent to the Secretary of State any communi-
cation containing their views on that Report, and can lay that
communication on the table of the Assembly ¢

The Honourable Mr. H. G. Haig : (a) I would refer the Honourable
Member to the answer which I have just given.

(b) The answer to the first part is in the negative.

The second
part does not arise.

AGENDA FOR THE ROUND TABLE CONFERENCE.

84. *Mr. M. K. Acharya: Will Government be pleased to say :

(a) Whether they can indicate in any detail what will be the
agenda of work for the proposed Round Table Conference ¢

(b) Whether the Simon Commission’s Report will form the main
theme or basis of discussion at that Conference ?

(¢) What public bodies or organisations and interests in India
have been invited by Government to participate in the said

Conference ; which of them have aceepted Government’s
invitation ¢

¥

(d) What number of seats on that Conference do Government

propose to allot to each organisation or interest above referred
to !

The Honourable Mr. H. G. Haig : (a) and (b). I would refer the

Honourable Member to what was said by His Excellency the Viceroy in
his address on the 9th July.

(¢) and (d). No persons have yet been invited to attend the Round
Table Conference. With regard to the principles which will govern
the issue of invitations it was made plain in His Excellency the Viceroy’s
statement on the 31st October last that Iis Majesty’s Government pro-
pose to invite vepresentatives of different parties and interests, and in
His Excellency’s letter to the Prime Minister, which was published on
the 13th May, it was emphasised that the representation of India should
be fairly distributed-among those sections ‘of thought who desire and
have a title to be heard. It is intended that the invitations should be
issued after consultation where possible with the interests concerned.

Mr. M. K. Acharya : Will Government please state who will decide

what are the important interests in India that deserve representation
and invitation and in what measure !

The Honourable Mr. H. G. Haig : I imagine, Sir, that it will be the

duty of His Excellency the Viceroy to advise the Prime Minister and
His Majesty’s Government on that point,
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8ir Hari 8ingh Gour : May I beg to enquire whether the attention
of the Honourable Member has been drawn to the faect that, in the state-
ment issued by the Viceroy on the 31st of October, it was stated that
Indian representatives would confer with His Majesty’s Government,
whereas in the speech delivered by the Viceroy in this House the other
day, it has been stated that the Round Table Conference shall comprise
representatives of India and of the British people. I wish to know if
there has been any change in the procedure. What will be the number
of representatives of the British people, considering that the Govern-
ment of India propose to send up 62 representatives of British India and
Indian States ¥ I want to know the relative strength of the representa-
tives of the two countries, whether the representatives of Great Britain
would be drawn from the recognised three parties and limited to Par-
liamentary representation ?

The Honourable Mr. H. G. Haig’: I am afraid I am not in a position
to give the Honourable Member any information,

8ir Hari Bingh Gour : I may just point out that it is exercising the
minds of all of us, and if the Honourable Member would be pleased to
give us an answer tomorrow or the day after, we shall be satisfied.

Mr. President : That is not a supplementary question.
8ir Hari 8ingh Gour : I am cnly making a suggestion.

Mr. M. R. Jayakar : Will the Honourable Member consider the
desirability of inducing the Government to make an authoritative state-
ment on this question, if not during the Session of the House, at the
earliest opportunity ?

The Honourable Mr. H. G. Haig : I have no doubt that the matter
is engaging the attention of the Government, but no conclusions, as far
as I know, have been reached in regard to the nature of the representa-
tion of the other side of the Conference.

Mr. M. R. Jayakar : Whatever conclusions Government would
reach, I want them to be published in the form of an authoritative state-
ment.

The Honourable Mr. H. G. Haig : I am sure that, as soon as a con-
clusion is reached, it will be published.

Dr. Nand Lal : The answer is given that no invitation has been
issued by the Government of India. May I ask whether some names
have been contemplated by the Government of India in this connection ?

The Honourable Mr. H. G. Haig : I have no doubt, Sir, that scme
preliminary consideration has been given to the problem.

Mr. P. Venkatakrishnayya Chowdry : Is Mr. Acharya’s one of the
names considered ?

Mr. President : Order, order.

. Mr. President : T understand that Colonel Gidney is anxious to put
his question No. 73. He was unavoidably absent when that question
was reached this morning. I allow Colonel Gidney to put his question
now.
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INJUsTICE TO LocALLY RECRUITED COMMERCIAL SUPERINTENDENTS ON THE
NortE WESTERN RAIlLwWAY. )

73. *Lieut.-Colonel H. A. J. Gidney : (a) Is it a fact that there is
a special cadre of Commercial Superintendents, Junior and Senior,
on Rs. 500—25—575/600—25—675 a month on the North Western
Railway in the office of the Chief Commercial Manager, Lahore, and that
these appointments are graded in the subordinate cadre ?

(b) Is it a fact that these men as a rule consist of Claims, Rates,
Refunds and Outstanding Officers, who exercise the powers of, but are
not recognised as, gazetted officers, and that others doing identically the
same work on all other railways in India, both State and Company-owned,
are pucca gazetted officers ?

(¢) Is it true that this cadre was first infroduced as Office Traffic
Inspectors with the honorary rank of Assistant Traffic Superintendents
and that the grant of the honorary rank gradually fell into disuse, as
new men full of ambition were introduced to these special posts ?

(d) Is it a fact that, these specialised posts were created to get the
work done by subordinates who had acquired vast railway experience,
because the covenanted European officers of the Superior Revenue
Establishment did not feel equal to tackle the minute details involved ?

(e) Is it a fact that of the present eight or ten incumbents of the
posts referred to, although they all do the same work and have the
responsibilities, two are in the Local Service, one has an honorary rank,
while the others are subordinates ?

{f) If the answers to parts (a¢), (b) and (e) are in the affirmative,
will Government be pleased to state why this distinction is being perpetuat-
ed on the North Western Railway ?

Mr. A A L Parsons : (a) Yes.

(b) They are employed on work of importance relating to claims,
rales, refunds and outstandings but their duties and responsibilities
are not identical with those assigned to Superior Officers on other rail-
ways engaged on similar work.

(¢) The cadre first consisted of Office Traffic Inspectors but not
with the honorary rank of Assistant Traffic Superintendents. This
cadre was subsequently substituted by the present cadre of Commer-
cial Superintendents.

" (d) No.

_(e) The present 7 incumbents are all in the subordinate grade and
none of them holds honorary rank or is in the Local Services.

(f) The proper status to be assigned to these posts is under consi-
deration.

Lieut.-Colonel H. A, J. Gidney : Is the Honourable Member aware
12 N of the fact that almost all the senior and junior Com-
OON. . .
mercial Superintendents, thongh young men, are
blocked on their maxima, and have no further scope for advancement
in these cadres, and that the anomalies existing in these two grades

have already been represented to the Agent in a memorial dated 21st
June, 1928 ?
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Mr. A A L. Parsons: I must ask for notice of that question.

Lieut.-Colonel H. A, J. Gidney : Arising out of the reply to (b)
and the admission that in other railways the ‘‘ claims *’ work is per-
formed by gazetted officers, presumably drawing much higher rates of
pay and Lee Commission concessions, and in view of the fact that the
Classified List of Railway Officers supports this statement, will Govern-
ment state what justification, if any, there is for the North Western
Railway alone to extract such work from subordinates at cheaper rates
of pay ?

Mr. A A L Parsons: As I explained to the Honourable Member,
I understand that the duties and responsibilities of these officers on the
North Western Railway are not exactly the same as those assigned to
the officers on other railways ; but the question of the status of the
officers on the North Western Railway is under eonsideration.

UNSTARRED QUESTIONS AND ANSWERS.

IMPROVEMENT OF PRrIviEs IN THIRD CLass RaiLway CARRIAGES.

1. Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government’s reply to starred question No. 7 (qa) and (c) asked in the
meeting of the Legislative Assembly on the 20th January, 1930, regarding
the improvement of privies in third class railway carriages, that ‘‘ The
Honourable Member’s suggestion is a reasonable one and Government are
bringing it to the notice of Railway Administration ’’ and ‘‘ but the matter
is being brought to the notice of the Railway Administration ’’, will
Government please state if the Railway Administration have taken steps
1o remove the difficulties referred to in the question ?

Mr. A. A L. Parsons: We have received information from the
South Indian Railway that pegs and taps are provided in the lavatories
of third class carriages. The ledges of the latrine doors are raised so
that water cannot find its way into the compartments. We have no in-
formation so far what other railways are doing. The alterations sug-
gested can, where they are necessary, only be carried out gradually as
carriages come into shops for overhaul, and it is too early yet to make
enquiries from railway administrations. I will, however, have enquiries
made towards the close of this year 'md will let the Honourable Member
know the result.

ProuIiBITION OF OPIUM SMOKING.

2. Khan Bahadur Barfaraz Hussain Khan : (a) With referenee to
Government’s reply to starred question No. 13 regarding the prohibition of
opium smoking, asked in the meeting of the Legislative Assembly on the
20th January, 1930, that ‘* The Government of India have aseertained from
the Government of Bombay that the report may probably be expected in
February ’’, will Government please state if the report referred to has
been received by them ¢

(b) If so, will they please lay a copy of it on the table ?

(¢) if not, are they prepared to send another reminder to the
Bormbay Covernment ?
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The Honourable Bir George 8chuster : (¢) The Government have
received the Reports.

(b) The Government of Bombay have informed the Government of
India fhat they do not wish the Report to be laid on the table of this
House since they have not yet passed orders on it.

(¢) Does not arise.

RECOMMENDATIONS OF THE CIviL JusTicE COMMITTEE.

3. Khan Bahadur Sarfaraz Hussain Khan : Will Government be
pleased to state how many recommendations of the Civil Justice Com-
mittee in all hdve heen received hy the Government and how many out
of them have been given effect to ¥

The Honourable Mr. H. G. Haig : The Honourable Member is re-
ferred to the answer given by Sir James Crerar on the 20th January
last to Mr. Duraiswamy Aiyangar’s guestion No. 38. As regards the
total number of recommendations made by the Committee I would in-

vite the Honourable Member’s attention to pages 612—646 of their
Report.

ExTENsioN oF DeLar Crry.

4. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to my unstarred question No. 4 in the meeting of the
Legislative Assembly on the 20th January, 1930, regarding the extension
of Delhi City, will Government please state if any steps have heen taken
‘to give effect to the extension scheme ?

(b) If so, will they please state what those steps are ?

(¢) If not, by what time do they propose to give effect to the scheme ?

8ir Frank Noyce : (a), (b) and {¢). It is not clear to what scheme
precisely the Honourable Member’s question relates, but if he is refer-
ring to the scheme for laying out as a park the land lying between the
Circular Road and the ecity wall, I may inform him that Government -
have called for the views of the Delhi Muniecipality as to the suitability
of allocating this area for purposes of a park. Until the views of the
Municipality have been received, it is not possible to say wheather or
when the scheme will be sanctioned.

EXTENSION OF THE AIR MaIL SErvICE TO CALCUTTA AND RaANGOON.

5. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
my unstarred question No. 5 in the meeting of the Assembly on the 20th
January, 1930, regarding the Air Mail Service to Delhi, when Govern-
‘ment replied ‘‘ Further extension to Calcutta and Rangoon are under con-
sideration by Government ’’, will Government please state whether they
have arrived at any decision in the matter referred to ?

(b) Tf so, will they please state what this decision is ?

(¢) If not, by what time are they expected to come to a decision ?

The Honourable 8ir Joseph Bhore: {¢) and (b). Government have

-decided to extend the Indian State Alr Service from Delhi to Caleutta
and Rangoon.

(¢) Does not arise.
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Warting RooM AT KHAJAULIL

6. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
my unstarred question No. 8 in the meeting of the Assembly of the
20th January, 1930, regarding the waiting room at Khajauli, when Gov-
ernment replied ‘‘ (b) Government are not aware of the position ; but
a copy of the Honourable Member’s question has been sent to the Agent,
Bengal and North Western Railway, with the request that he will see what
action, if any, is needed ’’, will Government be pleased to state if the
Agent has taken any action in the matter ¢

(b) If so, will they please state what is the action taken ?

Mr. A. A L. Parsons : (¢) and (b). Government have been advised
by the Agent, Bengal and North Western Railway, that thre figures ob-
tained for one year, from November 1928 to October 1929, for inward
and outward upper class traffic at Khajauli, a wayside station on the
Sakri-Jayanagar Branch, do not warrant the provision of a waiting
room for upper class passengers. The combined outward and inward
1st and 2nd class passengers at this station averaged 31 monthly, the
greatest number being 51 during I'ebruary and the smallest number
15 during July. A waiting hall for lower class passengers exists at
this station.

OrproM  INQUIRY.

7. Khan Bahadur 8arfaraz Hussain Khan : (a) With reference to
Government’s reply to my unstarred question No. 8 in the meeting of the
Assembly on the 20th January, 1930, regarding an opium inquiry, will
Government be pleased to state if the report of the Bombay Goverument
has bheen received by now ¢

{b) If so, will Government please lay a copy of it on the table ?

The Honourable 8ir George Schuster : (¢«) The Government have
received the Reports.

(b) The Government of Bombay have informed the Government of
India that they do not wish the Report to be laid on the table of this
House since they have not yet passed orders on it.

CLERKS' QUARTERS AT PHAGLI, SIMLA.

8. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
the reply to my unstarred question No. 10 in the meeting of the Assembly
on the 20th January, 1930, regarding clerks’ quarters in Phagli, Simla, that
the question of constructing additional accommodation is still under con-
sideration, will Government please state if the matter has been considered
and decided ¢

(bY 1f so, will Government please communicate their decision to the
House ?

(¢) If not, by what time is the decision likely to he arrived at ?

The Honourable 8ir Joseph Bhore : (¢) and (%). The matter is
still under consideration.

(¢) It is not possible to give any precise date by which a decision may
be reached.
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TERMINAL TAX oN GoODS ENTERING NEW DELHI.

9. Khan Bahadur Sarfaraz Hugsain Khan : (a) With reference to
10y unstarred question No. 11 in the meeting of the Assembly on the 20th
January, 1930, regarding the terminal tax on goods entering New Delhi,
and the reply by Government that the preliminaries are still under com-

sideration, will Government please state if they have eonsidered the pre-
liminaries by now ?

(L) If so, will they please communicate their decision to the House

8ir Frank Noyce : (a) and (b). It is understood that the prelimi-
naries have been considered by the Chief Commissioner, Delhi, and that
it is proposed that the Delhi Municipal Committee should collect termi-
nal tax on goods entering New Delhi,—New Delhi and Delhi city being
treated as one unit for purposes of collection of the tax. The proposal,
which has been referred by the Chief Commissioner to the railway author-
- ities for opinion, has not yet been submitted to the Government of India.

APPOINTMENT OF ULERKS IN ARMY HEADQUARTERS.

10. Khan Bahadur Sarfaraz Hussain Khan : (¢) With refercnce to
my unstarred question No. 12 in the meeting of the Assemnbly on the 20th
January, 1930, regarding the appointment of clerks in Army Headquarters,
and the reply by Government ‘‘ Yes, in all but in two cases which are
still under consideration ’’, will Government please state if they have
arrived at a decision in the matter ?

(b) If so, will they please communicate their decision to the House ?
Mr, G. M. Young : (a) Yes.

(b) The two cases under consideration were found to differ from
those previously settled, as neither of the men concerned had actually

been given provisional promotion. It was not therefore possible to
eonfirm them in substantive appointments.

SupERsEssiIoN oF CLERKS IN THE RaA1LwAY CLEARING AccoUNTS OFFICE.

11. Khan Bahadur Sarfaraz Hussain Khan : (a) With refercnce to
my unstarred question No. 13 in the meeting of the Assembly on the 20th
January, 1930, regarding the supersession of clerks in the Railway Clear-
ing Accounts Office, and the reply by Government ‘‘ The report is now
under consideration ’’, will Government please state if they have con-
sidered the report and arrived at a decision ?

(b) If so. will they please communicate their decision to the Flouse?

Mr. A A L Parsons : The report was only submitted to me on the
eleventh of this month. I expect to pass orders on it very shortly.

ExTRa Pay ForR PosTar OFFICIALS.

12. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
my unstarred question No. 22 in the meeting of the Assembly of the 20th
January, 1930, regarding ‘* Extra pay for postal officials ’’, and the reply
by Government ‘‘ No final decision has yet been reached ’’, will Govern-
ment please state if they have reached a final decision by now ?
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(b) If so, will they please communicate their decision to the House ?

The Honourable 8ir Joseph Bhore : The Honourable Member’s atten-
tion is invited to part (¢) of the reply given in this House to Mr. M.
Anwar-ul-Azim’s starred questlon No. 331 on 17th February, 1930, in
which it was stated that it is not possible to introduce in the 1mmed1ate
future any measure of relief involving additional expenditure. The
Director General however hopes to introduce shortly measures which
while not involving considerable additional expenditure will afford some
further relief to the staff on Sundays and holidays.

TEE SiMLa RAILWAY STATION.

13. Khan Bahadur Sarfaraz Hussain Khan : (¢) Has the attention
of Government Leen drawn to the paragraph published in the issue of the
Statesman of the 15th May, 1930, page 4, column 5, under the heading
‘¢ Simla Railway Station ”* ?

(b) If so, will they please state if the statement made therein is
wholly or Daltmlly correct ¢

(¢) If so, will they please state what steps they propose to take with
a view to remove the grievance of the public travelling from Kalka to
Simla ?

Mr. A. A L. Parsons: (a) Yes.

(b) and (¢). The statements made in the article in the Statesman
are not wholly correet.

Packages belonging to one owner have labels affixed to them each with
the same number, but it is not practicable always to load such packages
together and in one place in the van, the loading of which must depend
on the nature and size of the various packages to be carried.

On the narrow gauge Simla hill Railway passengers are allowed to
take little or no luggage into their compartments so that practically every
passenger has luggage in the van As a result there are relatively more
passengers identifying and collecting luggage from the van at stations
on this line than on other sections of the railway. In order to relieve
congestion and possible misdelivery, 10 pens for luggage are provided at
Simla Station, each correspondlng to one of the 10 digits. Luggage is
placed in these pens in accordance with the numbers on the labels and
delivered from the pens and not direct from the van. This arrangement
inevitably causes some delay but it has been found to be a necessary
precaution against misdelivery and loss.

Government do not think further action necessary.

CoNsTRUCTION OF A RatLway BRIDGE OVER THE RIVER GANDAK.

14. Khan Bahadur 8arfarax Hussain Khan : (a¢) With reference to
Government’s reply, ‘‘ The matter is under consideration. No decision has
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as yet been srrived at ’’ to my unstarred question No. 24 in the meeting
of the Assembly on the 20th January, 1930, regarding the construction of a
railway bridge on the river Gandak, will Government please state if
they have arrived at a decision by now ¢

(b) 1f so, will they please communicate their decision to the House ?

Mr. A. A. L. Parsons : The examination of the project from Chakia
to Sidhwalia, which includes a bridge over the river Gandak, has proved
that this line is unremunerative. It is not likely to be constructed,
therefore, for many years, if ever.

Housmveg ConDITIONS OF WOREMEN AT LILLOOAH.

15. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government’s reply ‘‘ The question is still under consideration ’’ to my un-
starred question Ne¢. 34 in the meeting of the Assembly on the 20th Janu-
ary, 1930, regarding housing conditions of workmen at Lillooah, will
Government. please state if they have considered the question and arrived
at a decision in the matter !

(b) If so, will they please communicate their decision to the House ?

Mr. A. A L. Parsons : (a) I regret that it has not been possible to
come to a final decision in the matter as yet.

(b) Does not arise.

OPENING OF A BROAD (AUGE RAILWAY BETWEEN JAKHAL AND SIRSA.

16, Khan Behadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to my unstarred question No. 37 in the meeting of the
Assembly on the 20th January, 1930, on the subject of opening a broad
gauge railway between Jakhal and Sirsa, will Government please state if
they have since received the survey report ¢

() If so, will they please state if they have come to any deecision in
the attler ?

(¢) If so, will they please communicate their decision to the House ?

Mr. A. A L. Parsons : (a) The survey report has recently been re-
ceived.

(b) and (c¢). The report is under copsideration. No decision has
been arrived at as yet.

COMPENSATION FOR INNOCENT VICTIMS OF RECENT DISTURBANCES AND
RECOGNITION OF SERVICES OF POLICE AND MILITARY.

17. Mr, Arthur Moore : What compensation do Government pro-
pose to make to the families of innocent vietims of recent eivil disturbanses,
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and will there be some official recognition of the strain to which the police
and military forces in certain areas have been exposed ?

The Honourable Mr. H. G. Haig : Government cannot accept the
principle of liabilitv for loss or injury to members of the public arising
out of civil disturbances. They are fully alive to the importance of the
prompt and liberal grant of compensation to the families of Government
servants, who lose their lives in performance of their duties. They
also recognize the unusual strain imposed on the police by the Civil Dis-
obedience Movement and the loyalty and devotion with which that
strain has been met. It is understood that several Local Governments
have sanctioned the grant of special allowances for additional duty
where the strain is especially severe. In regard to the military, the re-
gulations provide for the grant of allowances when troops are employed
under abnormal conditions and these are being observed.

Exrport DuTry oN Rick.

18. Mr. N. G. Ranga : (a) Is the Honourable the Commerce
Member aware of the great alarm caused by the newly imposed export
duty upon rice among the paddy growers in the country, in view of the
continuous fall in prices and the overproduction of paddy ¢

(b) Does he propose to watch as to how far the new export duty
operates in checking the exports of Indian rice and in keeping down the
price of paddy in India, with a view to gauge the good or bad effects of
this duty upon the paddy growers during this year ¢

The Honourable 8ir George Rainy: (a) and (b). The Honourable
Member is apparently under a misapprehension. The last Finance Act
did not impose a new export duty ‘on rice. On the contrary, it reduced
the existing duty from 3 annas to 2} annas a maund. This reduetion
was designed to remove the disparity that formerly existed between the
Indian export duty and that imposed by Siam which is one of Burma’s
prineipal competitors in the rice trade.

PRICES OBTAINING FOR PADDY AND QUANTITIES EXPORTED AND IMPORTED.

19. Mr. N. G. Ranga: Will the Honourable the Commerce
Member be pleased to supply the House the information regarding the
monthly average prices obtaining for paddy in the last fifteen years in
the chief exporting centres and also, the comparative figures (in quanti-
ty and value) for the export and import of paddy to and from India ?

The Honourable Sir George Rainy : Two statements giving the
desired information as regards the monthly average prices of paddy are
laid on the table. Information regarding the quantity and value of ex-
ports and imports of paddy from and to India is econtained in the Annual
Statements and Monthly Accounts of the Sea-Borne Trade of British
India, copies of which are in the Library.
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DISABILITIES OF ASSISTED IMMIGRANTS FROM SOUTH AFRICA.

20. Mr. N. G. Ranga : (a¢) Is the Honourable Member-in-charge
of assisted immigration aware of the fact that the casteless assisted
immigrants from South Africa suffer from many social disabilities in
Madras and that they are finding it very difficult to earn enough to inain-
tain themselves at the high standard of living to which they are accus-
tomed ¢ : '

(b) Will the Honourable Member-in-charge of assisted immigration
be pleased to state when he will place on the table of the House the report
recently received by him from the committee appointed to inquire into ‘the
conditions of the assisted immigrants ¢

Mr. G. 8. Bajpai : (a¢) It is understood that the class of emigrants
referred to by the Honourable Member are in exactly the same position
as other casteless Hindus in tHe Madras Presidency. Most of the
returned emigrants are settling down either as cultivators or as agrieul-
tural labeurers. It is possible that they were accustomed to a higher
standard of living in South Afriea but their soecial status does not ad-
versely affect their chances of securing occupation suited to their re-
sources and aptitude.

(b) A copy of the report has been placed in the Library of the

House.

OVERCROWDING OF THIRD CLASS CARRIAGES ON THE MATRAS AND SOUTHERN
MagraTrA RamLwav.

21. Mr. N. G. Ranga : (a) Has the Honourable the C(ommerce
Member come to know that one Mr. Srihari Rao was charged on a nuwber
of occasions at Rajahmundry under the Railway Companies Act
by the Madras and Southern Mahratta Railway authorities for sontinu-
ousiy pulling the alarm chain in the mail and other passenger traius tn
draw the attention of the railway authorities to overerowdine in the third
‘elass carriages ?

(b) Is the Honourable the Commerce Member aware of the faci that
strong resentment prevails all along the Northern Circars against this
action of the railway authorities ¥ Is it a fact that they have not tried,
in spite of the agitation carried on by Mr. Srihari Rao, to improve the
conditions of the third class travelling ! _

(¢) Will the Honourable the Commerce Member be pleased to state
what action he proposes to take to lessen the overcrowding in the third
‘class carriages of the Madras and Southern Mahratta Railway Company *

Mr. A  A. L Parsons : (a) Yes, except that the prosecutions were
instituted under the Indian Railways Aet, 1890.

() No. .

(¢) A census of 3rd class passengers in trains was taken during
November, 1929, on the Madras and Southern Mahratta Railway, and
out of 249 trains checked eight were found te be overcrowded. The
question of preventing overecrowding on trains receives the constant
attention of the Administration.

DIsTRIBUTION BY GOVERNMENT OFFICIALS OF LEAFLETS ON THE SALT TAX AND
LAND REVENUE.
22. Mr. N. G. Ranga : 1. (¢) Are Government aware that the

police and other Government officials have been distributing leaflets
upon the Salt Tax and Land Revenue ?
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(b) If so, will Government be pleased to state who is responsible
for writing and publishing these leaflets t

(¢) In how many languages and upon which subjects are such
leaflets published ?

(d) How many copies are printed and circulated and at what cost ?

2. Was the Honourable the Commerce Member consulted by the
writer or writers of the leaflet upon land revenue as to the subject
matter of the leaflet and, if so, has the Honourable Member given his
permission ?

The Honourable Mr. H. G. Haig : It is part of the policy of Govern-
ment in combating the present movement to issue leaflets correcting
misrepresentations. Some leaflets have been prepared by the Govern-
ment of India, others by Local Governments. I am aware precisely
what leaflets the Honourable Member refers to.

UNFAIR STATEMENTS IN LEAFLETS ABOUT THE BURDEN OF LAND REVENUE.

23. Mr. N. G. Ranga : (a) Is not the Honourable the Commerce
Memper aware of the general fall in the prices of agricultural produce
of this country in the last eight years ?

(b) If so, is it not true that the latest schedule of commutation
prices prepared for purposes of land revenue was arrived at in Madras
Presidency as long ago as 1922 and that the costs of cultivation have in-
creased to at least as great an extent as the commutation prices of grain
till 1922 ¢

(¢) Is it maintained by the writer or writers of the leaflet that the
burden of land revenue is less now than what it was thirty years ago !

The Honourable Mr. H. G. Haig: (o), (3) and (¢). The Govern-
ment of India have no information regarding the schedule of commuta-
tion prices adopted in Madras and the inerease in the cost of cultiva-
tion in that Presideney. They believe, however, that it is an undoubted
fact that the incidence of land revenue now represents a much lower
proportion of the net profits of the revenue payer than it did 30 years
ago, and that this is so in spite of the faet that during the past few
vears there has been a fall in the price of agricultural produce.

ApprrioNaL Dury oN PETROL AND ABOLITION OF ToLL GATES.

24 Mr. N. G. Ranga : Will the Honourable the Commerce Member
be pleased to state what action has so far been taken to give effect to
the recommendations of the Road Committee, appointed by this House
according to one of which, an additional duty on petrol is to be raised
to enable the Local Governments to abolish toll gates, and how much
revenue has been derived by various local authorities since the Committee
reported, through the toll gates and by the Government of India through
the duty on petrol ?

The Honourable 8ir Joseph Bhore : Action in the following main
respects has been taken to give effect to the recommendations of the
‘Road Committee :

() An increase in the import and excise duties on petrol from 4
to 6 annas per gallon has been introduced by the Indian
Finance Act of 1929.
L6CPB(LA) E2
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(#) A Resolution covering some of the most important recom-
mendations of the Committee has been moved in, and
adopted by, both the Houses of the Central Legislature.

(1) A Standing Committee for Roads has been appointed with the
constitution and functions specified in the Resolution
referred to.

(iv) A Road Engineer has been appointed with the Government
of India.

Government have no information regarding revenue derived by
various local authorities from toll gates since the Committee reported.
The revenue derived through the additional duty on petrol was Rs. 4,50,000
in March, 1929 arnd Rs, 93,50,000 during the finaneial year 1929-30.

ErrEcT oF THE NEW CoTTON DUTIES ON TEE HANDLOOM INDUSTRY.

25. Mr. N. G. Ranga : (a¢) Is the Honourable the Commerce
Member aware that the handloom weaving industry’s interest often
collides with those of the cotton mill industry of Bombay and other
cities 1

(b) If so, has he considered the effects that might be produced by
the newly imposed import duties upon yarn and cotton piece-goods, upon
the handloom weaving industry ?

(¢) Does the Honourable the Commerce Member propose to watch
carefully the nature and amount of protection afforded to the handloom
weaving industry by the new import duties ?

The Honourable Sir George Rainy : (¢) Government have no
reason to doubt that a conflict of interest may sometimes arise between
the handlogm industry and the cotton mill industry.

(b) and (e¢). The minimum import duty of 1} annas per pound on
yarn is not a new duty but has been in existence since the 22nd Septem-
ber, 1927. The possible effect on the handloom weaving industry of this
duty and of the new duties on imported cotton piece-goods were care-
fully considered when the duties were imposed and the point will con-
tinue to receive attention.

- APPOINTMENT OF APPRAISERS IN THE CusTOMS DEPARTMENT AT MADRAS.

26. Rao Bahadur P. T. Kumaraswami Chettiyar: (1) Are the
Government of India aware of an article in the editorial columns of Justice,
Madras, published on Wednesday. the 28th May, 1930, with the heading
¢ Customs Scandals ’ ¢

(2) Is there any justification for the publication of the article ¥ If
not, why did not Government repudiate that statement in the article ¢

(3) (a) Will Government please place on the table a statement show-
ing the number of .vacancies filled up in the Appraisers’ establishment
since 1st April, 1927 ¢

(b) How many candidates applied ¥ To which community each
belonged *?

(¢) To which community did each successful candidate belong ?

(d) What is the criterion of selection ? What particular quali-
fication did the successful candidates have 7 What particular qualification
did the others who were unsuccessful lack in ?
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(4) (a) Is it stated in the article, ‘‘ Apparently also, the gentleman
responsible for the recruitment in the City of Madras in respect of Custéms
Department is a loyal Government servant, who feels that his loyalty
requires him to pay due regard to the claims of all those applicants, who
are related to high officials in the Government of India ’’, and were such
applicants given preference f

(b) If not, why did Government keep quiet without contradicting
the statement either in the Press or in the Gazette ?

The Honourable 8ir George Schuster : 1. The answer is in the affir-
mative.

2. No. It was the Honourable Member’s question that called the
attention of the Government of India to the article, and they welcome
this opportunity of repudiating the statements made in it.

3. (a) and (c) Statements ‘ A’ and ‘ B’ showing the information
asked for, are placed on the table.

(b) It is not now possible to give the figures of the total number
of applicants becanse records are not kept of all applications but the
number of registered applications from candidates is sixty-four, whose
distribution according to nationality is given below :—

Brahmins .. .. 35
Mohammedans 5
Non-Brahmins .. oo 12
Anglo-Indians .. .. o T
Indian Christians 4
Europeans 1

Total .. 64

(d) Appointments in the Appraisers’ Branch of a Custorn House
are ordinarily given either to promising men who have gained previous
experience, in the Custom House, of Customs law and procedure, or to
men with previous experience of some partiecular trade. Of the four
permanent vacancies occurring since 1st April, 1927, two were filled by
promotion from within the Custom House, one was given to a technical
chemist with business experience, the other to a man with experience of
-the piece-goods trade. These two men were selected from the registered
-applicants because they were qualified in branches of work in which the
Collector considered his stafl needed strengthening. It is quite possible
that some of the unsuccessful eandidates may have been equally well
qualified in directions in which the need was not so pressing.

4. (a) Yes. The Government is satisfied that the various officers
who have from time to time occupied the post of Collector of Customs
in Madras are loyal Government servants who pay due regard to the
qualifications of all applicants for appointment. irrespective of their
family connections.

(b) The Honourable Member is referred to the reply given to part
2 of his question.
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B

Statement showing parliculars regarding o ing vacancies (i.e., leave vacancies) in the
Appraisers’ Department from 1st April 1927 ﬂp-to-dak.

i
[No. of |
Year. |offici- l Names of officiating people who were appointed. Remarks.
l.tills |
Vacan- a
cies. |
i
| —_—
1927-28 8 | 1. Mr. V. S. Chinnaswami Ayyangar, 7
A, B.L. . +» Brahmin.
| 2. Mr. Holland, 8.8.L.C. .. Anglo-Indian. Brahmins 3
. i 8. Mr. V. K. Doraiswami Ayyangar, \ Anglo-Indian 1
; Matriculation . .. Brahmin. Muhammadan 1
{ 4. Mr. K. Narayana Iyer ,F.A. .. Do. -
! 5
! 5, Mr. Syerd Abdul Ali .. .. Muhammadan. 1J —
: i
1928-20 | 12 ' 1. Syed Abdul Ali, F.A. .. .. Muhammadan. )
! 2. V. K. Doraiswami Ayyangar, :
Matriculation .. .. Brahmin.
| Brahmins
3. 8. V. Mani, SSLC. .. .. Do. o B 5
: Muhammadans 2
4. Antoni Rajiah, Matriculation .. Indian Christian. | Indian
: '+ Christi
. 5. K. Narayana Iyer, F.A. .. Brahmin, r an _l_
~ 6. Ganesh Rao, M.A. .. Do. : 8
|
| 7. V.S.Ramaswami,B.A, BL. .. Do. a -
8. Abdul Rahim, Matriculation .. Muhammadan. I J
1929-30 | 9 ' 1. V.S8. Ramaswami, B.A., B.L. .. Brahmin. I"‘
2. V. K. Doraiswami Ayyangar, i
Matriculation . . Do.
| 3. Ganesh Rao, M.A. Do. '| Brabmins 6
4. 8. V. Mani, S.8.L.C. .. Do. > Muhammadan 1
[ i 5. K. Narayana Iyer, F.A. .. Do. Indian
} 0. Antoni Rajiah, Matriculation . Indian Chis- Christian !
i | 7. Abdul Rehim, Matriculation Muhmmdan 8
' 8. K. Viraraghava Iyer, 8.8.L.C. Brahmin, -

1. K. Viraraghava Iyer, S.8.L.C. Brahmin.
(A
to June

i
I
|
193031 | 2
|
1930;’
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ForMATION OF INDIAN ARMOURED CAR COMPANIES.

27. Khan Bahadur 8arfaraz Hussain Khan : (a¢) With reference to
Government’s reply to my unstarred question No. 42, in the Legislative
Assembly on the 20th January, 1930, regarding the formation of Indian
armoured car companies, will Government please state if they have consi-
dered she question and arrived at a decision ?

(b) If so, will they please communicate their decision to the House ?
Mr. G. M. Young : (a) and (b). No decision has yet been reached.

EbpucaTioN oF THE CHILDREN OF RArLwAY EMPLOYEES.

28. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government reply to my unstarred question No. 45 in the Legislative
Assembly on the 20th January, 1930, regarding the education of the children
of railway employees, will Government please state if they have examined
the replies received by them from the various Railway Administrations and
arrived at a decision ?

(b) If so, will they please communicate their decision to the House ¢

Mr. A. A. L. Parsons : The replies from the various Railway
Administrations and Local Governments have been examined and the
question was discussed with the Central Advisory Council for Railways
on the 5th of this month when the Council approved of Government’s
proposal to place an officer of the Education Department on special duty
to frame reliable estimates of the cost of granting assistance to the
employees, subject to certain limitations, for the education of their
children : pending the results of this investigation the principles of the -
policy enunciated in February, 1929, will be fully applied to all entrants .-
to service after the 1st February, 1929, and to all others who elect for
the privileges of these principles in lieu of the scale of assistance pre-
viously in force.

RESTRICTION OF RECRUITMENT IN THE PosTaL DEPARTMENT, BoMBAY.

29. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to my unstarred question No. 46 in the Legislative
Assembly on the 20th January, 1930, regarding the restriction of reeruit-
ment in the Postal Department, Bombay, will Government please state if
the Director General has since considered the matter and come to a
decision ?

(b) If so, will they please communicate the decision arrived at to the
House ?

Mr. H A Sams : (a) Yes.

(b) It has been decided to remove the restriction and to allow re-
cruitment for upper division clerkships in the Bombay Postal Circle and
generally in other Circles also, to be made in future from men domiciled
in the Postal Circle concerned. The date of effect of the change will
be notified in due course.
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CoNsTRUCTION OF A RAILwAY BETWEEN HAZARIBAGH ROAD STATION AND
HazariBace Town.

30. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to my unstarred question No. 48 in the Legislative
Assembly on the 20th January, 1930, regarding the results of the survey
regarding the construction of a railway between Hazaribagh Road Station
and Hazaribagh Town, will Government please state if they have sinece
received the results of the survey ?

(b) If so, will they please state if they have considered them and
arrived at a decision in the matter ?

{¢) If so, will they please communicate the decision to the House ¢
Mr. A A L Parsons: (a) Yes.

(b) and (¢). The survey report is under donsideration at present.
No decision has been arrived at.

CoNSTRUCTION OF THE CHAKIA-SUDHWALIA RAILwAY.

31. Khan Bahadur S8arfaraz Hussain Khan : (a) With reference to
Government’s reply to my unstarred question No. 49 in the Legislative
Assembly on the 20th January, 1930, regarding the construction of the
Chakia-Sudhwalia Railway, will they please state if they have since con-
sidered the matter and arrived at a decision ¢

{h) If so, will they please communicate their decision to the House {
Mr, A A L. Parsons : (a) Yes.

(b) The Chakia-Sudhwalia line is unremunerative and is not likely
to be constructed at any rate in the near future.

TeE LUCKNOW-JAUNPORE RAILWAY.

32. Mr. Lal Narendra Pratap 8ahi : (¢) Are Government aware that
the Lucknow-Jaunpore Railwuy line which is under construction is being
laid with light rails ¢

(b) In view of the importance of the line, are Government prepared
to direct the railway authorities to lay the line with heavy ralls to enable
an cxpress train service on the line ¢

Mr A A L Parsons: (a) and (b). The Lucknow-Sultanpur-Zafar-
abad (Jaunpore) Railway is being laid with 75 1b. section rails which are
standard for C' class lines on the 5 ft.—6 in. gauge such as this. These
rails are sufficiently heavy to carry an express service should the traffic
offering justify it.

NumBer oF PErsons SENTENCED FOR CiviL DISOBEDIENCE.

33. Mr. Lal Narendra Pratap 8ahi : (a) Will Government be pleased
to lay a statement .on the table showing the number of persons sentenced
dnring the last four months for civil disobedience in the whole of India.
province by province ?

The Honourable Mr. H. G. Haig : I attach a statement which gives
the figures in my possession from the 6th April to the 15th June, 1930.
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Statement showing number of convictions in cosncetion with the Civil Disobedience
Movement from the 6th April to 15th June 1920.

. Madras 1,229
Bombay 761
Bengal 1,157
United Provinces 493
Punjab 68
Burma .. —
Bihar and Orissa 483
Central Provinces .. 10
Assam .. .. 40
North West Frontier Pro- 91

vinee.
Delhi 45
Coorg —
4,377

REBATE ON TRAFFIC TO AFGHANISTAN.

34. Rai Bahadur Lala Panna Lal : (¢) Will Government be pleased
to state whether any rebate is allowed on traffic to Afghanistan when bucked
from Karachi to stations situated on the Nushki-Duzdap section of the
North Western Railway ?

(b) Is any rchate allowed on traffic to Afghanistan when booked from
the Punjab to Jamrud and Peshawar ?

(e) If the reply to part (a) be in the affirmative and to part (b} he
in the negative, will Government please state the reasons for the same ?

(d) Is it a fact that a leading firm in the Punjab brought this matter
to the notice of the North Western Railway Administration and that the
latter replied that rebate is not admissible on traffic to Afghanistan booked
to Jamrud or Peshawar ? .

(¢) Will Government please state what action they propose to take
in ihe matter to see that preferential treatment is avoided ¢

Mr. A A L. Parsons: (a) Yes.

(b) No.

(c) Rebates are being allowed on consignments carried via the
Nushki-Duzdap Railway, a line over which little traffic moves, to foster
trac}e with Persia and Western Afghanistan, the ordinary freight rates
having proved to be prohibitive. The conditions affecting traffic to
Afghanistan via Peshawar are entirely different.

(d) Government are not aware of this but the statement alleged to
have been made by the Agent, North Western Railway, is correet.

(e) Government do not propose to take any aetion in the matter
as no undue preference is given.
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TrADE COMMISSIONERS SENT TO FOREIGN COUNTRIES.

35. Rai Bahadur Lala Panna Lal : (¢) Will Government please state
how many Trade Commissioners have been sent out this year to foreign
countries, and how many do Government contemplate sending next year ?

(b) Will Government please state whether the Trade Commissioners
sent to foreign countries include any nominated from the Punjab province ¢
If so, were they from the official class or from the businessmen class ?

(¢) If reply to part (b) be in the negative, will Government please
state why no fit person has been found in this province for the post ?

(d) Will Government please state the qualifications required for the
post of a Trade Commissioner and will Government please state whether
they are prepared to nominate some businessman from the Punjab ?

The Honourable 8ir George Rainy : (¢) No Indian Trade Commis-
sioners have yet been appointed in foreign countries. It is hoped to
select two or possibly three candidates this year and to appoint them as
Indian Trade Commissioners next year after they have undergone the
necessary training.

(b) and (e). Do not arise,

(d) Different qualifications are required for different posts. So far
as appointment of non-officials are concerned, these will be made on the
advice of the Public Service Commission, who will notify the qualifica-
tions required for each post as and when applications are invited by
them. It will be open to businessmen in the Punjab to apply to the
Commission when that body calls for applications.

Suxpay anp HoLipay ALLOWANCES FOR PosT OFFicE EMPLOYEES.

36. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference
to Government’s reply to my unstarred question No. 51 in the Legislative
Assembly on the 20th January, 1930, regarding the grant of Sunday and
holiday allowances to Post Office employees, will Government please state
if they have now reached a final decision in the matter ?

(b} If so. will they please communicate their decision to the House ¢

The Honourable 8ir Joseph Bhore : The Honourable Member’s atten-
tion is invited to the reply just given to his unstarred question No. 12.

APPOINTMENT OF INDIAN TrRADE COMMISSIONERS IN EUROPE.

37. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference
to Government’s reply to my unstarred question No. 54 in the Legislative
Assembly on the 20th January, 1930, regarding the appointment of Indian
Trade Commissioners at important trade centres in Europe, will the Govern-
ment be pleased to state if they have reached a final decision in the
matter ?

(b) If so, will they please communicate their decision to the House ?

The Honourable 8ir George Rainy : (a) Yes.

(b) The Government of India have decided to appoint two Indian
Trade Commissioners in Europe, one at Hamburg and the other at Milan.
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RECOMMENDATIONS OF THE INDIAN CINEMATOGRAPH COMMITTEE.

38. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to my unstarred question No. 56 in the Legislative
Assembly on the 20th January, 1930, will they please state if they have
now reached a final conclusion on the principal recommendations of the
Indian Cinematograph Committee ?

(b) If so, will they please communicate their conelusion to the House *

The Honourable Mr. H. G. Haig : The Government of India have
not yet reached a final decision in regard to the two main recommenda-
tions of the Indian Cinematograph Committee, viz., the creation of a
Central Cinema Bureau and the means suggested for improving the sys-
tem of censorship at present in force. The recommendation of the Com-
mittee for the grant of a rebate of customs duty on imported cinemato-
graph films of a definitely educational character made in paragraph 158
of their report has been accepted in principle by the Government of
India.

Issue oF CHEaP RETURN TICKETS ON RAILWAYS.

39, X:an Bahadvr Sarfaraz Hussain Khan : (¢) With reference to
Government reply to my unstarred question No. 70 in the Legislative
Assembly on the 20th January, 1930, regarding the isstie of cheap return
tickets on railways, will Government be pleased to state if they have since
examined the question ?

i(b) If so, will they please communicate their decision to the House ¢
Mr. A. A. L. Parsons : (a) Yes.

(b) Government arve satisfied that the introduction of ordinary
third and intermediate class return tickets at one and a half fares would
lead to a very considerable loss of revenue and that such a course is not
justified.

DispersioN witE LaTHIS OF NON-VIOLENT CITIZENS,

40. Mr. Lal Narendra Pratap 8ahi : («) Will Government be pleased
to state under the provisions of which Act or Ordinance the non-viclent
Satyagrahis or non-violent processions of citizens and Congressmen in

general are dispersed by the police by means of lathi charges or by
mounted police ? .

(b) Have Government seen the recent declaration of Mr. Deodhar of
the Servants of India Society in the Leader to the effect that the dispersal
of non-violent Satyagrahis by lath¢ and mounted police has caused con-
siderable physical injury to the Satyagrahis of Dharasana ? If so. will
Government be pleased to state whether the local authorities were'duly

empowered by any competent authority to inflict such bodily ini
non-violent Satyagrahis ? 1y mjury on

(¢) Will Government be pleased to state what action, if any, the

police take or are required to take for the bare iz i
Nounded Satyemeanids r medizal assistance of the
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The Honourable Mr. H. G. Haig : (z) Action taken by the police to
disperse processions or other assemblies has been under the provisions
of Chapter IX of the Criminal Procedure Code.

(b) I have seen the article. I would invite the attention of the
Honourable Member to the two communiqués issued by the Government
of Bombay dated the 11th and 13th June, which deal with the allegations
made. The police proceeded to disperse the raiders after full and re-
peated warnings, and special steps were taken to see that the minimum
of injury was inflicted.

(¢) In the case of civil disturbances it is the practice of the autho-

rities to make what arrangements are possible in the circumstances for
the medical assistance of the injured.

TiME TEST FOR THE PoSTAL DEPARTMENT.

41. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government’s reply to my unstarred question No. 64 in the Legislative
Assembly on the 20th Janunary, 1930, regarding the time test for the
Postal Department, will Government please state if they have since
considered the views submitted by the Director General and reached a
final decision on the report ¢

(b) If so, will they please communicate their deeision to the House *

The Honourable Sir Joseph Bhore : (¢) Yes.

(b) A copy of the orders of Government on Mr. Bewoor’s Report
has been placed in the Library of the House.

GRANT OF AN ALLOWANCE To PosTMEN IN DEeLHI FOR THE DELIVERY OF
ForEIlGN Mairs.

42. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government’s reply to my unstarred question No, 65 in the meeting of the
Legislative Assembly on the 20th January, 1930, regarding the grant of an
allowance to postmen in Delhi for delivery of foreign mails, will Govern-
ment please state if thev have reached a decision in the matter ?

(b) If so, will they please communicate their decision to the House ?
Mr. H. A. 8ams : (¢) and (b). No decision has yet been reached.

APPOINTMENT OF STAMP VENDORS.

43. Kkan Bzhedn Sarfzraz Hussain Khan : (a) With reference
to Government’s reply to my unstarred question No. 71 in the Legislative
Assembly on the 20th January, 1930, regarding the appointment of stamp
vendors, will Government please stato if they have since reached a deei-
sion on the matter ¢

(b) If so, will they please communicate their decision to the House !

The Honourable 8ir Joseph Bhore : (a) No decision has vet been
reached.

(b) Does not arise.
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EDUCATION OF THE CHILDREN OF THE MIGRATORY STAFF OF THE GOVERNMENT
oF INDIA.

44. Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government’s replies to my unstarred questions Nos. 73 and 74 in the
Legislative Assembly on the 20th Januavy, 1930, regarding the educa-
tion of the children of the migratory staff of the Government of India,
will Government please state if they have since considered the questions
and arrived at a decision in the matter ?

(b) If so, will they please communicate their decision to the House *

8ir Frank Noyce : (¢) and (b). The matter is still under considera-
tion. Tt is hoped that an early decision will be reached.

PROFESSIONAL ACCOUNTANTS EMPLOYED BY THE INCOME TaX DEPARTMENT,
' BoMBAY.

48, Khan Bahadur Sarfaraz Hussain Khan : (a) With reference to
Government’s reply to Mr. N. C. Kelkar’s unstarred question No. 145
in the meeting of ihe Legislative Assembly on the 4th February, 1930,
regarding the work of the professional accountants employed by the
Income Tax Department, Bombay, will Government please state if they
have received the report called for ?

(b) If so, will they please furnish the information asked for, to the
House ?

The Honourable S8ir George Schuster : (¢) The information has
already been communicated to Mr. Kelkar.

(b) A copy of the letter sent to him is laid on the table.

4 copy of letter D. A, Dis. No. 92-1.T. 30, dated the 13th March, 1930, from V. &.
Sundaram, Esquire, Secretary, Ceniral Board of Revenue, to N. C. Kelkar, Esquire,
M.L.A.

With reference to the reply given by the Hon’ble the Finance Member io parts
{a) and (¢) of your unstarred question No. 145 in the Legislative Assembly on the
4th February 1930, I am directed to furnish the following information:—

(a) There are about 26 public aceountants, i.e., persons qualified = under
sub-section (1) of section 144of the Indian Companies Act, 1913, to be
appointed or to aet as auditors of limited Companies and over 88 so-called
Income-tax Fxperts or agents, practising in the Income-tax Department,
Rombay. The former in order to get their accountancy diploma have
to pass examinations the preparation for which involves a study of
Income-tax Law. It is cbviously impossible to give any general answer
a3 to the qualifications of the latter.

No lLieense is required in order to practise in the Income-tax Department.

(¢) 7o complaint against a public accountant as defined above has been received.
As regards the Experts, a large number of complaints have been re-
ceived, but as the law stands, no action could be taken against thom,
except prosecution where the ecircumstances warranted sueh a course.
In two or three cases of fraud and attempted bribery such persons have
been convicted by eriminal courta.

LosseEs oN THE AssaM BeNcaL Rammway.

46. Khan Bahadur Sarfaraz Hussain Khan : (¢) With refercnce 1o
G_qvernment ’s reply to starred question No. 289 in the meeting of the Legis-
lative A-":'fs_embly on the 11th February, 1930, regarding the losses of the
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Assam Bengal Railway, will Government please state if they have obtained
the information required from the Assam Bengal Railway ¢

(b) If so, will they please communicate the information obtained to the
House ?

Mr. A A L. Parsons : The Honourable Member is referred to the

Railway Board’s letter No. 6249-F., dated the 21st June, 1930, a copy of
which is available in the Library of the House.

InTRODUCTION OF THE ELECTIVE ELEMENT IN CANTONMENT BOARDS.

47. Khan Bahadur 8arfaraz Hussain Khan : (a) With reference to
Government’s reply to unstarred question No. 168 in the Legislative
Assembly on the 22nd February, 1930, regarding the introduction of the
elective element in Cantonment Boards in the North West Frontier
Province, will Government please state if they have reached a decision on
the question ¢

(b) Jf so, will they please communicate their decision to the House ?

Mr. G. M. Young : The matter is still under the consideration of
Government.

CoMPLAINT BY A MEMBER OF THE DEOLALI CANTONMENT BOARD.

48. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to unstarred question No. 169 in the meeting of the
Legislative Assembly on the 22nd February, 1930, regarding the complaint
by a member of the Deolali Cantonment Board, will Government please
state if they have made inquiries into the complaint referred to ?

(0) I so, will they please communicate the result of their inquiries to
the House %

Mr. G. M. Young : (a) Yes.

(b) A copy of my letter dated the 24th March, 1930, to Pandit
Thakur Das Bhargava is in the Library.

REsTRICTIONS ON THE USE OF THE MaLL, KOHAT.

49. Khan Bahaadur Sarfaraz Hussain Khan : (¢) With reference
to Government’s reply to unstarred question No. 170 in the meeting of the
Legislative Assembly on the 22nd February, 1930, regarding the restric-
tions on the use of the Mall, Kohat, will Government please state if they
have finished their inquiries into the matter ¢

(b) If so, will they please communicate the result of their inquiries
to the House ?

Mr. G. M. Young : The lettérs below refer to the paragraphs of the
original question.

(a) Yes.
(b) Yes.

The restrictions are contained in bye-law 7 (b) of the Kohat Canton-

ment bye-laws for the control of traffic as approved and confirmed by
the Chief Commissioner, North West Frontier Province, and published
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in the North West Frontier Province Notification No. 948-L.F.|E-XX1-
L.-29, dated the 1st Qctober, 1926. The bye-law came into force from 1st
November, 1926. The restrictions have been imposed with a view to
excluding undesirable characters. .

(¢) No. It is maintained as a military road by the Military
Engineering Services.

(d) No.
(e) No.

(f) No. i

(g) Does not arise, in view of reply to part (f).

(h) The matter is under the consideration of the Chief Commis-
sioner, North West Frontier Province, who is competent to take action, if
any is necessary, under the statutory powers conferred on him by section
284 of the Cantonments Aect, 1924.

REsunMPTION OF Bazaar SiTES IN CAWNPORE.

50. Khan Bahadur S8arfaraz Hussain Khan : (a) With reference
to Government’s reply to unstarred question No. 172 in the meeting of the
Legislative Assembly of the 22nd February, 1930, regarding resumption of
bazaar sites in Cawnpore, will Government please state if they have since
considered the matter ?

(4) If so, will they please communicate their decision to the House 1

Mr. G. M. Young : Government propose to reconsider the resump-
tions and hope to arrive at a satisfactory settlement soon.

DiscHARGE oF CANTONMENT FUND SERVANTS.

51. EKhan Bahadur 8arfaraz Hussain Khan : (¢) With reference to
Government’s reply to unstarred question No. 173 in the Legislative
Assemb'y on the 22nd February, 1930, regarding the discharge of Canton-
ment Fund servants, will Government please state if they have considered
the suggestion referred to in part (b) of the reply ?

(b) If so, will they please state what action they have taken or pro-
pose to take in the matter ?

Mr. G. M. Young : (a) ard (b). The suggestions are still under
consideration.

ABSENCE OF MR. AUGIER FROM MEETINGS OF THE CANTONMENT BoARD,
NEemMUCH.

52. Khan Bahadur S8arfaraz Hussain Khan : (a) With reference to
Government’s reply to unstarred question No. 177 in the Legislative
Assembly on the 22nd February, 1930, will they please state if they have
finished their inquiries regarding the absence of Mr. Augier from
meetings of the Cantonment Board, Neemuch, referred to therein ?

_ (b)) If so, will they please inform the House of the result of their
inquiries into the matter ?

Mr. G. M. Young : (a) Yes,

(b) A statemnt is laid on the table.
L6CPB(LA) - r
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. Statement.
(a) Yes.
(b) The statement is gemerally correect.

(¢) The other elected members of the Cantonment Board did not approach ihe
Hon’ble the Agent. The All-India Cantonments Association approached him.

(d) The attention of the Association was drawn to the faet that before the
A. G. G. could remove Mr. Augier it was necessary under clause (b) of sub-section (1)
of section. 34 of the Cantonments Act not only that Mr. Augier should have been
absent for more than 3 consecutive months, but also that he should have been unable
to explain his absence to the satisfaction of the Board. Actually a resolution pro-
posing that the A. G. G. should be requested to remove Mr. Augier was rejected by
the Board. The rejection of this resolution was clearly tantamount to the aceeptance
by the Board of Mr. Augier’s explanation of his absence, and it was therefore not
within the competence of the A. G. G. to remove him,

(e) and (f). In a letter to the A. G. G. the Association stated that ‘‘ the opiniuns
of the membwers of the Cantonment Board have absolutely no weight as the issue is a
legal one and has to be decided under the law ’’. Actually the only legal question
which arose was whether the A. G. G. was competent to remove Mr. Augier in the
face of the Board’s rejection of the resolution proposing his removal, and this ques-
tion was decided in the negative, not by the Board but by the A. G. G. Government

are satisfied that the A. G. G.’s decision was correct and they do not propose to move
further in the matter.

REPRESENTATION OF DRr. DEsal, A MEMBER OF THE DEOLALI CANTONMENT
Boarp.

53. Khan Bahadur Sarfaraz Hussain Khan : (¢) With reference to
Government’s reply to unstarred question No. 178 in the Legislative
‘Assembly on the 22nd February, 1930, will Government please state if
they have completed their inquiries regarding the representation of
Dr. Desai, a member of the Deolali Cantonment Board, referred to
therein ?

(b) If so, will they please communicate the result of their inquiries
to the House ¢ : '

“Mr, G. M. Young : (a) Yes.
(b) A statement is laid on the table.

) Statement.
(a) Yes.
(b) The statement is generally correet.

(¢) The other elected members of the Cantonment Board did not approach the
Hon’ble the Agent. The All-India Cantonments Association approached him.

(d) The attention of the Association was drawn to the fact that before the
A. G. G. could remove Mr. Augier it was necessary under clause (b) of sub-section (1)
of section 34 of the Cantonments Act not omnly that Mr. Augier should have been
absent for morc than 3 consecutive months, but also that he should have been unable
to cxplair his absence to the satisfaction of the Board. Actually a resolution pro-
posing that the A. G. G. should be requested to remove Mr. Augier was rejected by
the Board. The rejection of this resolution was clearly tantamount the acceptance by
the Board of Mr. Augier’s explanation of his absence, and it was therefore not within
the competence of the A. G. G. to remove him.

(e) and (f). In a letter to the A. G. G. the Association stated that ‘¢ the opinions
of the members of the Cantonment Board have absolutely no weight as the issue is a
legal one and has to be decided under the law '’. Aectually the only legal question
which arose was whether the A. G. G. was competent to remove Mr. Augier in the
face of the Board’s rejection of the resolution proposing his removal, and this ques-
tion was decided in the negative, not by the Board but by the A. G. G. Government

are satisfied that the A. G. G.’s decision was correct -and they do not propose to move
further in the matter.
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EMPLOYMENT OF MR. WEATHERAL BY THE EXECUTIVE Omcxn AMBALA
CANTONMENT.

54. Khan Bahadur Sarfaraz Hussain Klmn : (a) With reference to
Government’s reply to unstarred question No. 180 in the meeting of the
Legislative Assembly on the 22nd February, 1930, regarding the employ-
ment of Mr. Weatheral by the Executive Officer, Ambala Cantonment, will
Government please state if they have finished their inquiries in the
matter !

(b) If so, will they please communicate the result of their inquiries
to the House ?

Mr. G. M. Young : (a) Yes.

(b) A copy of my letter, dated the 14th April, 1930, to Pandit
Thakur Das Bhargava is in the Library.

SanctioN T0 THE RE-ERECTION OF AN OLD BUlLDING BY THE EXECUTIVE
OFFI0ER, AMBALA CANTONMENT.

55. Khan Bahadur 8arfaraz Hussain Khan : (a) With reference tu
Government’s reply to unstarred question No. 181 in the Legislative
Assembly on the 22nd February, 1930, regarding the sanction to the re-
erection of an old building by the Executive Officer, Ambala Cantonment,
will (Government please state if they have made inquiries into the matter ?

(b) 1f so, will they please communicate the result of their inquiries
to the House ?

Mr. G. M. Young : (a) Yes.
(b) A copy of my letter dated the 17th March, 1930, to Pandit
Thakur Das Bhargava has been placed in the Library.

SELECTION OF CANDIDATES FOR THE INDIAN CIviL SERVICE FROM BURMA.

56. U, Dwe : (a) Will Government be pleased to state the number
of candidates who appeared from the Burma Centre for the Indian Civil
Service examination in January, 1930, and how many were selected ?

(b) Are Government aware that the minimum for a pass has been
raised from 550 marks in previous years to 750 marks in 1930 ¢ If so, what
are the reasons ?

(¢) Are Government aware that the Burma candidates were aot noti-
fied at all about the raising of the standard for a pass ?

(d) Will Government be pleased to state whether they are prepared to
maintain the pass minimum of 1929 for Burma candidates who appeared in
the 1930 examination ?

(¢) Will Government be pleased to state whether, for the Indm.n Civil

Service in Burma, they propose to nominate the candidates according to their
order of merit, irrespective of the fact that they have failed to secure the

pass minimum ¢
The Honourable Mr. H. G. Haig : (a) 16 candidates appeared for the
examination. None were selected.
LGCPB(LA) 2
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(b) The qualifying mark was raised from 550 to 750 in order te
secure a higher standard of intellectual attainments among successful
candidates. Gy

(e¢) Yes,

(d) No.-

(e) This is not possible in view of the second footnote to rule 23 of
the rules and instructions for the I. C. S. examination held in India this
year, which were published with the Home Department Notification
No. F. 281|27-Ests., dated the 1st August, 1929. It was there definitely

stated that no appointments would be made by nomination in the case of
Burma.

COMPLICATED INCOME-TAX RETURNS.

57. Rai Bahadur Lala Panna Lal : (¢) Has it been represented to
Government that the returns preseribed under the Income-Tax Aet to be

filled up by the assessees are very complicated and cannot be properly
filled up by an average assessee ?

(b} Ilave Government issued any instructions to Income-Tax Officers
to render help to assessees in filling up the returns ? If so, in what form
is this help being rendered ?

(¢) I no instructions have been issued, do Government propose to do
so now hy directing Income-Tax Officers to accept the material supplied
by an assessee and to advise him as to the assessable income that should be

filled up in the returns as the result of the examination of that material by
the Income-Tax Officer ¢

The Honourable 8ir George Schuster : (¢) The Government do not
consider that the returns can fairly be deseribed as very complicated, but
no doubt a considerable number of assessees may find them so.

(b) The Ceniral Board of IRevenue have issued instruetions in
paragraph 67 of the Income-tax Manual that Income-tax Officials should
agsist assessees who find any difficulty in filling up the returns. The
Member, Central Board of Revenue, has also repeated these instruetions
in the course of his tours. The Government see no reason to believe that
they are not being generally observed.

(¢) Does not arise. The Government see no necessity to issue any
further instructions on the subject.

HarpsHIP OF BUsivess MEN MaRING INcOME-TAX RETURNS.

_ 58. Rai Bahadur Lala Panna Lal : (a) Are Government aware that
in every business, some expense is incurred, of which it is not in the in-
terest of business to give details or to make a record ?

(h) Ts it a fact that Income-Tax Officers do not accept the above ex-

penditure as a valid deduction from income owing to the details thereof
having not been given ?

(¢) Are Government aware that the above practice is very adversely
_affecting the interests of business ! ; .

_fd? What do Government propose to do to remove this hardship to
business men !
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(e) Do Government propose to fix a certain percentage of income to
be considered as bona fide expenditure under thig head on an assessee’s
filing an affidavit as to the expenditure having actually been incurred in
the interests of business ¢

The Honourable 8ir George Schuster : (a) Government are not pre-
pared to accept this general statement.

(b) It is necessary in order tc ensure accurate assessment that
evidence of expenditure should be produced.

(¢) The Government see no reason to suppose that the answer to
this question is in the affirmative. -

(d) The Government do not admit that any hardship is caused to
honest business men by the refusal to admit claims to deductions of
which the validity is not proved.

(¢) The Government have no intention of taking any such action.
They consider that if such a course were taken, there would be a grave

risk of penalising the general tax payer and the serupulous assessee for
the benefit of the less serupulous assessee.

DETERMINATION OF ASSESSABLE INCOME.

59. Rai Bahadur Lala Panna Lal : (a) Are Government aware that
under the existing Income-Tax Act even the income-tax paid in a year is
not dedncted from the assessable income of that year ?

(b) Will the Government state on what principle is this bona fide ex-
penditure not recognised ?

(¢) Are Government aware that much heart-burning has been caused by
this method of determining assessable income ¢

(d) Do Government intend to do anything in the direction of removing
this disahility of the assessees ?

The Honourable Sir George Schuster : (a) Yes.

(b) Because the generally recognised principle in assessing income-
tax is to allow as a deduction from the income to be assessed only ex-
penditure incurred in order to earn such income, and a tax based on and
paid out of such income is not an item of such expenditure.

(¢) The Government are not aware of any such fact.
(d) No.

DeTERMINATION OF THE PROFITS OF PETTY TRADERS FOR INCOME -TAX
PURPOSES.

60. Rai Bahadur Lala Panna Lal : (a¢) Are Government aware that
a large number of petty traders and contractors have neither the necessity
nor the means of keeping accounts according to the system acceptable to
Income-Tax Officers ?

(b) Is it a fact that in all those cases the Income-Tax Officers apply
an arbitrary flat-rate of profit to determine the assessable income ?
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(¢) Are Government aware that owing to the arbitrary application of
flat-rate of profit, there is great discontentment among the petty traders,
affected thereby ?

(d) Is it a fact that suggestions have been made to the Government
to have a Standing Advisory Committee of businessmen formed at every
place to advise the Income-Tax Officer in the determination of flat-rate of
profit ¢

(e) Do Government propose to earry out the above suggestion, if not,
how do Government propose to ensure that the flat-rate of profit so arrived
at, is not unduly excessive ¢

The Honourable Sir George Schuster : (a) Considerable latitude is
allowed in the matter of accounts and paragraph 37 of the Income-tax
Manual reads as follows :

‘¢ No uniform method of accounting is preseribed for all taxpayers, and every
taxpayer may so far as possible adopt such form and system of accounting as is
beést suited fer his purposes.’’
1t is thought that this allows reasonable latitude, for all that is required
is a form of account from which the income-tax can be computed. If an
assessee is liable to income-tax it is in his own interest that he should
keep an acecount in such a form.

(b) Where there are no proper materials for computing the
assessable income, flat rates of profit are applied 1o the turnover, if it is
known or can be estimated. This is done as affording the last means of
getting at a reasonable estimate.

(¢) The Government do not admit that the rates applied are
arbitrary. In a large proportion of cases, at all events, if the assessee
is dissatisfied with the results of the flat rate system of assessment the
remedy—namely, maintenance of proper accounts—is in his own hands.
The aim of the Income-tax Department is to secure correct assessments.

(d) No such suggestions can be traced. The Income-tax Depart-
ment will always welcome the assistance of accredited bodies, represen-
tative of different trades, in fixing the flat rates. But they would much
prefer not to be driven to the necessity of assessing on flat rates at all.

(e¢) The Government do not propose to take any action in the matter.
Any representations on such subjects made to the Central Board of

Revenue have always received, and will continue to receive, full consi-
deration.

SETTING OFF OF LOSSES AGAINST PROFITS FOR INCOME-TAX PURPOSES.

61. Rai Bahadur Lala Panna Lal: (@) Is it a fact that, under the
existing Income-tax Act, loss in a business is set off against income only
in the year in which that loss occurs, even if the amount of loss is con-
siderably in excess of the income of the year %

(b) Is it a fact that several Indian Chambers of Commerce have pro-
tested against the above system and have urged the setting off of the whole

loss even if this process extends to the years succeedmg the one in which
the lose has oecurred !

(¢) What actlon have Government taken on this protest ?

\



> UNSTARRED QUESTIONS AND ANSWERS. 311

(d) Do Government propose to so alter the law that a business loss
is set off against assessable income till the whole amount of the loss is thus

accounted for ¢
The Honourable 8ir George 8chuster : (a) Yes.

(b) Yes.

(¢) and (d). The Honourable Member’s attention is drawn to the
promise that I gave in this House on 22nd March last, that as soon as I was
convinced that the Revenue position would stand it, I would make a start
with the introduction of the principle of carrying forward losses, and
that orders had already been issued for the collection of statistics to en-
able me to gauge the financial effect of doing so. The first instalment
of those statistics should be received shortly, but the principle of carry-
ing forward losses can only be introduced at earliest with effect from
the beginning of the next financial year, and then only if our resources
permit of our introducing it.

DisaBILITIES OF BUSINESs MEN UNDER THE INCOME-TAX AcCT.

62. Rai Bahadur Lala Panna Lal : (¢) Have Government received
representations from the various Indian Chambers of Commerce to the effect
that the rates of income-tax as now existing and the system of determin-
ing assessable income by disallowing many legitimate deductions consti-
tute a great hinderance to the progress of trade and industry in India ?

() Do Government propose under the circumstances to appoint
a special committee to inquire into the disabilities of business men and
industrialists under the present Aect and to amend the Aect with a view
to remove those disabilities ¢

The Honourable Sir George Bchuster : (a) It is difficult for me to
answer a question so generally expressed. The Government have from
time to time received representations in regard to various details con-
cerning the computation of assessable income, and have always given—
as they will continue to give—such representations their careful consi-
deration.

The Government have no reason to believe that the rates of income-
tax hinder the progress of trade and industry in India. Nor have they
any 1eason to believe that any legitimate deductions are disallowed.

(#) The Government have no such intention.

REPRESENTATION OF THE ALL-INDIA CANTONMENTS’ Assocu-nox AT THE
RounDp TaBLE CONFERENCE.

63. Bai Bahadur Lals Panna Lal: (a) Is it a fact that the All-
India Cantonments Association has approached the Government for re-
presentation in the forthecoming Round Table Conference ¢

(b) Will Government be pleased to state if any deecision has been
arrived- at in the matter and communicated to the All-India Canton-
ments’ Association ¥ If not, do Government propose to favourably
consider this representation ?

_ (¢) Are Government aware that there are about a million civilian
residents in Cantonments of India who are governed by a special law
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and the house owners class among whom has enormous interests vested in
the Cantonment property ? '

The Honourable Mr. H. G. Haig : (a) Yes.

(b) As regards representation at the Round Table Conference I
can add nothing to His Excellency’s statement of the 31st October last
and his letter to the Prime Minister which was published on the 13th
May, 1930.

(¢) The Civilian population of the cantonments in India, who are
probably nearly a million in number, as stated, are subject to a municipal
law which differs from the ordinary municipal law to such extent only as
is necessary to provide for the health and well being of the troops, for
whom the cantonments primarily exist. There is also a special Act
regulating the occupation of certain houses in cantonments by military
officers.

RaiLway PASSES ISSUED TO SUBORDINATE RarLway EMPLOYEES.

64. Rai Bahadur Lala Panna Lal : (a) Is it 5 faet that passes to
railway employees drawing Rs. 75 or less are not issued for foreign lines
beyond a certain distance ¢

(b) Are Government aware that the vast majority of railway sub-
ordinates helong to this grade and that the present restriction is causing
great hardship to them ?

(e¢) Is it a fact that representation has been made by the railway
employees to redress certain grievances in connection with issuing of
passes ?

(d) Do Government propose under the circumstances to remove the
above resiriction ?

Mr. A. A. L. Parsons : (a) Over the Madras and Southern Mahratta,
the Bengal Nagpur and the East Indian Railways free passes for em-
ployees of foreign railways who draw, in the case of subordinate staff,
not less than Rs, 40 and not more than Rs. 75, and in the case of clérieal
staff not more than Rs. 75, are limited to a maximum distance of 300
miles over each of these Railways. For the distances in excess of 300
miles over these Railways fares are charged at one-third of the public
rate.

(b) Government are not aware of the percentage which this elass of
railway subordinate staff bears to the total, but they undoubtedly re-
present a considerable proportion. Government are not aware that this
restriction is a cause of great hardship to the staff in question.

(e) Yes.

(d) I may explain for the information of the Honourable Member
that the restriction to 300 miles on these three Railways of the conces-
sion of free passes to employees of foreign railways is due to the faect
that the three Railways in guestion have on their systems a very- large
number of pilgrim centres and that holders of these passes travel more
over these Railways than over other systems. The Agents of these Railways
consider that the grant of such passes for unrestricted distances over their
lines would constitute an unduly excessive privilege.

This is a matter within the decision of Agents and Government do
not propose to take action further than to send a copy of the Honour-
‘able Member’s question and of my reply to the Agents.
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REFUND OF RaiLway FrEIGHT OVERCHARGED.

65. Rai Bahadur Lala Panna Lal : (g) Is it a fact that in Railway
Administrations in India when overcharge in freight is made owing to
wrong classification of goods or to excess weight, the refund thereof is
granted after much delay, on a reference to the Commercial Manager ?

(b) Is it a faet that in case of under-charge of freight any reason
wha‘tsoever, a memo, is sent by the Audit Officer and the under-charge is
realised directly from the person concerned by the railway subordinate ?

(¢) Will Government explain why an overcharge is not similarly
pointed out by the Audit Officer and paid to the person concerned without
his making any application for the same ?

(d) Are Government aware that the public are experiencing great
trouble and loss owing to their lack of information of the present system
'of getting refunds and the difficulties involved in getting the same ?

(e} What is the liability under the existing system of the railway
subordinate who is responsible for the under-charge ?

(f) Does a similar responsibility exist in case of overcharge ? If
not, why not ?

(g) Do Government propose to introduce some definite system which
may ensur¢ the refund of overcharge freight automatically without the
person concerned having to move in the matter ?

Mr. A. A L. Parsons: (a) Yes, except that Government are muot
aware that there is much delay in granting these refunds.

(b) Undercharges discovered are debited to the staff responsible.
Government are not aware to what extent the subordinate staff recover
the amount of the undercharge from the consignor or consignee.

(¢) The Accounts Office is required to bring to the notice of the
Traffic Officer concerned overcharges of not less than Rs. 5 and the Traffie
Officer then arranges refunds after ascertaining the name of the party
legally entitled to such refunds.

(d) No. .
(e) He is liable to make good the full amount of the undercharge.

(f) No. The conditions under whiech recoveries on account of
undercharges are made differ materially from those applying to refunds
of overcharges. The second part of this question does not arise.

(g) In view of the answer to part (¢) of the question, this question
does not arise.

ProvisioN oF ADvVisorRY BOARDS FOR RAILWAYS.

66. Rai Bahadur Lala Panna Lal: (a) What is the existing
?n&qng:ment for the provision of an Advisory Board in Railways in
ndia

(b} What is the constitution of these Boards and how have they
worked since their creation ?

{e1 What is the representation of the commercial and industrial classes
on those Boards 1 '
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(d) Are Government prepared to consider the desirability of ereating
an Advisory Board in every division of railway, in case it has proved
useful, where it exists at present ?

Mr. A A L. Parsons : (a¢) An Advisory Committee has been consti-
tuted for each of the 13 Class I Railways in India, with the exception of
the Jodhpur Railway. aud also for the Barsi Light Railway. On six of
these Railways, there are, in addition to the main Advisory Committee,
one or, in some cases, two branch Advisory Committees.

(b) and (¢). Regarding the constitution of these Committees and
the extent of representation of commercial and industrial classes thereon,
I would refer the Honourable Member to the memorandum regarding
Railway Loeal Advisory Committees, a copy of which was laid on the
table in Delhi when a reply was given to Mr. B. S. Kamat’s question
No. 376 on the 19th February, 1923. The existing Committees have
been constituted in accordance with the general principles detailed there-
in with such minor modifications as have seemed desirable under differing
local conditions. These Committees have proved of considerable ad-
vantage both to theé public and to railways since their creation. For
particulars as to their working during the financial vear of 1928-29. I
would refer the Honourable Member to paragraph 17 of Vol. I of the
Report by the Railway Board on Indian Railways for 1928-29, a copy of
which is in the Library of the House.

(d) No. Branch Committees have been constituted where considered
desirable and this practice will be extended if and as required.

OVvERCROWDING OF THIRD CLASs RATLwAY CARRIAGES.

67. Rai Bahadur Lala Panna Lal: (a) Are Government -aware
that there is still a good deal of overcrowding in third class carriages on
all lines, especially on the North Western Railway ¢

(b) Do Government propose to issue instructions to the railway offi-
cer concerned that the number of passengers actually seated in a compart-
ment should uot exceed the maximum number permitted to be accommo-
dated in that compartment ?

(¢) Do any arrangements exist at present for duplicate trains at
important stations to convey passengers left behind ?* If so, where ?
If not. do Government propose to consider the desirability of arranging
duplicate trains at times of need when there is rush of traffie ?

(d) Is there any proposal of providing fans in intermediate class and
third class carriages in the summer season ? If so, when is this reform
likely to take effect ? '

Mr. A. A L Parsons : (¢) I would refer the Honourable Member in
this connection to my reply in Delhi to parts (b), (¢) and (f) of Mr.
Lalchand Navalrai’s question No. 138 on the 21st January, 1930.

(b) Government is aware that Railway Administrations are giving
constant attention to‘the question of overcrowding and do not consider
that the issue of instruetions is called for at this stage.

(¢) An arrangement for running duplicate trains is not normally
feasible. Information as to the number of passengers intending to en-
train is not available beforehand, and it is not known whether the num-
ber of passengers for whom it will not be possible to find accommodation
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in the regular service will be adequate to justify the running of an un-
scheduled train.

(d) Government have had the matter referred to in the first p_art
of the question under consideration, but do not propose to take any action,
at any rate at present. The second part of the question does not there-

fore arise.

APPOINTMENT OF SiEHS AS INCOME-TAX OFFICERS.

68. Sardar Gulab Singh : (a) Will Government be pleased to state
the total number of Income-Tax Officers and Assistant Income-Tax Officers
working at present in the Punjab, North West Frontier and Delhi Pro-
vinces 7
(b) Ts it a fact that Sikhs are insufficiently represented in this cadre,
according to the recognised percentage ?

(¢) If the reply to part (b) is in the affirmative, do Government pro-
pose to appoint some Sikhs to make up this deficiency ?

(d) Are Government aware of the fact that Jat zamindar Sikhs are
insufficiently represented in particular ?

<he Honourable 8ir George Schuster : (a), (b), (¢) and (d). I have
called for the information that the Honourable Member desires and will
communicate it to him when I have received it.

TENDERS FOR THE SUPPLY OF RAILWAY STORES.

69. Rai Bahadur Lala Panna Lal: (a) Is it g fact that in getting-
supplies of railway stores for State-owned railways, tenders are issued
to eontractors who are not the manufacturers of the goods required ?

(b) Is it a fact that the Indian Stores Department has in case of the
supply of cloth decided to issue tenders only to textile manufacturers and
not to general contractors ?

(¢) If the answer to part (b) be in the affirmative, why is not the
same system followed in State-owned railways ?

(d) Do Government propose to lay down as a principle that where the
goods required are manufactured in India, tenders for their supplies will
be issued only to the manufaecturers ?

_ (e) Is it a fact that there are several glass manufacturing factories
in India ? Do Government propose to follow the above principle in the
case of glassware supplies to State-owned railways ?

Mr. A. A L. Parsons : (a) Invitations to tender are issued to firms
who are registered on the list of approved contractors for the particular
class:es of stores required. The placing of the contract depends on the
quality, price and delivery terms offered. In the case of articles manu-
faetqred in India, contracts are invariably placed with manufacturers,
provided that their rates are competitive and quality acceptable, but
occasionally these contracts are secured by accredited selling agents of
manufacturers or distributors. .

(b) The answer is in the negative.

(¢) Does not arise.

(d) No.
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*" (e) Part (i), Yes. Part (4i). The principles stated in reply to
part (a) of the question are and will continue to be followed in respect
of supplies of glassware, as in respect of other classes of stores.

ADVANCEMENT OF THE Grass INDUSTRY IN INDIA.

70. Rai Bahadur Lala Panna Lal: (a) Have Government received
a representatior from the All-India Glass Manufacturers’ Association sug-

gesting certain measures for the advancement of the glass industry in
India ?

() If so. what were the measures suggested and what action have
Government taken thereon up to this time ¢

(¢) If no action has heen taken so far, do Government propose to take
any action ¢ If so, what and when ?

The Honourable 8ir George Rainy : (a) Yes.

(b) The Association asked for tariff protection to the .Glass

industry, removal of the import duty on Soda Ash and a reduction of
railway rates.

(¢) After examining the application Government informed the
Association that they did not find a primd facie case for referring to
the Tariff Board the question of protection : that they could not hold
out any immediate hope of a reduction in the import duty on Soda Ash,

“but that the matter would be considered in connection with other pro-
posals for the reduction of duties on raw materials, and that, as regards

a reduction in railway rates, the Association should address the rail-
ways concerned direct.

Several further representations have subsequently been received
and additional figures supplied. These have been carefully examined
and Government hope shortly to be in a position to decide whether

the question of portection to this industry shall be referred to the
Tariff Board.

APPOINTMENTS AND PROMOTIONS ON THE EASTERN BENGAL RAILWAY.

7i. Rai Bahadur Lala Panna Lal: (a¢) Will Government be
pleased to state how many appointments in the Traffic Department carry-

ing a salary exceeding Rs. 150 per mensem have been made since 1924 in
the Eastern Bengal Railway 1

(b) How many of the above appointments have gone to new men ?

What are their qualifications and what procedure was adopted in their
selection ¢

(¢) What are the rules affeeting the prospects of a railway employee
working on the maximum pay of his post for some years 1.

(d) Is there any system under which a railway employee working
on the maximum salary of a post in a certain Department for some years
and having no opening for promotion in that Branch, can be transferred

to some other railway branch ¢ 1f so, what is hat system and are there any
rules governing it t
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Mr. A. A. L. Parsons : (a) and (b). I have called for the info;mt-
tion from the Agent, Eastern Bengal Railway, and will communicate
with the Honourable Member on its receipt. '

(¢) If the employee has been on the same rate of pay for five years
or more, is qualified for promotion and has rendered el.:ceptlo'ually good
work, the question of granting him a personal allowance is considered.

(d) No rules have been prescribed, but there is no bar to all em-
ployees in one department of a railway being cmmginered for an
appointment in another Department for which he is qualified.

RECOMMENDATIONS OF THE TARIFF COMMITTEE.

72. Rai Bahadur Lala Panna Lal : (a) Will Government be pleased
to state if all the recommendations of the Tariff Committee have been
carried out ¢

(b) If mnot, to which of the recommendations has effect heen given
so far and how do Government propose to deal with the rest ?

(¢) Will Government lay on the table a statement giving the above
information in detail ?

The Honourable 8ir George Rainy : (a) The Government have not
appointed any Tariff Committee for the revision of the tariff.

(b) and (¢). Do not arise.

APPOINTMENT OF INDIANS AS ASSISTANT STOREREEPERS IN ARSENALS.

73. Rai Bahadur Lala Panna Lal : (a) Did the Government of India
in recent years inaugurate a scheme for the employment of Assistant Store-
keepers in various Arsenals in India as a part of the Indianisation scheme?

(b3 If so, when was that scheme carried into effeet ?

(¢} How many Indian Assistant Storekeepers have been employed
since then ¥

(d) Is any waiting list of selected candidates kept in the Ordnance
Office ¢ 1f so, how many candidates are on the waiting list  Does it
contain candidates selected in 1928 ¥ How many of them have been
appointed and how many are still on the waiting list and what ars their
prospects of cmployment ? .

(e) Have eny appointments been made of men not on the waiting list ¢
If so, will Government please state the number of such appointments made
and the reasons for doing so !

(f) What action do Government propose to take to expedite the
Indianisation of the above scheme according to the assurances held out at
the time of the inauguration of the scheme ?

Mr. G. M. Young : (}1) Yes.
(b) In April 1928 as a permanent measure.
(¢) 21, of whom 6 have been transferred to the Provision Section of

Army Headquarters in place of British soldiers. ' The remaining 15 are
employed in Arsenals. '



318 LEGISLATIVE ASSEMBLY, [14tE JuLy 1930.

~ (@) A waiting list is maintained at Army Headquarters ; there are 14
candidates on the list, mone of whom were selected for inclusion before 1929.
The 15 assistant storekeepers now employed in arsenals were selected in
1928.

Under the terms of the scheme, one civilian assistant storekeeper is
appointed in every fourth vacancy caused by the transfer of a British
soldier. The rate of recruitment therefore depends on the number of such
vacancies, but it is anticipated that the 14 men now on the waiting list
will be employed within two years.

(e) One candidate not on the waiting list was appointed in April
1929. The waiting list is merely a register of suitable candidates and when
a vacancy occurs, the appointing officer may select the most suitable
person known to him whether his name is on the list or not.

(f) Government will not be in a position to increase the rate of
Indianisation authorised until further experience has been gained, and it
has been ascertained how the Assistant Storekeepers will fare in the duties
as storekeepers in charge of quantities of technical stores.

SAFEGUARDING OF THE INTERESTS OF INDIAN APPRENTICES IN THE
KuarAGPUR RarLway WORKSHOPS.

74. Mr. 8. C. Mitra : (a) With reference to their answers to my
starred questions in the Legislative Assembly No. 644 (b) and (c), dated
the 18th September, 1929, will Government be pleased to state what
stability and security there are for the retention and training of the Indian
and particularly of the Grade ‘‘ A '’ apprentices in the Kharagpur Railway
Workshops 1

(») Are Government aware that in the Kharagpur Railway Work-
ghops the Indian and the Grade ‘‘ A ’’ apprentices in particular, are dis-
charged for mere reason of ‘* unsatisfactory work ’’ even after their con-
firmatiions on satisfactory.reports and retention for two or three years and
more

(¢} How many similar eases occurred with the Anglo-Indian and
European apprentices in the Kharagpur Railway Workshops and have they
been discharged on like ground, w1z, ‘‘ Unsatisfactory work *’ and after
their confirmations and retention for more than two years, three years and
three and half years ? Will Government please furnish this House with a
statement of those cases with full particulars ?

(d) Do Government propose to adopt protective measures to safe-
guard the interests of the Indian and particularly of the Grade *‘ A '
apprentices in the Kharagpur Railway \Vorkghops a}ld to save them from
being discharged without giving them sufficient fair trials ?

le) Are the Indian and the Grade ‘‘ A’ apprentices in particular
given all sorts of facilities and all round fair trials in all the Departments
and their respective branches or shops in the Railway Workshops at
Kharagpur before their work is declared to be ‘ unsuitable ’’ and ‘‘ un-
satisfactory ’’ and prior to their discharge on those grounds ? If not, why
not ?

Mr. A A. L. Parsons: (a) There is no obligation on the part of
the Railway Administration to guarantee employment to apprentices of
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any class after completion of their training. In actual practice, however,
apprentices of all classes are retained by the Bengal Nagpur Railway as
Improvers provided they have completed their apprenticeship period satis-
factorily. i )

(b) Apprentices whether Indians, Europeans or Anglo-Indians are
discharged for unsatisfactory work at any stage of their apprenticeship.

(¢) A statement giving the information asked for has been placed
in the Library.

(d) and (e). Every reasonable consideration is given to Apprentices
of all communities and no one is discharged without a fair trial and good

reasons.

RACIAL DISCRIMINATION IN THE ISSUE OF Passes oN THE BENeAL NaGpur
RarLway.

75. Mr. 8. C. Mitra : (a) With reference to their answers to my
starred questions in the Legislative Assembly No. 693 (¢) and (b), dated
the 21st March, 1930, will Government be pleased to state whether it is a
fact that in the matter of ‘‘ free privilege passes and tickets at concession
rates >’ the Anglo-Indian and European apprentices in the Kharagpur
Railway Workshops are allowed ‘ Inter class passes and tickets at con-
cession rates ’’ from the second year of their course of apprenticeship ;
but the Indian apprentices and particularly the Grade ‘‘ A ’’ apprentices
in the same workshops are forced to remain satisfied throughout the period
of their apprenticeship, with the ‘‘ Third class free privilege passes and
tickets at concession rates '’ ?

(0) If the reply to part (a) above is in the affirmative, will Govern-
ment be pleased to explain whether there are particular reasons for this
differential treatment, and if not, what steps-they propose to take in order
to do away with the racial discrimination in the Bengal Nagpur Railway ?

(¢) Are Government prepared to instruct the Bengal Nagpur Rail-
way to maintain a uniform system of treatment in the matter of awards
of all concessions and privileges to all their apprentices irrespective of
their caste, colour or creed ? If not, why not ?

_Mr. A A L. Parsons: (¢) The Honourable Member’s attention is
invited to my reply in Delhi to part (b) of his question No. 693 of the 21st
Mareh, 1930.

(b) Does not arise.

) (¢) The Honourable Member’s attention is invited to paragraph 2 of
R;ulway Board’s letter No. 7887-E., dated 28th June, 1930, in answer to
his question No. 765 of the 22nd March, 1930.

PAaY AND AccOMMODATION OF INDIAN APPRENTICES AT THE KHARAGPUR
RaiLway WORKSHOPS.

Py

76. Mr. 8. C. Mitra : (a) Will Government please state whether it
is a fact that in the Railway Board’s letter to the. Agent, East Indian
Railway, No. 3224-E., dated the 20th July, 1926, it has been clearly decided
‘that ‘‘ where hostels are provided, all apprentices irrespective of caste,
colour or creed should be housed, and fed free and granted an equal
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stipend ; but where no hostels are provided they should be granted pay
including stipends and board allowance at a uniform rate *’ ¢

(b) If the reply to part (a) above is in the affirmative, will Govern-
ment please state whether the orders referred to in part (a¢) above were
communiecated to all the Railways in India, including the Bengal Nagpur
Railway and were their attentions.invited to the Railway Board’s decisions,
as contained in those orders ? If not, why not ?

(¢) Is it a fact that the Railway Board’s decisions and orders
referred to in parts (a) and (b) above are not being observed by the
authorities of the Bengal Nagpur Railway in the cases of their Indian and
particularly of their ‘“ A ’’ Grade apprentices in the Kharagpur Railway
Workshops ¥ If so, why ?

(d) Do Government propose to take steps to have those concessions
and allowances, as are given to the apprentices in the East Indian Railway
‘Workshops extended to the apprentices in the Bengal Nagpur Railway with
retrospective effect, viz.,, from 20th July 1926, the date of the Railway
Board’s orders ? If not, why not ¢

(e) Will Government please place on the table a copy of the Railway
Board’s letter to the Agent, East Indian Railway, No. 3224-E., dated the
20th July, 1926 and the enclosures, thereto, if any ¢

Mr. A. A L. Parsons: (a), (b) and (c). Yes. The orders of the
Railway Board are not binding on the Bengal Nagpur Railway.

(d) No. The Honourable Member’s attention is invited to paragraph
2 of Railway Board’s letter No. 7887-E., dated the 28th June, 1930, in
reply to his question No. 765 of the 22nd March, 1930, in which it is stated
that the Agent, Bengal Nagpur Railway, reports that all distinetions in
the rules in practice applying to European and Indian Apprentices will be
removed when the revised scheme for the training of workshop apprentices,
which is under preparation, is given effect to.

(e) A copy of the letter has been placed in the Library.

GRIEVANCES OF “ A”’ GRADE APPRENTICES AT THE KHARAGPUR RALwAY
WORKSHOPS.

77. Mr. 8. C. Mitra : (a) With reference to the un-answered portion.
of my starred question in the Legislative Assembly No. 644 (f), dated the
18th Septemper, 1929, will Government please state whether it is a faet
that a joint representation was made by the ‘“ A’’ Grade apprentices in
the Kharagpur Railway Workshops, to the Chief Mechanical Engineer,
Bengal Nagpur Railway, at Kharagpur, praying for the redress of their
several long felt grievances * If so, when was this representation made
and what steps have been taken by the Railway authorities to redress their
grievances mentioned therein ?

(b) Will Government please state how many of their grievances have
been redressed so far {

Mr. A A L. Parsons : (¢) and (b). The Honourable Member’s
attention is invited to Railway Board’s letter No. 7887-E., dated the 4th
December, 1929, which contains a full reply to question No. 644 of the 18th
September, 1929. A reference has been made to the Agent, Bengal Nagpur
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Railway, calling for information asked for by the Honourable Member in
his question. I will communicate with him on receipt of a reply.

GRIEVANCES OF ““ A” GRADE APPRENTICES AT THE KHARAGPUR RAILWAY
Wonxsnor.s.

78. Mr. 8. C. Mitra : (a) Is it a fact that in the matter of leave the
¢ A’ Grade apprentices in the Kharagpur Railway Workshops are not
treated similarly with the monthly rated staff and they are not granted
sick leave with pay for two months as applicable to the other staff on the
Railway ? If so, will Government please state. what are the reasons for
this differential treatment ? .

(b) Do Government propose to instruct the Railways to stop this
unequal treatment to their Grade ‘‘ A ’’ apprentices in particular ¢ If
not, why not ?

Mr. A. A L. Parsons (a¢) and (b). I have called for information
from the Agent, Bengal Nagpur Railway, and will communicate with the
Honourable Member on its receipt.

GRIEVANCES OF APPRENTICES AT THE KHARAGPUK RAILWAY WORKSHOPS.

79. Mr. 8. C. Mitra : (a¢) Isit a fact that the Indian and particularly
the Grade ‘‘ A >’ apprentices in the Kharagpur Railway Workshops, are
not permitted to have a recognised trade union of their own ?

(b) Are Government prepared to instruct the authorities of the
Rengal Nagpur Railway to permit the formation of such an Association §
If not, why not ? -

" Mr. A. A. L. Parsons : (a) Government have no information.

(b) No. The Railway Board do not propose to interfere with the
discretion of the Agent, Bengal Nagpur Railway, in this matter.

TRAINING OF APPRENTICES AT THE KHARAGPUR RaiLwAYy WORKSHOPS.

80. Mr. 8. C. Mitra : (a) Have Government received the informa-
tions from the Agent, Bengal Nagpur Railway, asked for in my starred
questions in the Legislative Assembly Nos. 541, 542, 546 and 543, dated
12th March, 1930, and that of 690 (second part of the question) and
691 and 692, dated 21st March, 1930, and of 765, dated 22nd and 876, 877
and 879, dated 28th March, 1930 regardmg apprentlceshlp training in the
Bengal NaO‘pur Railway Workshops at Kharagpur ?

(b) If the reply to part (a) above is in the affirmative, will Govern-
ment please state when they propose to place them on the table, or to
communicate them to me as promised ?

(¢) If the reply to part (a) above be in the negative, are Government
prepared to remind the Agent, Bengal Nagpuf Railway, for the reports and
to ask the authorities to expedite the answers to those questions ¢ If not,
why not ¢

Mr. A. A L Parsons: (a), (b) and (¢). The information asked
for by the Honourable Member has been supplied in the six letters of the
Railway Board bearing No. 7887-E., dated 28th June, 1930.

L6CPB(LA) €
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Pay oF IMPROVERS IN THE BENGAL NAGPUR RaiLway WorksHOPS.

81. Mr. 8. C. Mitra : (a) Is it a fact that the starting pay for the
Anglo-Indian improvers in the Bengal Nagpur Railway Workshops has
been fixed at Rs. 120 per mensem, but for the improvers recruited from the
‘“ A7’ Grade apprentices pay of Rs. 45 per mensem has been fixed ?

(b) If so, what are the reasons for this differential treatment ?

(¢) Are Government prepared to reconsider this racial diserimination
in matters of pay ¥ If not, why not ?

Mr. A A L. Parsons: (a) Yes.

(b) Reference ig invited to the answer given in paragraph 1 of Rail-
way Board’s letter No. 7887-E., dated the 28th June, 1930, to parts (d)
and (¢) of the Honourable Member’s question No. 765 of 22nd March,
1930.

(e) I would invite the Honourable Member’s attention to paragraph
2 of Railway Board’s letter to which I have just referred.

SUBSISTENCE ALLOWANCES PAID TO APPRENTICES IN THE KHARAGPUR
RaiLway WORKSHOPS.

82. Mr. 8. C. Mitra : (a) Are Government aware that two different
scales of subsistence &llowances have been fixed for the apprentices in the
Kharagpur Railway Workshops, viz., (1) for the Anglo-Indian apprentices
Rs. 33 to Rs. 65 and (2) for the Indian Grade ‘‘ A ’’ apprentices Rs. 20
to Rs. 33 per month, during the tenure of their five years’ apprenticeship ?

(b) Are Government prepared to reconsider once again the anomaly
and discrepancy there remained in fixing those two separate scales of
subsistence allowances for the apprentices [viz., (1) for the Anglo-Indians
and that (2) for the Indian Grade ‘“ A’'] in the Kharagpur Railway
Workshops ? If not, why not ?

(¢) Do Government propose to instruet the Bengal Nagpur Railway
to fix a uniform scale of subsistence allowance for all their apprentices in
the Kharagpur Railway Workshops, irrespective of their birth and colour,
and to start and train them all on equal terms for all purposes ? If not.
why not ?

Mr. A A L Parsons: (¢) The stipends granted to the apprentices
are as stated by the Honourable Member,

(b)_ and (¢). The Honourable Member’s attention is invited to the
reply given in Railway Board’s letter No. 7887-E., dated the 28th June,
1930, to his question No. 765 of the 22nd March, 1930.

RECRUITMENT OF INDIANS AS “ CHARGE HANDS ”’ IN THE KHARAGPUR
RaiLway WORKSHOPS.

83. Mr. 8. C. Mitra : (a) With reference to their answer to my
starred question in the Legislative Assembly No. 644 (g), dated the 18th
September, 1929, will Government be pleased to state whether it is a fact
that, since the system of apprenticeslnp iraining for Indians was intro-
duced by the Bengal Nagpur Railway, none of the recruits from the Grade
‘“ A’ apprentices in the Kharagpur Railway Workshops has yet been
appointed a ‘‘ Charge-hand " 1
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(b) Are Government aware that the appointments of ‘ Charge-hands ’’
have always been and are still frequently and regularly given by the Rail-
way to their recruits from the Anglo-Indian apprentices in the Kharagpur
Railway Workshops ¢

(¢) If the answers to parts (¢) and (b) above be in the affirmative, will
Government please state the reasons for this differential treatment ?

(d) What are the qualifications required for the posts of ‘‘ Charge-
hands '’ in the Kharagpur Railway Workshops ?

(e) Are the Indian Grade ‘‘ A ’’ apprentices given inferior training
than what is required to qualify them for such posts of ‘‘ Charge-hands ’’ 1
If so, why ¢

(f) Is it a fact that the ‘‘ Charge-hands *’ in the Bengal Nagpur Rail-
way Workshops are promoted to the rank of ‘‘ Foremen ’’ in the same
‘Workshops {

(g) Do Government propose to give chance in the near future to the
recruits from the Grade ‘‘ A '’ apprentices of being appointed ‘‘ Charge-
hands >’ in the Kharagpur Railway Workshops, like the Anglo-Indian
apprentices ! If not, why not ¢

(k) Do Government propose to consider the claims of the recruits from
the Indian Grade ‘“ A’ apprentices for being appointed to the posts of
““ Charge-hands ’’ in the Bengal Nagpur Railway Workshops, in equal
terms with their Anglo-Indian comrades ¥ If not, why not ¢

Mr. A A. L. Parsons: I have called for information from the
Agent, Bengal Nagpur Railway, and will communicate with the Honourable
Member on its receipt. ’

REvisSION oF RULES FOR APPRENTICES AT THE KHARAGPUR Rawway
WORKSHOPS.

84. Mr. 8. C. Mitra : (a) With reference to the answers to my starred
questions in the Legislative Assembly, Nos. 544 and 545, dated the 12th
March, 1930, will Government please state when the revision of the rules
for the apprenticeship training in the Railway Workshops at Kharagpur is
expected to be completed ; and when do they propose to do away with the
racial discriminations referred to therein, as promised ?

(b) When did the authorities of the Bengal Nagpur Railway begin to
consider the scheme and the revision of those rules referred to in part (a)
above ? .

(¢) Are Government aware that in their reply to my starred question
in the Legislative Assembly, No. 824 (b), dated the 26th February 1929, and
in reply to other starred questions on the subjeet in the last Simla session of
this Assembly, Government stated that the revision of the rules is under
consideration of the authorities of the Bengal Nagpur Railway ¥ If so,
what are the reasons for this unusual delay in revising the rules and remov-
ing all the racial discriminations existing amongst the Indian Grade ‘‘ A "’
and the Anglo-Indian apprentices in the Kharagpur Railway Workshops !

(@) Do Government propose to instruct the Bengal Nagpur Railway

authorities to expedite their consideration of the scheme and the revision of
the rules ?

L6CPB(LA) a2
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Mr. A. A. L. Parsons: (a), (b), (¢c) and (d). I have called for
information from the Agent, Bengal Nagpur Railway, and will communi-
cate with the Honourable Member on its receipt.

REBATE oN (GOODS DESPATCHED TO AFGHANISTAN.

85. Rai Bahadur Lala Panna Lal : (¢) Is it a fact that a rebate
equal ‘to two-thirds qf railway freight is allowed on goods despatched from
Karachi to Afghanistan and Persia through the railway line beyond
Quetta ?

(b) Are Government aware that a lot of glassware and other goods
are sent from the Punjab to Afghanistan via Peshawar and Jamrud, as
tbat is the shortest route ?

(¢) Do Government propose to extend the ‘‘ rebate >’ to goods sent
by the route referred to in part (b) ?

(d) If Government do not propose to do so, will they be pleased to
state the reasons for differentiation in treatment in case of goods intended
for the same destination by different routes %

Mr. A. A L. Parsons: (¢) A rebate equal to two-thirds of the
railway freight charge (excluding the Nushki-Duzdap section) is allowed
on goods other than coal despatched from Karachi to Afghanistan and
Persia via the Nushki-Duzdap section of the North-Western Railway.

(b) Government are aware that certain goods traffic from the Punjab

is despatched to Peshawar for that portion of Afghanistan served from
Peshawar.

(e¢) No.

(d) The rebates are being allowed on consignments carried vig the
Nushki-Duzdap Railway, a line over which little traffic moves, to foster
trade with Persia and Western Afghanistan, the ordinary freight rates

having proved to be prohibitive. The conditions affecting traffic to
Afghanistan vieg Peshawar are entirely different.

PERsiAN BaN oN THE IMPORT oF INDIAN GooDS.

86. Rai Bahadur Lala Panna Lal - (¢) Is it a fact that the Persian
Government has laid a ban on the export of Indian goods into their

country ¢

(b) Have Government any information on the subject ?
Government prepared to make &nquiries ?

{¢) If the answer to part (¢) be in the affirmative, do Government..
propose to take similar action in case of Persian goods imported into
India, or to take any other steps in the matter ?

Mr. E. B. Howell : (a) No, Sir.

(b) and (e¢). Do not arise.

If not, are

INCREASED EMPLOYMENT OF MUHAMMADANS ON THE NORTH WESTERN
RarLway.

87. Rai Bahadur Lala Panna Lal: (¢) Has any circula
issued recent'y by the Agent, North Western Railway, about the i;cr:;esiﬁ
employment of Muhammadans on that line % '



UNSTARRED QUESTIONS AND ANSWERS, 3256

(b) If so, what are the contents of that circular and what are the
reasons for issuing it ?

(¢) Is it a fact that as a result of that circular Hindu employees in
temporary service or in apprenticeship have been discharged ? If so,
what is their number ?

(d) Does the circular contemplate any consideration for ‘‘ merit ”’
being a factor in railway employment ?

(¢) Will Government be pleased to state the number of Muham-
madans employed on the North Western Railway since the issue of the
above-mentioned circular *?

Mr. A A L Parsons: (a) No.

(b) to (e). Do not arise.

ExPENDITURE ON THE KANGRA VALLEY RAiLway.

88. Rai Bahadur Lala Panna Lal : (¢) Will Government be pleased
to state what was the estimated expenditure on the Kangra Valley Railway
and what are the actual figures of expenditure %

(b) Has there been an enormous excess over estimated expenditure ?
If so, what are the main causes of such excess ?

(¢) Are there any outstanding claims in connection with the construe-
tion of the railway still pending ¢ If so, what is their total amount ¥

(d) Is it a fact that owing to this excess expenditure having resulted,
legitimate claims of constructions are being rejected to avoid a further in-

[

erease in this excess f
(¢) Has there been an outbreak of fire in the Office of Kangra Divi-
sion ? Has that occasioned the loss of any office record ?

(f) What has been the cause of the fire and what has been the nature
of the loss resulting from it ?

(¢9) Has any inquiry been made into the causes of the fire ¢
(h) Are Government aware that litization is threatened on account of
the outstanding claims ?

(#) Do Government propose to appoint a committee to inquire into
these claims and settle them with a view to avoid unnecessary litigation %

Mr. A A L. Parsons: (a) The original estimate was Rs. 134
lakhs, and the actual expenditure is expected to be about Rs. 296 lakhs.

(b) The matter is under enquiry.

(¢) Contractors’ claims amounting to Rs. 29 lakhs form the subject
of arbitration proceedings, the results of which are not yet krown.

(d) No.

(e) Yes.

(f) and (g). An enquiry made by the local police authorities found
that the fire was aceidental.

(k) No.

(1) No. As has been explained, the vlaim form the subject of arbi-
tration proceedings.
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MEMBERSHIP OF THE CANTONMENT BOARD, LAHORE, OF A LESSEE oF
CANTONMENT LAND.

89. Rai Bahadur Lala Panna Lal : (¢) Are Government aware that
in Lahorec Cantonment the member nominated to represent agricultural
interesis on the Board is the lessee of the Board with regard to a large area
of Government land in the cantomment ?

(b) Isit a fact that beyond the cantonment land held by him on lease,
he has no cther land in the Cantonment or outside as his own property ?

(¢) Are Government aware that the people of Lahore Cantonment eon-
sider the member in question to be ineligible for membership inasmuch as
in the position of a lessee, he derives benefit from the Cantonment Board by
carrying on a sort of business transaction with it ?

(d) Do Government propose under the circumstance to issue a ruling
whether a lessee of a Cantonment land held on lease for purposes of profit,
is eligible for membership ¢

Mr. G. M. Young : I am making enquiries and will let the
Honourable Member know the result in due course.

CoNFIRMATION OF SUB-OVERSEERS AND SUB-DivisioNAL OFFICERS IN THE
MiLiTARY ENGINEERING SERVICE.

90. Rai Bahadur Lala Panna Lal : (a) Will Government be pleased
to state how many permanent sub-overseers working in the Military
Engineering Service have been confirmed during the last three years ?

(b) Does confirmation take place on seniority by length of service or
are there other considerations as well to weigh in this matter ¢

(¢) Will the Government be pleased to state how many temporary Sub-
Divisional Officers there are waiting for confirmation, how many of them
belong to the Northern Command, what are their names and what is their
length of service as temporary Sub-Divisional Officers ?

(d) How many permanent vacancies of Sub-Divisional Officers are
there in ail and how many are likely to be confirmed in the current financial
year ?

(e) Have the claims of any temporary Sub-Divisional Officers been
passed over for confirmation, and if so, for what reasons ¢

Mr. G. M. Young : (a) The information is being obtained from
the Chief Engineers of Commands.

.(b) Merit also is taken into consideration when the question of con-
firming a temporary employee arises.

(¢) There are two qualified temporary Sub-Divisional Officers on the
waiting list, Mr. Nand Singh in the Northern and Mr. P. S. Pandit in the
Southern Command. They have completed one year and two months and
one year and ten months’ service, respectively.

(d) There is only one vacancy at present. It is anticipated that eight
more vacancies will occur during the current financial year.

(e) The answer to the first part of the question is in the negative.
The second does not arise.
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REPORTED TERRORISATION IN AMBALA CANTONMENT.

91. Rai Bahadur Lala Panna Lal : (¢) Has the attention of the
Government been drawn to an article headed ‘‘ Terrorisation in Ambala ”’
published in the Cantonment Advocate for May, 1930 ?

(b) Will Government be pleased to state what the facts of the case
are, and if the facts mentioned in the Cantonment Advocate are correct ?

(¢) Do Government propose to take any action in the matter to prevent
officers who are carrying on Cantonment Administration from being thus
humiliated ?

Mr. G. M. Young : (a) Government have seen the article.

(b) and (¢). I am making enquiries and will let the Honourable
Member know the result.

ConsERVANCY Tax IN CAWNPORE CANTONMENT.

92. Rai Bahadur Lala Panna Lal : (¢) Is it a fact that the
conservancy tax in Cawnpore Cantonment has been recently raised to 1231
per cent. on the annual value of the house ?

(b) Did a deputation of the local Association wait upon the President,
Cantonment Board, Cawnpore, to represent to him the oppressively heavy
character of the above tax ?

(¢) Is it a fact that the President informed the deputation that the
tax would be reconsidered ?

(d) Is it the guiding principle of taxation in a cantonment that it
;;hould be as nearly equal to taxdtion in the neighbouring city as possi-
e ¢

_ (e) Are Government aware that the conservancy tax in Cawnpore eity
is three times less than that of the cantonment ?

(f) Do Government propose to instruct the authorities concerned to
re-ccnsider the rate of the conservancy tax and to bring it down to the
level of the Cawnpore City, if the same may not have been already done ?

Mr. G. M. Young : I am making eénquiries and will let the
Honourable Member know the result in due course.

PavMENT oF COUNSEL TO DEFEND SOLDIERS AND OFFICERS COURT-MARTIALLED.

93. Rai Bahadur Lala Panna Lal : (a) Will Government be pleased
to state if there is any provision in the Indian Army law to provide facili-
ties for defence in case of soldiers and officers court-martialled for military
offenices ¥ 1f so, in what form are those facilities provided ?

(b) What arrangement is made for the defence of the accused when
they cannct afford to engage a defence counsel ¥ Do Government bear the
cost cf engaging a counsel ?

{e¢) Is it a faet that Mr. Mukandi Lal, M.L.C., Bar.-at-Law of Lans-
downe Cantonment, was engaged to defend the 17 Garhwalis who were re-
cently tried for some military offence at Abbottabad ?

(d) Did the Government pay this counsel his fee for working as a
defence counsel ? If so, what was the amount paid and what was the
amount c¢laimed by the counsel ¢

(e) Was the full amount claimed paid ¢ If not, why not ¢
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Mr. G. M. Young: (a) Yes, Sir. I would refer the Honourable
Member to Rule 81 of the Indian Army Act Rules. A person accused
before a court martial may have any person to assist him during his trial :
and if such person is either a legal practitioner or a military officer, he has
all the rights, duties and facilities of counsel.

(b) The usual practice is to allow the accused to have the assistance
of the best qualified officer available who appears at the trial as ‘‘ Friend
of the Accused ’’. Such an officer has the same rights as Counsel. Govern-
ment do not bear the cost of engaging Counsel.

(¢) Mr. Mukandi Lal was engaged by the accused. A British officer
of the Garhwali Regiment also appeared as ‘‘ Friend *’.

(d) The answer to the first part is in the negative. The second does
not therefore arise.

(e) Does not arise.

DisCHARGE OF CERTAIN CANTONMENT FuND EMPLOYEES.

94. Rai Bahadur Lala Panna Lal : (a) Are Government aware that
in Quetta, Saugor, Naini Tal and Agra Cantonments, several old Canton-
ment Fund Employees having long records of service behind them were
discharged under a wrong interpretation and application of rule 6 (1) of
the Cantonment Fund Servants Rules ?

(b) Will Government please state the names of those discharged during
the last four years and the period of their service before discharge ?

(¢) Is it a fact that Government have since admitted that rule 6 (1),
even as it stood before its recent amendment, did not confer any power on
the Cantonment Authority to discharge a Cantonment Fund servant ?

(d) Are Government aware that the employees so discharged are in
great distress and that there is.a general feeling in the Cantonments that
great injustice has been done to them ?

(e) What step do Government propose to take to reinstate those
Cantonment Fund employees who have been discharged under a wrong
interpretation of rule 6 (1) ? )

Mr. G. M. Young : (a) So far as Government are aware, no
Cantonment Fund employee in the contonments referred to was discharged
under a misinterpretation of rule 6 (1) of the Cantonment Fund Servants’
Rules.

(b) Does not arise.
(¢) Yes.

(d) and (e). Government are aware that persons discharged under a
misinterpretation of the ruie have some grievance, and they have accord-
ingly issued instruections restricting the application of the rule to cases,
where the discharge of a servant is necessitated by reduction of establish-
ment.
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GOVERNMENT CIRCULARS INTERPRETING THE CANTONMENT AcT AND RULES
THEREUNDER. '

95. Rai Bahadur Lala Panna Lal : (a) Is it a fact that since April,
1924-—the date of the enforcement of the Cantonments Act now in force<—
the Government have issued a large number of ecireulars, circular letters
and other departmental instruetions for the guidance cof Cantonment
Authorities about the interpretation and application of the various sections
of the Canfonments Act and the rules framed by the Government there-
under ? .

(b) Is it a fact that to guard public interests and to point out to Gov-
ernment where a circular seemed to override or change the spirit or meaning
of Cantonment law, the All-India Cantonments’ Association requested the
Government tc supply a copy of every such circular or of all sauch cor-
respondence in which instructions of general character applicable to Cane
tonment Administration were conveyed ?

(¢) Is it a fact that some of these circulars have been marked confi-
dential ? .

(d) Will Government please explain why circulars explaining the sec-
tions of the Cantonments Act or the rules framed thereunder or affecting
gqucstions pertaining to Cantonment Administration are treated as con-
fidential ?

(e) Is it a fact that Government have refused to supply the Associa-
tion with copies of circulars of departmental instructions ?

(f) Are Government aware that the result of their action is that there
is no uniformity in the method of carrying on administration in various
cantonments, and that there is great resentment at Government issuing
circulars secretly regarding the application of cantonment law to canton-
meni administration ?

(g) Will Government be pleased to explain their policy in the matter,
and state reasons why it has ignored the request of the All-India Cantun-
ments’ Association, for copies of the eirculars issued ¢

) ghg Are Government prepared to publish all the circulars they have
issue

Mr. G. M. Young : (a) Yes.

(b) Government received a request from the All-India Cantonments’
Association for a copy of each circular letter affecting the application of
the Cantonment Land Administration Rules, 1925, the interpretation of
the various sections of the Cantonments Act, 1924, or the municipal .
administration of the Cantonments.

(e) Yes.

(@) Circulars addressed to officers of Government or Cantonment
authorities for their guidance are confidential in the sense that they are not
intended for the information of the public. As I have already explained,
the cireulars in question have no modifying effect upon sections of the
Act, which can only be interpreted by judicial rulings.

(e) Yes, Government refused to supply the Association with a copy
of a letter which contained departmental instructions for the guidance
of Army Commanders and the Cantonment Authorities subordinate to
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them. Government do not propose to convey those instructions to amy
gection of the publie.

(f) No.

(g) Copies of important letters affecting the municipal administration
of Cantonments will be supplied to the Association as already arranged.

The latter part of the question does not arise in view of the reply to part
(f) above.

(k) No.

APPOINTMENT OF ASSISTANT SECRETARIES IN CANTONMENTS.

96. Rai Bahadur Lala Panna Lal : (¢) Will Government be pleased
to state how many Assistant Secretaries have been appointed in the canton-
menis so far 7 What are their names, qualifications and salaries ¢

(») Arc there any rules governing these appointments ¢ If so, where
can the same be had and when were they adopted ¢

~ (e) Iu a register of approved candidates for these appointments main-
tained in the Command ? Has one such register been maintained in the

Northern Cgmmand ? If so, how many candidates are still on the waiting
list ?

(d} What qualifications and training is a candidate required to possess
bafore his aprointment as an Assistant Secretary is considered ?

Mr. G. M. Young : (a) Assistant Secretaries have been appointed
in seventeen cantonments. Government have no information of their names,
qualifications and salaries.

(b) and (d). The appointments are made by individual Cantonment
Authorities. There are no rules of the Government of India regulating the

manner of appointment : nor, in the opinion of Government, are any such
rules required.

(¢) T am making enquiries and will let the Honourable Member have
the information as soon as possible.

TRANSLATION AND DISTRIBUTION OF THE INDIAN CENTRAL COMMITTEE’S
REPORT.

97. Khan Bahadur A. H. Mama : (¢) Will Government be pleased
to state what arrangements they propose to make to translate the Indian
Central Committee’s Report, submitted to the Vieceroy and Governor-
.General of India, into European and Indian vernaculars and for distribu-
tion in America, in view of similar arrangements being made, by His
Majesty’s Government ?

(b) Are Government prepared to publish at least a summary of
their recommendations as early as possible into the Indian and European
vernaculars and for distribution in Ameriea ?

The Honourable Mr. H. G. Haig : (¢) and (b). The Government
of India do not propose to make any official translations of the Reports or
of summaries of the Reports of the Statutory Commission or of the Indian
Central Committee. Their view is that sueh translations are best left to
private enterprise. Applications received from private translators will
be freely granted, subject to conditions which will ensure the accuracy of
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the translation. If there is any demand for copies of the Indian Central
Committee’s Report in America, arrangements will be made to meet it.

APPOINTMENT OF ADVISORY BOARDS OF CIVILIANS IN CANTONMENTS.

95. Rai Bahadur Lala Panna Lal : (¢) Is it a fact that a deputation
of the All-India Cantonments’ Assoeiation that interviewed the Army
Secretary in June, 1929, urged the desirability of appointing Advisory
Boards of the civilian population in cantonments administered by corpora-
tion sole to enable Commanding Officers of those cantonments to know the
views and desires of the Cantonment people in matters pertaining to ean-
tonment administration {

(b) Are Government aware that the Army Secretary agreed to the
above proposal ? .

(¢) Will Government be pleased to state if the Advisory Boar@s
mentioned above have heen appointed after that in any cantonment, and if
so0, where and what is the constitution of those Advisory Boards ?

(d) If not, will the Government state the reasons for not giving effect
to a useful measure agreed to by it and do Government propose to carry
it out now without delay ?

Mr. G M. Young: (a) to (¢). No, 8ir ; the Army Secretary,
on the occasion mentioned, agreed to consider a suggestion of the deputation
of the All-India Cantonments’ Association that in Cantonments where the
form of Cantonment Authority was ‘‘ Corporation Sole ’’ the Officer Coin-
manding might consider the advisability of consulting one or two repre-
sentatives of the civil population in matters affecting their civil interests.
The suggestion was accordingly brought to the notice of the General Officers:
Commanding-in-Chief, all Commands, and the Commander, Burma Inde-
pendent Distriet, for their consideration.

(@) Does not arise.

RE-IMPOSITION OF A PROFESSIONAL Tax 1N RISALPORE CANTONMENT.

99. Rai Bahadur Lala Panna Lal : (a) Are Government aware that
a professional tax has recently been imposed at Risalpore Cantonment ¥

(b) Is it a fact that this tax was proposed to be levied some three
years ago but was given up ?

(¢) Will Government be pleased to state the reasons why the realisa-
tion of the tax was given up after its imposition, and how the considera-
tion that led to that step ceased to exist at the recent re-imposition of the
tax ?

(d) Is it a fact that the rates of the tax for different professions are
heavier than those of the neighbouring cantonments where that tax is
imposed ?

(e) Are Government aware that all the shops in Risalpore Cantonment
where trade and business is carried on belong to the Cantonment Authority,
Risalpore, and that tradesmen of that cantonment are already paying
heavy rent for the shops at the bidding of the Cantonment Authority %

(f) Are Government aware that the re-imposition of the professional
tax there has caused great unrest among the people ¢

(g) What are the reasons for imposing this tax ?
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) '(h) Are Government prepared to suspend the realisation of the tax
till its necessity “and the capability of the people to pay it are further
inquired into ¢

Mr. G. M. Young: I am making enquiries and will inform the
Honourable Member as soon as possible.

REPRESENTATION SUBMITTED BY THE RISALPORE CANTONMENT BAZAAR
ASSOCIATION,

100. Rai Bahadur Lala Panna Lal : (a) Is it a fact that the Risal-
pore Cantonment Bazaar Association submitted a representation to the
Northern Command containing a number of grievances against the Can-
tonment Authority and requesting an interview to discuss those grievances ?

(b) Has the Northern Command given the Risalpore Cantonment
Bazaar Association an opportunity for the same ? If not, what considera-
tions prevented the Northern Command from granting that request t

(¢) Is it a faet that the representation in question has been sent by
the Northern Command to the Cantonment Authority, Risalpore, and are
Government aware that as a result thereof, the people’s grievances have
been accentuated ?

(d) Do Government propose to issue general instructions that in
cases like the above, the Commands should welcome an opportunity of the
informal discussion of public grievances ¢

Mr. G. M. Young : Government have no information. I am

making enquiries and will let the Honourable Member know the result in
due course.

PERCENTAGE OF LITERACY AMONGST DIFFERENT COMMUNITIES.

101. Mr. Nehal 8ingh : Will Government be pleased to state what is
the percentage of literacy among the Hindus, Muhammadans, Jains, Sikhs,
and Parsis in India ¢

The Honourable Mr. H. G. Haig : I would refer the Honourable
Member to Table VIII of the Census of India, 1921, Volume I, Part II-
‘Tables, copies of which are in the Library of the House.

EARNINGS FROM DIFFERENT (CLASSES OF PASSENGERS ON THE EAsT INDIAN
RaLway.

102; Mr. Nehal 8ingh : Will Government be pleased to state the
amount of earnings from the passengers travelling in first, second, inter
and third classes of the East Indian Railway separately in the last financial
year !

Mr. A. A L Parsons : The earnings from passenger traffic for
the year ending 31st March, 1930, were as follows :

Rs.
1st class .. .. 14,45,000
2nd class . .. 24,64,000
Inter class .. .. 46,89,000
Third class - .. 5,11,76,000

Total .. 5,97,74,000
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CANDIDATES FROM MINORITY COMMUNITIES APPOINTED TO THE I. R. S. E.
axn 1. S. E. ’

103. S8ardar Gulab Singh : Will Government be pleased to state :

(a) the number of candidates from minority communities who
attained the qualifying standard in the examination held by
the Publie Service Commission in February, 1930, for recruit-
ment in the I. R. 8. E. and I. S. E. ;

(b) the number of vacancies which were reserved for the redress of
communal inequalities in the I. R. S. E. according to rule 3
of the regulations for that service published by the Publie
Service Commission ; :

(¢) the number of Sikhs selected for appointment in the above ser-
vice and the number of Sikh officers already in that serviee ;

(d) also the corresponding number of candidates selected for ap-
pointment by nomination and the number of officers already
in the serviee, of each of the remaining minerity communities ;
and

(e) if Government intend to reeruit one Sikh from among the lisf
of qualified candidates ?

Mr. A. A L. Parsons: (a) Five.

(b) Three.

(¢) The answer to the first part of the question is none. The answer
to the second part of the question is 6.

(d) The answer to the first part of the question is that two candidates
of minority communities have been selected for appointment this year and
one selection remains to be made.

The answer to the second part of the question is as follows :

Muglims
Anglo-Indians 25

Indian Christian .. ‘. 1
(¢) No, as the remaining vacancy has been reserved for a Muslim.

15

MOTION FOR ADJOURNMENT.

CONTINUATION OF REPRESSIVE MEASURES IN THE NORTH WEsT FRONTIER
PROVINCE.

Mr. President : I have received notice of the following motion of
adjournment from Maulvi Mohammad Shafee Daoodi :

¢ Sir, T beg to give notice of my intention to move an adjournment motion on
Monday next for the purpose of discussing the following matter of urgent public

importance :
¢ The countinuation of repressive measures in the North West Frontier Pro-

vinece ’."’
Notice of this motion was received by me on -Saturday afternoon. I

should like to know if Government have any objection to this motion.
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 The Honourable Mr. H. G. Haig (Home Member) :*8ir, I should
like to submit for your consideration certain points of order in connection
with this motion.

Maulvi Mohammad S8hafee Daoodi (Tirhut Division : Muham-
madan) : Speak loudly, please.

Mr. President ; Order, order. I wish Honourable Members would
restrain themselves from indulging in these loud whispers, because it is

very difficult to hear anything on account of the disturbance and noise
created.

~ The Honourable Mr. H. G. Haig : The motion is based on the
continuance of repressive measures in the North West Frontier Province.
A motion under the rules, Sir, can only be made if it relates to a definite
matter of urgent public importance. The first point I would like to sub-
mit for your consideration is that the continuance of a certain state of
affairs is hardly a definite matter. It is unfortunately the case that for
some months past it has been necessary to take certain measures in the
North West Frontier Provinee, though, as I have already been indicating,
in reply to certain questions this morning, those measures are fortunately
now much reduced. But I would submit that the mere continuance in a
reduced form of certain measures is not a definite matter within the mean-
ing of the rule.

Further, Sir, it is necessary that the matter which is sought to be
raised should be an urgent matter, and the word ‘‘ urgent ’’ has several
times been interpreted by your predecessors as meaning a very vecent
occurrence. 1 would refer you, Sir, to the ruling of Sir Frederick Whyte
on the 10th January, 1922, reported in Volume II of the Debates, at page
1453, in which he held that a matter to be definite, urgent and of publie
importance, in the sense in which these terms are used in the Standing
Order, must have arisen suddenly in the manner of an emergency. I would
refer also to the discussion in this House on the 14th September, 1922,
reported on page 502 of volume III, in which Sir Frederick Whyte held
that, as soon as a matter of this kind is brought to the notice of the
Honourable Member and he wishes a discussion thereon, he should at the
first available opportunity bring it before the Assembly. As I have already
mentioned, the matter to which the Honourable Member seeks to draw
attention by this method has been going on for some considerable time,
and I would submit that the Honourable Member should have given notice
of his intention to move an ordinary Resolution and could have brought
the matter to notice earlier than he has done. 1 would submit that ne
emergency has recently arisen suddenly, and I would therefore ask vou,
Sir, to consider whether there is any case for adjourning the business of
the House on these grounds on this particular day.

Maulvi Mohammad Shafee Daocodi : Sir, the oceurrences in the
North West Frontier Province have been certainly going on for some
menths, but as you know, and as everybody knows, there has been the
strictest censorship prevailing in that provinee. The papers in the pro-
vince have been suppressed. The people have not been allowed to eross
the frontier, and men from this part of the country were not allowed to go
to the frontier. Pandit Madan Mohan Malaviya was prevented from
going to the frontier and so also Maulana Shaukat Ali, when he cor-
responded with the Government, was not allowed to go. There are many
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other instances. I believe our ez-President Mr. V. J. Patel also wanted to
go to the frontier for the purpose of holding a very important inquiry, but
he was not allowed to go there. I want to point out that there was no
means of communication between the frontier and this part of India. It
was only recently, day before yesterday, that one man came here from there
and another man came even after that. These men have come from
Peshawar without knowing that they can have their grievances redressed
here even if they came at the present moment. But they have become
desperate, and in their desperateness they have left their homes and come
to Simla. In their desperateness I am told that the people there are so
much exasperated that they will either leave the country and perform
what is called hijrat from the North West Frontier Province, or choose
some such method as will prove detrimental both to India and to the
British Government. I need not tell the Government what they are think-
ing of doing, because I know that the Government must be in possession
of more information than the man who came to me has. It seems to me
that a very serious situation will arise if immediate steps are not taken to
prevent the excesses that are being committed by the authorities even now
there. Therefore I say that the information that has been given to us is
absolutely recent ; we had-no such definite information previously to enable
us to come forward in this Assembly. Our previous information would
have been dismissed as vague and hearsay. But now eye-witnesses have
come, as I told you, only on Saturday last.

As regards the definiteness of the matter, I have taken great care to
cross-examine these men and to find out what definite matters they have to
place before me and before the Assembly. They have given me informa-
tion of incidents which took place on the 6th and 7th July. On the 6th
July, a village called Yar Hussain in Swabi Tahsil, in the Peshawar
District, was blockaded by the military, and after the blockade, the
military entered the houses and did all sorts of damage not only to the
property but also to the people inside the houses. I have some self-respect
and therefore I do not want to say what they have done, but I shall merely
let Honourable Members on the Government Benches imagine the statc of
things when military enter a village after the blockade of the village ;
they can easily imagine it. I find that this incident has been eve-witnessed
by these men. Again, we have the incident of the Tth in the village of
Sherpao in Charsada Tahsil of the Peshawar Distriet, and I find that that
incident also is equally horrifying. I should say that the Government have
become—I would not use a stronger word—blind to all these things. I
do not know how long it will take to forget the incidents whieh are happen-
ing in the Frontier Province. At the present moment they have taken a
vow of non-violence, and therefore not one single soul has been fired upon
by the people during the recent disturbances ; had it not been for their
vow of non-violence, things would have taken a different turn......

Mr. President : I would request the Honourable Member to reply
to the constitutional issue whether thissmotion is in order or not ; he is not
called upon to go into the merits of the case at this stage of the debate.

Maulvi Mohammad S8hafee Daoodi : I was telling you that these
two incidents are definite instances which are in eontinuation of the inci-
dents which happened earlier. I am not referring to the earlier incidents,
because the Honourable Sir Fazl-i-Hussain went there and those matters
were to & certdin extent brought to his notiee ; but even after his departure,
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these things are happening ; and as I have said, no more proof of definite-
ness can be given than what I have given just now......

Mr. President : Are these incidents mentioned in the motion for
adjournment ?

Maulvi Mohammad S8hafee Daoodi: I have said very clearly in
the motion—the repressive policy of the Government being continued at the
present moment. It means this and many more incidents—I mentioned only
these two in order to illustrate my statement. Therefore I say that the
repressive policy of the Government is being continued in the Frontier
Province, and I am quoting instances of recent occurrence, of which we
could not have had any knowledge, except through these men who have
come here and who were eye-witnesses of the occurrences. Considering
all these things, I should say that my motion relates to a definite matter
of the repressive policy of the Government in the Frontier Province, and
that it is urgent because, if immediate measures are not taken to prevent
and stop this state of things, I believe that the whole of India will be
involved in something terrible. Therefore I say that the matter is definite,
that it is recent, and the remedy I want to be applied is urgent—otherwise
it will involve us in very great difficulty.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Muham-
madan Rural) : Sir, the Honourable the Home Member has, as I under-
stand, raised two definite issues before the House. One is that the matter,
being continuous, is hardly a definite matter of public importance ; and
secondly, that it is not urgent because it is not of recent occurrence ; and
in support of the latter he has quoted the opinion of a predecessor of
yours, namely, of Sir Frederick Whyte. Sir, my pdint is this, that,
firstly, I maintain that it is a matter of definite public importance for
this reason, that though it is continuous, there must be a limit to one’s
patience and the conditions at present in Peshawar, as we are informed,
from whatever little news we have been able to get........

Mr. Pregident : This point cannot bring the motion within the four
corners of the rule.

Mr. Fazal Ibrahim Rahimtulla : I maintain that it is a definite
matter of urgent public importance. The second point is this : Mem-
bers here were expecting that the reeent visit of the Honourable Mem-
ber for Education, Health and Lands, Sir Fazl-i-Husain........

Mr. President : I am afraid you are again going into the merits of
the case.

Mr. Fazal Ibrahim Rahimtulla : I am not, Sir, I want to say that
the matter has become urgent because Sir Fazl-i-Husain was not sue-
cessful in his visit, and we want that something must be done by the
Government here. That is my point. A representation was submitted,
I am told, to the Honourable Member while he was there but he has not
succeeded in pacifying those people there and he ‘has returned and’
hence his visit has been unsuccessful........

‘Mr. President : That cannot turn an indefinite motion into g definite
one. '

Mr. Fazal Ibrahim Rahimtulla : It may be true, Sir, but it can make
the recent occurrences urgent and of a definite charaecter ; because his’
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visit was unsuccessful. People thought that the Honourable Member
would be able to pacify the people there and reduce or minimise the
difficulties existing there at the present moment.

Mr. President : But even that occurrence is not mentioned in the
motion.

Mr. Fazal Ibrahim Rahimtulla : The motion says ‘‘ repressive
policy of the Government of India . That means the policy that is being
followed there and which, if not stopped in time, might lead to disastrous
consequences. Therefore it is a matter of urgent definite publie import-
ance. That was my submission. There is reason to believe that the visit,
authorised with the concurrence of the Government of India, of Sir Fazl-i-
Husain, to go there and ascertain first-hand information and to find out
what could be done, was unsuccessful. That is why I maintain that the
matter is urgent and it must be debated in this House. A question was
raised by the Honourable Member that this could have been brought up as
a Resolution. It js very difficult to get' Resolutions here balloted, and even
if balloted there is very little chance of their being reached..........

Mr. R. 8. S8arma : What is the source of information of the Honour-
able Member that Sir Fazl-i-Husain’s visit was unsuecessful ?

Mr. Fazal Ibrahim Rahimtulla : I think I will leave Mr. Sarma to the
Honourable Members of Government. It is better that he should not in-
terfere in this matter. Whatever information I have is quite correct and
I shall substantiate it when the adjournment motion is allowed and a full
dress debate takes place.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : Sir, in the first place the word ‘‘ continuation ’’, which
has been used, is, to my mind, a very positive and definite idea. It is
not a negative idea nor is it indefinite. The second point is about the de-
finition of the word ‘‘ urgeney *>. With due deference to our first Presi-
dent, I should maintain that the definition of urgeney now advanced is
very much open to question. It is said that anything that occurred some
time ago is barred from discussion even if it be left unknown by the
action of the Government. Now, I ean certify that the Honourable the
Mover did not know of the faets till Saturday morning, and as soon as he-
came to know of the faets, he took the first opportunitv to give notice of a
motion ; and if these facts were left unknown to the Mover, it is certainly
not his fault, but of those who are in charge of affairs.

‘As regards the point about public importanece, I may repeat in un-
equivocal words what I uttered in February last. I warned you as to what
would happen in the Frontier Province—I told you the same thing, that
if your policy is not changed. .. ...

Mr. President : That is not discussing the point of order ; vou must
confine yourself to the point of order.

Dr. Ziauddin Ahmad : T just want to prove that this is a matter of
public importance and my reason for it is this. ...

. Rai 8ahib Harbilas 8arda : It is objected to only on the ground .that
1t is not definite or urgent. ‘

Dr. Ziauddin Ahmad : And of public importance.
LOCPB(LA) "
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Mr, President : Nobody has denied so far that this is a matter of
public importance ; even the Honourable the Home Member did not say
that it was not a matter of public importance. The point raised by him
was that it was not a definite matter--no particular definite incident was
mentioned in the motion—and that it was not urgent. These are the two
defects which the Honourable the Home Member pointed out and I would
like Honourable Members in their reply to restrict themselves to these
two salient points,

Dr. Ziauddin Ahmad : Sir, the matter is very definite, and a positive
idea is implied in the words. As regards ‘‘ urgent ’’, the Honourable the.
Mover took the first opportunity to mdke this motion as soon as he came
to know the facts.

- 8ir Hari 8ingh Gour (Central Provineces Hindi Divisions : Non-
Muhammadan) : Sir, I think our silence on this occasion is likely to be
misunderstood, and 1 therefore wish to say a few words in connection with
this matter. As regards the meaning of the word *‘ definite ’, everybody
knows that a matter is definite if it can be defined, is certain and that
there is no vagueness about it. Now is there any vagueness about this
subject ? Can anybody say that it is vague ? I think the Honourahle
the Home Member, in objecting to the admissibility of this meotion, has
himself pointed out how clear and definite the-issue is. The definiteness
lies in the defined policy of the Government in connection with frontier
unrest. Nothing can be more definite than this, and I think it is sheer
super-criticism to say that this matter is not definite. He knows it ;
everybody knows that the matier is there. The question is, is it urgent ?
Now, that it is urgent is cqually clear from the faet that the ordmary laws
have been suspended in the Frontier Province and emergency measures
put in force. What justification is there for the suspension of ordinary
laws and resort to extraordinary emergency measures if the Government
of India did not consider this matter as one of urgency ¥ Urgency means
and implies avoidance of delay. The ordinary normal procedure entails
delay and the justification of the Government for resorting to extraordin-
ary procedure is admission of the fact that this exceptional procedure is
resorted to lbecause the matter is urgent. I therefore submit, Sir, that
both on the question of definiteness and wurgency there cannot be two
opinions.

As regards the matter being of public importance the Honourable
the Home Member admits it. I submit, therefore, that on the broad consti-
tutional issue, you should rule, Sir, that the matter is both definite and
urgent within the meaning of the rules. Similar questions had been allow-
ed and discussed in this House, and the Honourable the Home Member
will find precedent after precedent that questions of this character had
been admitted by your predecessors during the last ten years. 1 there-
fore think that, in the interests of justice and in the interests of the right
of this House to give the Government a lead as to the right policy they
should follow, this motion should be admitted.

H;r. President : Will the Honourable Member cite any ruling on this
point ' '

Bir Hari 8ingh Gour : If you will give me a little time, Sir, I shall be
able to hunt up the rulings. I am speaking from my recollection in this
House, and I am quite sure that I shall be able to show you the rulings on
this point. But if you want me to give you the time and the dates on
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whicli‘these rulings were given, I shall require a little thme, ‘because you
cannot expect me to earry in my head the rulings contained in about 45
volumes of the Assembly debates.

Mr. Arthur Moore (Bengal : European) : May I ask the Honourable
Member to state for our information in what sense the ordinary law has
been suspended in the North West Frontier Province ? We are not aware

of that.

Dr. A. Subrawardy (Burdwan and Presidenecy Division : Muham-
madan Rural) : There were never any ordinary laws in foree there at all.

*Raja Ghazanfar Ali Khan (North Punjab : Muhammadan) : Sir,
I shall ‘confine my observations to only one point, and that is about the
question of urgency. As we have just learnt, the Honourable the Home
Member has told us that, according to Sir Frederick Whyte’s ruling given
in this House in 1922, a motion can be called as one of urgent importance
if it has been moved without losing much time. Now, Sir, I do not want
to repeat the arguments advanced by Maulvi Mohammad Shafee, but
there is strict censorship in the Frontier Provinee, and everybody knows
it. 1 come from a place which is much nearer the Frontier Province than
that of my friend, and I ean assure you, Sir, that we were absolutely un-
able, in spite of our great anxiety, to get any’ correct news of what was
going on in the Frontier Provinee, and wec used to get very exaggerated
reports, Therefore Sir, before making this. motion here, we waited for
the coneclusions of the Sulaiman Committee’s Report. We thought that
unless we had an authentic document before us which would tell us what
the real situation is, we would not be in a position to debate in this
House. The Government’s Resolution on the Sulaiman Committee’s Re-
port was published cnly four days ago. We were expecting that we would
be supplied with a copy of that important document before this Session
came to an end, and we thought that would be the proper time to discuss
this question. Now, Sir, although the information conveyed to us through
the papers may not be as complete as we desire, we are in possession of
certain facts, and the present was the only early opportunity when we
could move this motion. That, Sir, I think, will certainly show the urgency
of the case, and it will also give the definite reasons why it was impossible
for us to move this motion a few days earlier.

Only one more point, Sir, that I would like to place before the House,
and that is the wording of the Resolution has been slightly modified and
altered even during the discussion of the motions on previous occasions.
My friend Maulvi Mohammad Shafee has used the words ‘“ the repressive
policy in the Frontier Provinee . T think what he exactly meant was the
present critical situation in the North West Frontier Province. Sir, as
regards the definiteness of the motion, I think the Honourable the Home
Member did not give us any reasons as to why the matter was not definite.
The mere continuation of a certain definite thing does not make it indefinite,
and the Honourable the Home Member having admitted that it was a
definite matter, but as it continues, I don’t understand why he calls it
indefinite. Therefore, Sir, this matter is both urgent and definite, and
I would request you to allow it to be discussed, and T ean assure you, Sir,
that the discussion will be carried on in a manner which would be helpful
to remove the present tension.

" Bpeech not revised by the Honourable Member,
L6CPB(LA) 2
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Maulvi Bayyid Murtuza Saheb Bahadur (South Madras : Muham-
madan) : Without going in detail into this question, I may merely invite
the attention of the House to the fact that numerous atrocities have been
perpetrated in the villages of Sherpao and Yar Hussain on the 6th and 7th
instant, and to add to this list, I might also mention the name of the vil-
lage Umarzay. These are the definite villages in which excesses have
been committed and atrocities perpetrated. Sir, these high-handed actions
have reached a climax now. And yet if the Honourable the Home Member
or any other representative of Government should come forward to ques-
tion the definiteness of the matter and urgency of the question, it cannot
but be deplored.

Mr. President : I think the question has now been sufficiently debated.
We have had a debate for fully half an hour, and I think it is time that
I should give my ruling. I have given my very anxious thought to this
question, and really it has distressed me very much. I assure Honour-
able Members that I am not distressed any less than the Honourable
Member who has given notice of this motion or any other Member
on the floor of this House. But Honourable Members know that motions
for adjournment of the House can only be allowed for the purpose of
discussing a definite matter of urgent public inmportance., Such a motion
must be restricted to a single specific - matter of recent ocecurrence and
must be of an urgent nature. It has been pointed out that there were
certain matters of recent occurrence which came to the notice of the
Honourable Maulvi Mohammad Shafee Daoodi on the morning of Satur-
day. Notice of this motion was handed over to me on the afternoon of
Saturday. So, it is clear that the Honourable Member wag in possession
of these specific facts on the morning of Saturday before he gave me
notice of this motion, and 1 do not see any reason why none of these
incidents of recent occurrence was specifically put down in the notice of
motion for adjournment. The motion of which Maulvi Mohammad
Shafee Daoodi has given notice runs as follows :

‘‘ The coutinuation of repressive measures in the North West Frontier Pro-
vince. ™’
Not a single definite measure of a repressive character has been men-
tioned in this motion. It is obvious that the motion, as it has been framed,
is not definite, nor does it relate to a single specific matter of recent
occurrence, as was pointed out by the Speakers of the House of Commons
on several occasions. The Honourable Member would have been well
advised if, in framing his motion, he had stated some specific matter of
recent occurrence. It has been pointed out by Dr. Ziauddin Ahmad, or
by some other Honourable Member, that the ordinary law has been
suspended in the North West Frontier Province. If that was a specific
matter of recent occurrence, it ought to have been mentioned in the
motion, if it was desired to discuss it as a matter of sufficient importance.
Then, it has been pointed out by some Honourable Members that they
were waiting for the Report of the Sulaiman Committee. If that was
the case, the Report of the Sulaiman Committee was published a few days
ago, and the Honourable Member could have very well said in his notice
that he wanted to move an adjournment of the House for the purpose of
discussing the unsatisfactory character of the Sulaiman Committee’s Re-
port. Nothing of that sort has been done. Again, it has been stated that
there were no means of communication, and that no gentlemen could come
from the frontier to give them real facts. But we know it very well
that -about a week before the Assembly met. about half a dozen gentlemen
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from the Frontier Province came to Simla and they had a discussion
about matters which were going on in that province with Assembly
Members at Simla, including Dr. Ziauddin Ahmad himself, Therefore,
I cannot say that Members of this House were not in possession of informa-
tion in order to put it definitely in the motion for adjournment. No
doubt, the situation at present created in the North West Frontier Pro-
vinee is a matter of great anxiety and I would be the last man to come
in the way of any debate on that subject, provided it fulfilled the necessary
conditions laid down in the rules of the Assembly. This point of view is
also supported by a ruling which was given in this House some years ago.
A similar point arose on the 16th July, 1923, when Lieut.-Colonel H. A. J.
Gidney wanted to move the following motion for an adjournment of the
House :

‘¢ The appalling condition leading to unparalleled economic upheaval in India
duc to the unemployment of middle classes, Domiciled Community and Indiams ’’. -

This motion was framed in a form similar to the one whi¢h is now before
the House. Sir Frederick Whyte ruled as follows :

‘T am afraid the Honourable Member. has mistaken the bearing of the rules.
The rule, as T think I have lained, provides an opportunity for Members of this
House to draw the attention of Government to a matter of recent cecurrence which
could vot otherwise be discussed under the ordinary procedure of the House. The
matter to wlich the Honourable Member is refertring, namely, the appalling condition
of the middle elasses due to nnemployment is a matter which, theugh urgent in his
reading of the word, is not urgent in the sense of the rule and therefore I am afraid
T eannot admit it.”’,

There is another ruling on this point of a more recent date. A similar point
arose on the Tth September, 1927, when Mr. M. K. Acharya wanted to move
the following motion for an adjournment of the House :

‘1 desire under Rule 11 of the Indian Legislative Rules to make a motion for
the adjournment of the business of the Assembly to-day (7th September 1927) for
the purpose of discussing a definite matter of urgent public importance, namely, the
decision of the Bengal Nagpur Railway authorities immediately 'to retrench 2,000
men of the Khargpur workshops at a time when the neighbouring parts of the country
are stricken with the havoe eaused by the recepnt floods, and while the said railway
authoritier are giving out on eontract to private firms large quantities of work till
recently done in the railway workshopd by the workmen themselves ’’.

My predecessor in office, the Honourable Mr. V J. Patel, gave the follow-
ing ruling :

““T am clearly of opinion that the matter is of great public importance. But I
am not convinced that the matter is urgent. I should have certainly admitted this
notice of motion for adjournment if it had come to me on the 18th August. The
deciston’ proposed to be questioiiéd~was arrivéd ‘at on the I5th August. It was pub-
lished in the newspapers on the 16th or 17th August, as Sir George Rainy has said,
and therc is absolutely no reason why the Honoumble Member should not have gi\ en
4 notice of motign for adjournment on the 18th.

In the present case also, the House met for the first time on the 7th July,
and notice of this motion was handed to me only on the 12th. As I have
already stated, all these facts were within the knowledge of Honourable
Members when the House met on the Tth July. (Some Honourable Mem-
bers : ‘“ No, no.’’) From the statements which have been made by some
Honourable Members on the floor of the House today, it is quite elear that
they were in possession of certain definite matters of information hefore
the Tth July. In May’s Parliamentary Practice, page 247, it is laid down :

‘¢ The Speaker declines to submit a motion for adjournment to the House if, in
his Oplmon, tlle subJ(-ct to 'he brought forward is not deﬁmte, urgent, or of pubhc )
inpertanee.'’ oo e e e
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I regret very much to say that the motion of which the Honourable Member
has given notice is framed in such vague and undefined terms that I have
no option but to rule it out. ’ '

8ir Hari 8ingh Gour : Will it be open to the Honourable Member to
recast the motion and place it before this House ?

Mr. President : If a second motion comes before the Chair, the Chair
will consider it.

Nawab 8ir Sahibzada Abdul Qaiyum (North West Irontier
Province : Nominated Non-Official) : Just on a point of information,
Sir, Do I understand that the suggestion made by Mr. Jinnah this
morning, and in a way accepted by the Foreign Secretary, will stand and
that some sort of opportunity will be given for the discussion of the affairs
of the North West Frontier Province ?

Mr. President : This is a point on which it is difficult for the Chair to
say anything...... '

Nawab Bir 8ahibzada Abdul Qaiyum : I want the information from
the Government side.

Mr. President : Order, order. I regret very much to say that when
this question was being discussed so many Honourable Members got up te
express their opinions, but the distinguished Member from the North West
Frontier Province did not get up and did not say a single word in support
of the leave asked for. (An Honourable Member : *‘‘ He is a nominated
Member. ') (Another Homourable Member : ‘‘ How can he ?”’)

STATEMENT LAID ON THE TABLE.

Hypro-ELeEcTRIc POWER SUPPLIED FOR THE GREAT INDIAN PENINSULA Rarm-
WAY.

Mr. A. A L. Parsons (Financial- Commissioner : Railways) : Sir, T
lay on the table the information promised in reply to starred question
No, 814, asked by Mr. Sarabhai Nemehand Haji on the 24th March, 1930,
regarding power supplied by the Hydro-Electrie concerns for the suburban
service of the Great Indian Peninsula Railway,

(a) The rate per unit is 0-6 anna when the payments are made on the minimum consumption

and 0-425 anna per unit plus Rs. 4-2-8 per month per * Kilowatt of Maximum demand
when payments are made on actual consumption.

v)
. Minimum units to be paid
Period. for by the Railway
per month.

January, 1925 to 30th June, 1926 850,000
1st July, 1926 to 30th June, 1927 2,000,000
Ist July, 1927 to 30th June, 1929 4,000,000
1st July, 1929 to 30th June, 1932 5,000,000
1st July, 1932 to 30th June, 1937 8,000,000
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(c) and (a).

Actual (onsumphon in units
Month. and Kilowatts of Maxi..

Amount paid.
mum Demand.

Rs. A. P,

July, 1928 3,277,686 Units 1,50,000 0 -0
August, 1928 3,297,300 Units 1,50,000 0 0

¢ A’{ September, 1928 3,195,500 Units 1,50,000 0 0
October, 1928 3,597,400 Units 1,50,000 0 0
November, 1928 8,746,164 Units 1,50,000 0 0
December, 1928 4,274,600 Units 1 161,744 1 0

January, 1929

11,568 K. W.
4,289,600 Units

)

12,024 K. W. z 1,64,042 8 0

‘A’ February, 1929 3,878,500 Units 1,50,000 0 O

March, 1929 4,683,750 Units
13,152 K. W. }umaz 2 0
April, 1929 . 4,899,550 Units
i 13,248 K. W. 185344 5 0
May, 1929 5,106,540 Units 1
12,960 K. W. } 180642 8 0
June, 1929 5,157,200 Units

14,832 K. W. } 1,98,788 2 0

The minimum number of units fixed for the period from 1st July, 1927, to 30th June, 1929
[as shown in item (h) above] was 4,000,000 and; as the consumption durmg the months marked
¢ A’ was below the minimum, the payments in these cases were made on the mmunum number,
viz., 4,000,000 at the flat rate of 0- 6 anna per B. T. unit.

-

PRELIMINARY REPORT UPON THE EXPENDITURE OF THE
CENTRAL GOVERNMENT.

The Honourable 8ir George Schuster (Finance Member) : Sir, in
accordance with an undertaking which I gave in the last Delhi Session,
T beg to lay on the table* a preliminary Report by Mr, Jukes on his in-
quiry into the expenditure of the Central Government.

THE INDIAN LAC CESS BILL.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : I beg to move that the Bill to provide for the creation of a fund
for the improvement and development of the cultivation, manufacture and
marketmg of Indian lac, as reported by the Select Committee, be taken
into consideration.

*The Report was placed in the Library of the House.
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_ [Sir George Rainy.]

When I moved in February last, Mr. President, for the reference
of this Bill to a Select Committee, I explamed in some detaﬂ to the House
what exactly our pmposals were and why they were put forward. The
House on that occasion passed without discussion the motion to refer
the Bill to a Select Committee, thereby accepting the principle of the
Bill. All that I need do at this stage is to recall to the memory of
Honourable Members very briefly the substance of what I said then.
Hitherto the cess collected under the Act of 1921 has been administered
by the Indian Lac Association, which is a private association, but re-
gistered under the law. The Act would in the ordinary course have
terminated unless it was specially extended at the end of the
year 1931. Last year the Indian Lac Association intimated to
Government their view that the whole system should be re-organised
on a more permanent and satlsfactory footing and that the
Association should be relieved of duties for the adequate performance
of which it felt it had neither the knowledge nor the experience required.
This Bill therefore provides for the constitution of a statutory body—
of a committee to administer the expenditure of the funds which are
collected by means of the cess. The Bill has been carefully considered
by the Select Committee to which it was referred. They have found it
necessary to make only one amendment in it of a purely formal nature.
In these circumstances, Sir, I do not think I need take up any more the
time of the House. Sir, I move.

The motion was adopted.

Clauses 2 to 12 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir George Rainy : T move that the Bill, as amended,
be passed.

The motion was adopted.

THE NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT)
BILL.

The Honourable 8ir George Schuster (Finance Member) : I beg to
move that the Bill further to amend the Negotiable Instruments Aect, 1881,
for a certain purpose, as reported bx the Select Committee, be taken into
consideration.

This short Bill deals with a matter of practical importance to the
commercial community which has been under diseussion for several years.
Its object is clearly stated in the printed explanation and was also made
clear by me in the Simla Session of last year when T moved my motion
for the ecirculation of the Bill for opinions. At the same time, I wish to
avoid any possibility of misunderstanding of the provisions of the. Bill
and T propose to give this House few short explanatory remarks.
Honourable Members who are familiar with commerclal practice are
aware that the present law affords protection to bankers in the case of
forged or unauthorised endorsements on order cheques. That is to say,
if a_bank has presented to it an order cheque which purports to be en-
dorsed by or on behalf of the payee, the bank is discharged by the pay-
ment in due course, even though the payee’s endorsement may have heen
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forged or unauthorised. ‘‘ Payment in due course ’’ has a technical
meaning and is defined in section 10 of the Negotiable Instruments Act
which says :

¢4¢ Payment in due course ’ means payment in accordance with the apparent
tenor of the instrument ifi good faith and without negligence to any person in posses-

gion thereof under circumstances which do not afford a reasonable ground for believing
that he is mot entitled to reeeive payment of the amount therein mentioned.’’

A bank therefore has a certain responmsibility in the matter ; that is
to say, a bank has to exercise reasonable caution or to avoid negligenee.
To give this protection to Banks is a common practice in all civilized
countries, but under the Indian law as it stands it is not quite certain
whether similar protection is given to banks in the case of a draft drawn
by one office of a bank on another office of the same bank. Such a draft
is exactly analogous to a cheque and would be handled in the course of
business in exactly the same way, but we have been advised that it is
possible that it might be held that, under the Negotiable Instruments
Act as it stands, a draft drawn by one office of a bank on another office
would not be a cheque and would not be entitled to the same protection.
The whole object of this short Bill is to make it clear that bankers are
to have the same protection against the effects of forged or unauthorised
endorsements in the case of such a draft as they have in the case of a
cheque. Therefore, nothing new is bheing introduced into commercial
practice. No dangers to the public are involved, and we are simply
making ‘it clear that this recogmized form of protection applies in the
case of drafts drawn by one branch of a bank on another branch of the
bank. : :

Now as. I said at the beginning, this matter has been under considera-
tion for some time, and I think it is fair to say that such differences
of opinion as have been expressed about this Bill do not depend on objec-
tions to the object of the Bill but simply on a doubt as to its necessity.
It is held by those who say that this Bill is unnecessary that the law
already provides for the object which we are now seeking to provide for.
The Bill has been circulated, and I think again it is fair to say that the
overwhelming majority of the opinions received are in favour of legis-
lation on these lines. Of the dissentient opinions that have been ex-
pressed, only one or two raise objections to the purpose of the Bill,
and again I think it is fair to say that those objections really seem to me
to be based upon a misunderstanding of its purpose. :

In dealing with the question of opinions there is one matter to which
T should like to call the attention of the House. When the Bill was under
previous discussion, I took the opportunity to talk over its provisions at
some length with one who nsed to be an Honourable Member of this House
and whose opinion on these matters was always regarded as representa-
tive. I refer to my Honourable friend, Sir- Purshetamdas Thakurdas. I
had discussed this matter with him at the time and T had some further
discussion with him at the end of the last Delhi Session, and this was fol-
lowed by correspondence in the month of April. T &hould like to read to
this House the final letter which T received from him closing this corres-
pondence. I may explain to the House that we. had some disecussion as
to whether, under the Bill as originally drafted, we should substitute
the word ‘‘ banker *’ for ‘‘ bank ”’. Tt was held by the Legislative De-
partment here that it would be preferable to use the word ‘‘ banker *’, but
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Sir Purshotamdas Thakurdas, speaking for the interests which he repre-
sents, thought that that word might make the Bill a contentious one and
1 therefore agreed to meet his views and to retain the word ‘‘ bank ’’.
After that decision had been communieated to him he wrote as follows :

¢ In continuvation of my letter to you dated the 22nd instant I have now ascer-
tained the view of the Committee of my Chamber and they see no objection to the

Government proceeding with the Bill in the Assembly, although, as you know, they
have said before now that in their opinion the Bill is not necessary and is almost re-
dundant. But inasmuch as they do not ‘consider it harmful to the interests of the
eommereial eommunity, they have no. objection to Government earrying it through the
Assembly should the Honourable Finance Member consider that necessary.’’

Well, Sir, after a careful consideration of all the circumstances, we
are definitely of the opinion that it is necessary. In conclusion, I should
like to say a few words on the minor amendments which have been intro-
duced into the Bill as a result of the discussions in Select Committee.
These concerned themselves with two points only. The Select Committee
has added words which in effect give a definition to the word *‘ draft >,
It is a curious fact that no definition of the word ‘‘ draft ’’ occurs in the
Negotiable Instruments Act. I presume the omission is really due to the
fact that the word is considered to be so well understood that no defini-
tion is mecessary. However, it was suggested in some of the opinions re-
ceived—and as noted in the Report of the Select Committee, those opinions
eame from particularly authoritative quarters—I would refer for example
to the opinion of the Honourable the Chief Justice of Bengal—that the
word ‘‘ draft ’’ ought to be defined. Therefore we have added in the
Select Committee a definition of the word ‘‘ draft ’’ by adding the words,
*‘ that is, an order to pay money ”’. I think that ought to leave the matter
with no possibility of doubt. The only other amendment was of a very
minor nature. We have substituted the word ‘¢ office ”’ for the word
‘¢ branch ’’ in the case of a bank, it having been thought that the word
‘“ office '’ is clearer than the word ‘‘ branch ’’. 1 do not think that I
am called upon to give any further explanations, and with these words,
Sir, T move.

The motion was adopted.

Mr. President : The question is that clause 2 stand part of the Bill.

Mr. BSaradindu Mukerjee (Calcutta Suburbs : Non-Muhammadan
Urban) : Sir, I have an amendment® standing in my name, but in view
of what has fallen from the Honourable Sir George Schuster’s lips, T
think the question of cheques does not arise in this case because the law
is clear on this point, and since the Hononrable the Finance Member wants
to make clear only the law as regards drafts, I think he has practically
accepted my amendment.

Mr, President : So you do not move your amendment ?

. Mr. B8aradindu Mukerjee : No, Sir, as my amendment has been
accepted. '

Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

*¢¢ That in clause 2 of the Bill to the proposed section 85A the following proviso
be added :

* Provided that a draft does not include ‘¢ cheques ’’" used loeally in lndia *.’”
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The Honourable Sir George Schuster : Sir, I beg to meve that the
Bill, as amended, be passed.

' The motion was adopted.

THE INDIAN FOREST (AMENDMENT) BILL.

Mr. G. 8. Bajpai (Government of India : Nominated Official) : Sir,
I beg to move that the Bill further to amend the Indian
Forest Act, 1927, for a ¢ertain purpose, be taken into
consideration. The Bill is, as Honourable Members must have seen for
themselves, a very small measure indeed. It is intended to meet a
situation arising out of the fact that sub-clause (@) of clause (4) of
section 2 of the Indian Forest Act (XVI of 1927) does not contain any
provision whatsoever for the regulation of the movement of:the com-
modity known as ‘‘kuth ”’. ‘‘ Kuth 7’ is a forest produee, which has
a certain value in China where it is burnt as a incense and, we find,
that inasmuch as there is me provision: under the law at the present
moment to enable us to regulate the movement of this eommodity, there
is a conmsiderable amount of smuggling going on. The commodity is
produced largely in Kashmir, but it is also produced in certain parts
of British India and in other Indian States. The authorities concerned
met in conference last May at Lahore and came to the conclusion that
the best way to prevent smuggling, which, I understand, is calculated
also to disturb public tranquillity, is to add the word ‘‘ kuth ’’ after
the word ‘‘ seeds *’ in sub-clause (a) of clause (4) of section 2 of the
Act. That, Sir, is the object of the amendment, and -1 hope that it will
commend itself to the House. Sir, I move.

1rp.M,

Dr. Ziauddin Ahmad (Urited Provineces Southern Divisions :
Muhammadan Rural) : Sir, I would like to know whether the present
Bill is moved for the benefit of the Indian States or for the benefit of
British India. The other thing, which I would like to request the
Honourable the Mover to do, is to place before the House all the eircum-
stances of the case which led the Government to bring forward this Bill,
because there are a good many things talked about this affair and I should
lgxe tIc; lllave some authoritative statement from the Member in charge of
this Bill.

Mr. G, 8. Bajpai : As regards the first question, Sir, asked by the
Honourable Dr. Ziauddin Ahmad, T should say that the Bill is intended
to meet not merely the requirements of the Indian States but also the
requirements of British India, because, in the Kulu Sub-Division of the
Kangra District of the Punjab the growing of ‘‘ kuth ’” is being
encouraged, and it seems desirable that the Punjab Government should
have authority to deal with the movement in British Incia of ‘' kuth ”’
that they may produce in their own forests and plantations.

As regards the second point, my Hcenourable friend said that there
was a good deal that was being talkéd about this matter. If he had
been good enough to specify what the nature of these conversations was,
I would have been probably in a position to answer him. So far as I
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am concerned, I think I have given all the facts relating to the necessity
for this legislation. The position is that ‘“ kuth "’ finds a very valuable
market in China and, because it finds a valuable market in China, and
there is no provision under the existing law to regu.lqte its movement
through British India, people, both from British India and, more so,
perhaps from Indian States, get hold of this commodity and smuggle it
out of India. The State primarily concerned, namely, Kashmir and
also the British Indian authorities, find that they really eannot do much
in the present situation to deal with these smugglers because, under the
law as it stands at present, it is not illegal to take this commodity called
‘“ kuth ’* across British India. Inasmuch as both the Kashmir State
and British India stand to lose revenue by the absence of any legal
control over this smuggling, it is proposed to amend the -Aect.

Dr. Zianddin Ahmad : Did the suggestion for the ainelidment of
the Act come from Indian States or from the Punjab Government ¢

Mr. G. 8. Bajpai : The suggestion came from the State of Kashmir,
but it was considered by the Punjab Government as well as by the
North West Frontier Administration.

Dr, Nand Lal (West Punjab : Non-Muhammadan) : Sir, the
provision of the Bill, as proposed, appears to be of great importance.
‘“Kuth '’ is of great monetary value. It is imported into British India
and it has got a good sale. There was a lack of legislative sagacity when
this word was not included and 1 am in support of the inclusion of this
word ‘‘ kuth ’’ and therefore 1 support the Bill.

Mr. President : The question is :

““That the Bill to amend the Indian Forest Act, 1927, for a certain. purpose, be
tuken into consideration.’’ ’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill..

Mr. G. 8. Bajpai : Sir, I beg to move that the Bill be passed.
The motion was adopteu. '

‘THE INDIAN TELEGRAPH (AMENDMENT)  BiLL.

The Honourable Sir Joseph Bhore (Member for Industries and
Labour) : Sir, T move that the Bill further to amend the Indian Telegraph
Act, 1885, for a certain purpose, be taken into consideration. This is
a small measure rendered necessary by modern developments in aerial
transport. The existing Act makes provision for the grant of permission
by rule to marine craft to operate wireless within Indian territorial
waters. All that this Bill now seeks to do is to extend that provision
to the case of aircraft in or flying over British India or over Indian
territorial waters. Sir, I move. "

The motion was adopted.

Clause 2 was added to the Bill.
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Mr. President : The question is that Clause 1 stand part of the Bill.

The Honourable 8ir Joseph Bhore : Sir, with your permission,
I would like to move a purely formal amendment to this clause. It is
this :

‘¢ That in clause 1, for the figures * 1929 ’, the figures ¢ 1930 ’ be substituted ’’.
I ought to explain, Sir, that this Bill has been with the Legislative
Assembly Department for over a year, and it is much regretted that
this formal mistake was not noticed by me before. Sir, I move the
amendment.

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourable 8ir Joseph Bhore : Sir, I move that the Bill, as
amended, be passed.

The motion was adopted.

THE BOMBAY CIVIL COURTS (AMENDMENT) BILL.

The Honourable Mr. H. G. Haig (Home Member) : Sir, I beg to
move that the Bill further to amend the Bombay Civil Courts Act, 1869,
for a certain purpose, be taken into consideration. This, Sir, is a small
measure which has been introduced as a consequente of an amendment
recently made in a loecal Act, the Bombay Civil Courts Aet. Under that
Act, the jurisdiction of a Subordinate Judge of the second class extended
only to original suits and proceedings wherein the subject matter did
not exceed in value Rs. 5,000. The amendment made in that Act has
extended the limit for the jurisdiction of Subordinate Judges of the
second class from Rs, 5,000 to Rs. 7,500. In section 26 of the Bombay
Civil Courts Act, provision is made for appeals to the High Court from
suits decided by Subordinate Judges, and as this matter relates to the
jurisdiction of the High Court, it is necessary that any amendment
should be undertaken in the Central Legislature. The provision in
section 26 of the Bombay Civil Courts Aect is that in all suits decided
by a Subordinate Judge of the first class, of which the amount or value
of the subject matter exceeds Rs. 5,000, the appeal shall be direect to the
High Court. In consequence of the amendment already carried out in
the Local Legislative Council, there are now suits of the value of more
than Rs. 5,000 which will be decided by Subordinate Judges of the second
class, and the objeet of this Bill is to provide that in such cases, the
appeal from a Subcrdinate Judge of the second class as well as of the
first class will go direct to the High Court.

Sir, I move.
Dr. Nand Lal : (West Punjab : Non-Muhammadan) : May I ask

the Honourable Member whether there is no third class Subordinate
Judge ? Is he aware of it ?

The Honourable Mr. H. G. Haig : T am not aware whether there
is a Subordinate Judge of the third class. But in any case, if there is
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such a Judge, he is not empowered to deal with suits exceeding Rs, 5,000
in value,

Mr. President : The question is :

¢ That the Bill further to amend the Bombay Civil Courts Aet, 1869, for a cer-
tain purpose be taken into consideration.’”’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Mr, H. G. Haig : Sir, I move that the Bill be passed.
The motion was adopted.

THE BENARES HINDU UNIVERSITY (AMENDMENT) BILL.

Sir Frank Noyce (Secretary, Department of Education, Health
and Lands) : Sir, I beg to move that the Bill further to amend the
Benares Hindu University Aect, 1915, for certain purposes, be taken into
consideration.

Sir, the objects of the Bill are ver 'y fully stated in the Statement
of Objects and Reasops and it is unnecessary, I think, for me to say more
than a very few words in support of a brief, but by no means an
unimportant, measure. The Government of India have recently, as the
House is aware, increased their annual " grant to the Benares Hindu
University from 1} lakhs to 3 lakhs, and have given the University a
non-recurring grant aggregating 15 lakhs, with the objeet of enabling
it to liquidate its indebtedness, to ba‘la.nce its budget, to improve its
staff and to provide for the normal expansion of its Engineering College.
In view of the fact that these grants amounted to a considerable sum,
the Government of India felt that it was in the best interests of the
University that a Standing Finance Committee should be established
which would examine the annual accounts and financial estimates of the
University and rule out expenditure in excess of its income and
resources. This suggestion was very readily accepted by the authorities
of the University and the present Bill is the outcome of their aceceptance.
The details of the constitution, powers and duties of the Committee will
be prescribed by Statutes which will be framed under the pmwsions of
the existing Act. As the House will see, opportunity is also bemg
taken of the amendment to the Bill for this purpose to embody certain
provisions taken from a Bill of which Pandit Madan Mohan Malaviya
gave notice in 1926, but with which he was unable to proceed further.
These relate to certain matters of domestic concern, but the Government
of India have very willingly accepted the suggestions of the Um\ers1tv
authorities on these points.

The only point I wish to urge in conclusion is that this Bill has
the full concurrence of the Vice-Chancellor and the Court of the
University of Benares and that therefore there is nothing in any way
contentious about it. Sir, I move.
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Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, I support
the Bill. I have examined the provisions of the Bill and I am of
opinion that it is all right. '

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : Sir, I eannot see the significance of the unusual
procedure adopted in this particular Bill, and why it has net been refer-
red to any Select Committee. There was plenty of time ; the Seleect Com-
mittee could have met during the sittings of this Assembly and could have
reported in time to pass the amended Bill. There are one or two very
important considerations which I would certainly have brought to the
notice of the Select Committee had it been suggested and I take the oppor-
tunity of bringing them before the Assembly now.

Mr. President : Has the Honourable Member sent any amendment
to the motion of Sir Frank Noyce asking that the Bill should be referred
to a Select Committee ?

Dr. Ziauddin Ahmad : I sent no amendment or proposal of that
kind, for which- I express my regret. So I shall speak on the original
motion.

The Bill provides for an inerease in the number of members of the
Syndicate from 17 to 20. Of course this is an important consideration,
and it would have been far better if Government had taken this.
opportunity to move for a fundamental change, that fundamental change
being that the constitution of the Syndicate ought to have been
provided for in thke Siatutes and not in the Act. That is the procedure
adopted in the Aligarh and other Universities Aets, so that, whenever
there is a change in the number, the Legislative Assembly is not iroubled
with it and it becomes only a: question between the Government of India
and the University authorities. In some other University we have
seen that the number of the execntive body was reduced from 30 to 3,
and probably the time is not far distant when they will have to raise it
again from 3 to some other number. It was very fortunate that, in
the constitution of that University, the constitution of the governing
bodies was not prescribed by the Act but by the Statutes. Therefore, I
would have very much welcomed it, had Government brought forward
a motion, on these lines instead of only increasing the number from 17
to 20. The question of number should be fixed by the Statutes and not
by the Act, and the Assembly may be relieved from the discussion about
the increase from 17 to 20 and perhaps after some time again another
change may be made from 20 to 11, or so,

Coming to the merits of the question itself, I am very doubtful
whether the increase in the number of -the Executive Committee is an
expedient and wise move. Under the old Universities Aect, in the case of
the Syndicate, which deliberated both on the academic and on the financial
side of the Universities, the number of members never exceeded 17 or 18.
Here in the Benares University the executive of the academie and
financial sides are separated. The executive part is in the hands of the
Council, the academic part is in the hands of the Syndicate. Besides,
they have got faculties also to deal with important questions of com-
mon interest. It is very desirable that the executive academic committee
should be a compact body of a smaller number which may be able to
act in unison and quickly. It would not happen if the number was
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increased. Therefore I would have very much liked Government to
consider whether, instead of discussing the question of numbers on the
floor of the House, they could not have transferred this particular
provision to the Statutes and left the University to change the number
with the permission of the Government of India or the Local Government,
as the case might be. I think that would have been a very desirable
method, and had Government not been in precipitate haste in bringing
forward this Bill, I would certainly have made a suggestion which I am
gsure they would have aceepted, and the University would also have
accepted it. The academic opinion also would have endorsed that this
kind of change ought not to be discussed on the floor of this House but

should be settled by the University and the Government by mutual
consent.

Now, Sir, I come to the really important issue which has led to the
introduction of this Bill. On the face of it, it appears to be a very
innocent proposition. It aims at simply adding one more authority to
the University in the shape of a Standing Finance Committee. But we
know that there is something deeper in apparently innocent propositions.
Government always present bitter things in sugar coated form, so that
people may not look into the inner meaning of the whole thing. Why
js the change needed ? Section 27 of the Act says :

‘¢ The following shall be the authorities and the officers of the University........
.......... and such other authorities and officers as may be provided for by the

statutes.”’

In the face of this provision that any authority can be created by
the Statutes, is it necessary explicitly to provide it and add one more
clause ! I will give the answer myself.” Here is another clause about
the change of the Statutes. Section 17 of the Benares Hindu University
Act says that the Statutes can be altered with the permission of the
Governor of the United Provinces. But whenever they want to change
the constitution of the Senate and Syndicate, the Court and the Counecil,
the permission of the Local Government is not enough. They must also
come to the Government of TIndia for permission. Therefore, they
wanted to provide in this Aect that a change of the constitution of the
Standing Finance Committee should not be made with the approval of
the Local Government alone, but it must also come to the Government
of India. It is evident that mention cannot be made of the Standing
Finance Committee in the last proviso of the section unless it is also
mentioned in section 7 of this Aet.” Why are the Government of India
specially interested in providing this particular proviso 1 It is a truism
that whenever the question of control comes in, both the Government of
India and the Local Government vie with each other in claiming that
these two unfortunate Universities, Aligarh and Benares, are under
them. The Government of India on the one side maintain that they
are the authority for them, the Local Government try to impose still
greater authority over these two Universities. In fact every one claims
to exercise authority over these Universities. The United Provinees
Legislative Council several times, without division, sanctioned grants
for the Benares and the Aligarh Universities. The unanimous wish of the
Mel.nbers of the United Provinces Council was always ignored by the
United Provinces Government on the ground that thése two Universities
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do not come under them ; they have no concern witp them. They are
not transferred subjects, but they are subjects directly under the
Government of India, and therefore they could not give any grant what-
soever.

Then we come to the question of State scholarships. The Govern-
ment of India constituted special State scholarships, but they did not
make them available to the Benares and Aligarh students. They said
it was not their concern. They give scholarships to the Frontier Province,
Delhi, Ajmer-Merwara and not to Aligarh and Benares. Whenever
these scholarships are instituted by the United Provinces Government,
they explicitly exclude the Aligarh and the Hindu Universities from the
award of these scholarships. So that when it is a question of scholarships,
one Government shoves these two Universities on to the other, but
whenever the question of control comes in, each Government maintains
that these two Universities are under them and tries to put as many
serews on as possible. This thing would not have been needed if, in
sub-section (4) of section 17, they had added that the change of
Statutes would require the -permission of the Government of India, and
all these difficulties would have been solved and this double control,
which is now being exercised over these Universities, would have been
avoided.

Now coming to the subject matter of the Finance Committee, the
University has been in existence for about 15 years now. There has been
a Finance Committee working there for these 15 years and no action has
been taken about it. If their expenditure had been irregular, it would
have been very desirable to draw their attention to it in time and not
to continue waiting for a long period of 15 years and then come forward
in the end with a bomb shell in the shape of creating a special Finanece
Committee with a Government spy in it. '

The Assembly then adjourned for Lunch till Twenty Five Minutes
to Three of the Clock.

The Assembly re-assembled after Lunch at Twenty Five Minutes to
Three of the Cloek, Mr. President in the Chair.

Dr. Zianddin Ahmad : Sir, I pointed out before Lunch that,
instead of moving a change in the number of members of the Syndicate,
it would have been more profitable to the University, to the Government
and certainly to the Legislature if they had amended the section, and
transfer the constitution and powers of the Syndicate from the Act to
the Statutes. Then it would have been open to the University and to
the Government to go on playing with the change of numbers and we
would have saved our time. This procedure is provided in the Aects of
the modern Universities including Aligarh University, and I thoughti the
present opportunity would be utilised for this particular change.

As regards this Standing Finance Committee proposed in the Bill,
I would like to know from the Honourable Member in charge of the Bill
as to what was the constitution of the Finance Committee from the
beginning up to the present time, and what changes the Government of
India have proposed in the constitution of this new Finance Committee
which they are now introducing by this Bill. Of course, it is said that

L6CPB(LA). 1
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these suggestions have been accepted by the University. T};at may be
true ; but since the Government give a very big grant, no University can
refuse their demand. I should like to know whether the suggestion for
the change in the constitution of this new Standing Finance Committee
came from the Government of India, or whether it originated from the
University. I would like to have information on this point as well.

8ir Frank Noyce : I am sorry that I did not catch the last point
on which the Honourable Member desires to have information.

Dr. Ziauddin Ahmad : Whether the suggestion for the change in
the constitution of the Finance Committee originated from the University
or from the Government of India. The Honourable Member may say
that there had been irregularities in the financial arrangements of the
University. Supposing that was correct, why did not Government draw
the attention of the University to it in time. Iad timely action heen
taken by the University, there would not have been any necessity to adopt
the measures which they are now proposing in the constitution of the
Finance Committee. This is really one of the important defeets in the
present organisation of the Universities in general, that they have not
got any organisation like the Grants Committee in England which
might give timely advice to the Universities and avoid ultimate erises.
When this new Advisory Board is established, then one of the
important things they would look after would be that they would be
giving timely advice to educational institutions, and these irregularities,
which are now allowed to accumulate, will probably disappear and
timely advice given to the Universities will certainly help in avoiding
erises which might lead to some extraordinary action either by the
University or by the Government. Therefore, it is very desirable that
the Government of India should formulate some kind of policy about
higher education. Of course I am not discussing other aspects of
education at present, which may be entrusted to this new Advisory
Board, and which I would very much like to be established at an early
date. I sent in the notice of a Resolution to this effect last Delhi Session.
and I sent in a notice again this time, but both times it was ruled out
by the ballot, and so I did not get an opporiunity to move it. Of eourse
I do not want to discuss the Advisory Committee on this particular Bill,
but I would certainly say that that Committee might function in the
same manner as the Grants Committee, in the case of Universities. Of
course it will have other functions as well in connection with other
aspects of education, dissemination of information and advice to
students who desire to go abroad. But I do not want to discuss those
points now. 1 do feel that, although the Government have not utilised
the present opportunity and have not moved the right motion, which
they ought to have moved in order to make the affairs of the University
more efficient, they had only one thing in their minds, namely, how teo
keep control over the affairs of the University. To my mind this is
a very umimportant thing. The thing which we ought to look after is
undoubtedly the efficiency of the University and not control either by
the Local Government or by the Government of India in which alone
the Mover of the Bill is interested, because the whole object of the Bill
18 to transfer the power of altering the constitution of the Finance
Committee from the Local Government to the Government of India. I
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say that this and this alone is the object of introducing this particular
Bill. I maintain that Government ought to introduce some machinery
which might help to avoid similar occurrences in this and other
Universities in future by giving suitable, timely advice. I do not want
to oppose this particular Bill, but I do regret that the Bill has not been
rightly drafted ; if the Government had given us an opportunity to refer
the matter to Select Committee, then probably it would have come out
in a more useful form and included suggestions for more efficient werking
of the Universities. With these remarks, I close my observations.

. The Revd. J. C. Chatterjee (Nominated : Indian Christians) : Sir,
the Honourable and learned Member, Dr. Ziauddin, seems to have smelt
a hare and has hunted extensively and long to unearth his quarry.
But as T read this innocent looking Bill, it seems to me that the covert
is not thick enough to hide even a rat, and therefore I think that the
leorned Member has to some extent unnecessarily exoreised % himself.
At all events, if we look at the Statement of Objects and Reasons of
this Bill, we find at the end the following significant words : ‘‘ This
Bill ‘gives effect to the above proposals, which have the full econcurrence
of the Vice-Chancellor and the Court of the University '’. It seems to
me that if the Viee-Chancellor and the Court of the University of
Benares have given their full concurrence to these proposals, they could
not have done so without the closest scrutiny. Although, I have the
greatest admiration for the ingenuity and efficiency of the Education,
Health and Lands Department, yet I am certain that even they are not
astute enough to throw dust into the eyes of such astute and learned
gentlemen as the Viee-Chancellor and the members of the Court of the
University of Benares. So, if there had been something suspicious about
this Bill, they would have certainly smelt it.and would have raised a
great deal of dust about it ; and since they have not done so, it seems
to me that the fears and suspicions of my Honourable and learned friend
are to some extent or largely unfounded. The main objection he has
to the Bill apparently refers to the constitution of this Standing Finance
Committee by statute. From the experience I have had for some years
in the Standing Finance Committee it seems to me that the two Univer-
sities of Aligarh and Benares as well as others, are constantly eoming up
to the Central Government for large grants. The Universities of
Aligarh and Benares have lately asked for very large sums of money—
and I believe rightly—for the use of their Universities. Those sums of
money were asked for and have been provided by the Central Govern-
ment. It is therefore only right and proper that the Central Govern-
ment, the custodian of the money of the taxpayer, when it makes such
large grants, in however worthy a cause, should exerecise a certain right
to examine and scrutinise how that money is spent, and therefore it seems
to me to be strange that the Honourable and learned gentleman should
question the right of the Central Government having a certain amount
of say in the constitution of this Standing Committee. The funds are
not being provided by the provincial Governments on this oceasion ;
they are being provided by the Central Government, and therefore it
i1s but right and proper that the Central Government should exerecise
some control over the expenditure of those funds.

Then there is another point, Sir, While these grants were asked for

and various memoranda were presented to the Standing Finanoe
L6CPB(LA) )
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Committee, it appeared that a great deal of criticism about the manner
in which certain funds have been spent in a particular University was
made. That is not a secret ; it is public knowledge. It is therefore
necessary that a strong Standing Committee should be created by statute
to regulate these funds and to make it answerable to Government, who

provide the funds. I think it is only right that such a body should be
created.

Then my Honourable and learned friend is well aware that a great
many Universities have these Standing Finance Committees. Drawing
a parallel from my own University of Delhi, we have got a body which
is almost on all fours with the body which is now proposed for the
Benares Hindu University. We have a Standing Committee which sits
for three years. That is for the normal term of elections in our
University, and that is what is being proposed for the Benares Hindu
Universty. I am not aware what the exact composition of this Stand-
ing Finance Committee is going to be, but I have no doubt that with the
one or two nominees, who ever they may be, of the Government or rather
of the Chancellor or the Rector, there would be certain elected represen-
tatives on the Court. That I must say, my friend will agree, is very
nearly the same as in the other Universities. There also we have Stand-
ing Finance Committees, and whether they are Standing Finance
Committees created by the Universities or whether they have been
actually created by statute, to my mind it makes very little difference.

Dr. Ziauddin Ahmad : On a point of order, Sir. The

_ ] . ) Finance
Committee has been in existence for 15 years

Mr. President : That is not a point of order.

The Revd. J. C. Chatterjee : I am quite aware, Sir, that the Finance
Committee has been in existence, and I believe the intention of this
Bill is to strengthen it so as to make it responsible to the authority which
provides the grants that the University is now asking for. I was just
saying that, in my own University of Delhi, there is a Finance Committee,
on which the nominees of Government sit, for the simple reason that
the University of Delhi is dependent upon Government for a very large
portion of its revenue, and nobody has taken objeetion to it, because
people who provide the money must have a certain amount of say as to
the manner in which it is going to be spent. I think, Sir, the Honourable
Member is unduly suspicious and that he is unnecessarily worrying
himself over a matter in which there is very little to fear.

The other point he has referred to is the proposal for
number of the members of the Syndicate. I again feel that it is a very
healthy change, because to increase the number of members of the
Syndicate of a large University like that of Benares, which is in some
way an All-India institution, from 17 to 20, is all for the good. Even
in a small University like that of Delhi, the members of the Syndicate,
or the Executive Council as it is called, exceed 20. So in a University
like that of Benares, where so many interests have to be represented, it
seems to me that the raising of the number from 17 to 20.is a step in
the right direction, and whether it is done by statute or by some other
method, to my mind the procedure makes very little differerce. It is

raising the
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a practical proposal, and has the full support, as we are told, of the
Vice-Chancellor and of the Court of the Benares University, and there-
fore we in this House ought to have no apprehension in passing this
Bill.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I shall not take much time of the House, but I
only want to say just one or two words. I found doctors on either side
disagreeing. When doctors disagree, laymen like me have to be very
cautious. The learned doctor on this side came forward with some of
his objections, and the reverend gentleman from that side came forward
with what he considered to be his replies to those objections, and I was
simply wondering how I could best adjust the two sides, and it looked
to me as if my reverend friend was trying to measure the scale of the
Benares University with that of the Delhi University......

The Revd. J. C. Chatterjee : Not at all.

Mr M. K. Acharya: ...... or possibly my Honourable and learned
friend on this side was trying to compare the scale of the Benares
University with that of the Aligarh University. Any way, I am not
concerned with any scale, whether borrowed from Delhi or from Aligarh.
All that I want to say is this. It is very unfortunate that my old friend
Pandit Madan Mohan Malaviya is not here in this House today when
a Bill like this is introduced, because probably he is the person best
qualified to speak and to tell us once for all how far this Bill will satisfy
the authorities of the Benares University. I am not at all concerned
with the reconstitution of the Standing Finance Committee. I never
take much trouble about these things. How many Members are going
to be on the Standing Finance Committee or who is to appoint them,
these are matters which I leave to the practical genius of practical
gentlemen. I am a dreamer and philosopher ; and these numbers 17 or
20 do not trouble me at all. There is only one feature in this measure
which I think I should welcome, and that is all that I wanted to say.
There will be an examination in Hindu religion for all Hindu students.
It seems to be one of the changes that are in contemplation, and 1 wel-
come that change. I believe it was about years ago that I paid a visit
to the Benares Hindu University ; and I stayed there for three or four
days with somebody, and it then impressed me that the so-called Hindu
University in Benares was just as good or as bad as any of the big first
grade colleges in South India. There was nothing particularly Hindu
about it, except that all the students that were receiving education in
that University happened to be students who are, I suppose, in the
Census Report described as Hindus. Of course, in the Census Report
a Hindu is one who is neither a Muhammadan nor a Christian

Dr. A. Suhrawardy : Is that the definition ?
Mr. M. K. Acharya : I believe it is so.
The Revd. J. C. Chatterjee : Nor a Parsi.

Mr. M. K. Acharya : Nor a Jew. So I do not believe that the
Census Officers, or even the Government of India for that matter, are
yet sure as to who a Hindu is. I am supposed to come from a non-
Mush.m constituency ; that is all. That is all the definition of my
constituency, and I am a non-Muslim. I think, Sir, in that respect the
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Hindu University is non-Muslim and non-Christian. There was no
Muslim or Christian religious teaching given in that University. I myself
graduated from a Christian college, and I learnt plenty of the New
Testament in my college, and T do not ever regret that I did learn it.
In any case, it struck me in those days that, although something was
shown in the time table by way of religious instruction to the boys, yet
very little was actually given. And in passing I may say that in the
days in which I was a teacher myself in charge of an educational
institution, I always made it a great point to impart religious instruction
on non-sectarian lines to the pupils—in fact at one time I even went to
the length of moving the Madras Government to appoint a Committee
on the subject. I had to write a book on the subject for the benefit of
the High School boys in the Madras Presidency—that was all in the old
days. Any way, I took some interest to see what kind of religious
instruetion was imparted to the students of the Benares University ;
and it struck me that very much more might have been done than was
actually done in those days. I hope there is a change now coming on,
and that the students of the Benares Hindu University will not be just
neminally veeeiving instruction in the Hindu religion, in Hindu ideals
and Hindu Dharma, but they will receive really sound and good instrue-
tion so as to be able to stand the test of an examination, if need be, in
the instruction which is supposed to be imparted to them.

Therefore, I think that this provision that there would be an
examination also and not merely instruction so as to make sure that the
boys do learn something is, on the whole, a fairly satisfactory innovation:
I admit one may know all the scriptures and yet may be as bad a
renegade as anybody can be. Therefore, there is a good deal of differ-
ence between learning and actual conduct in life. However, there is
this fact of being the knower of one’s religion, whether one follows it
or not. Knowing one’s religion, one may be tempted to follow it in due
course. That was an innovation which I thought was welcome. That
is all that interested me in this Bill. For the rest, I hope that now
that the expert on one side has been answered by the expert on the other
side, a layman like myself may on this occasion at least vote with the
Government and see the Bill passed.

8ir Frank Noyce : Sir, my Honourable friend Mr. Chatterjee has
made such an able defence of this measure that it is unnecessary for
me to add very much to what he has said. Dr. Ziauddin has accused
Government of precipitate action in bringing the Bill forward. The
papers I have in front of me are, I think, sufficiently thick to rebut
that charge. This Bill has been under consideration for at least a year,
and short and simple as its provisions appear to be, they have been the
subject of very prolonged discussion with the Vice-Chanecellor of the
University. I myself have spent several hours with him in devising a
measure which will be equally satisfactory to Government and to the
authorities of the University.

Dr. Ziauddin has asked why the Bill was not referred to a Select
Committee. It was because we were satisfied that it was acceptable to
the authorities of the University, and because, as I have said, that its
provisions are simple and no question of drafting arose, that we did not
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consider that it was necessary to refer it to a Select Committee. Dr.
Ziauddin thought that, if that had been done, opportunity might have
been taken so to amend the Benares Hindu University Act as to bring
such questions as the number of the Syndicate within the operation of
the Statutes instead of that of the main Act. I think, if he had looked
up the history of University legislation in this country, he would have
realised why such an amendment wculd not have been desirable nor
acceptable to the University. The Benares Hindu University Aect dates
from before the Report of the Calcutta University Commission. Since
that Commission reported, its advice in regard to the drafting of
University Aects has been followed, and such matters as Dr. Ziauddin has
mentioned are now brought within the operation of the Statute. If
we had made an. amendment bringing the number of the Syndicate within
the Statutes, we should have had to do likewise with regard to the
copstitution of the other authorities of the DBenares Hindu University
and that would have meant a very extensive remodelling of the Act,
which hardly appears necessary.

Now, I come to the main point, which is the necessity for a Standing
Finance Committee for the Benares Hindu University. Dr. Ziauddin
referred to this requirement as a bombshell to the University. I think
myself that Universities would weleome bombshells of this kind which
‘“ burst with blessings on their heads ’’. The bursting of such a bomb-
shell has its advantages and disadvantages and the disadvantage in this
case is, of course, that the grants to the University have been made on
the condition that it sets up a strong Standing Finance Committee. It
has in the past had a Finance Committee, but it is an entirely informal
body which was not constituted under the Aect or under the Statutes.
I venture to think that when (Government increase the annual grant of
the University from Rs. 1} lakhs to Rs. 3 lakhs and give it non-recurring
grants to the extent of Rs. 15 lakhs, they are justified both in their
interests, in the interests of the taxpayer and in those of the University
in taking steps to see that the grants are properly administered. That
is also the opinion of the University, as I have said. The University
authorities have never raised any objection whatever to the constitution
of a Standing Finance Committee. The only objections they did raise
were as to the manner in which it should be constituted, and those
objections have now been met fully and completely. I was asked how
this Standing Finance Committee is to be composed. It will consist of
the Vice-Chancellor ez-officio, who will preside over its meetings, one
member of the Court, who will be nominated by the Lord Rector, one
member who will be nominated by the Vice-Chancellor, and two members
of the Court who will be elected by the Court. I submit that there is
no Government spy on that Committee ; it consists entirely of the
members of the Court who presumably enjoy the confidence of the
University.

Ind Dr. Ziauddin Ahmad : No representative of the Government of
ndia ?

8ir Frank Noyce : The nominee of the Lord Reetor. There is
no question of the Government of India controlling
) - the activities of the Standing Finance Committee : it
will have full power in its own sphere. All that the Government of

3 ru
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India insist on—and I think they are justified in insisting on—is that
any change which may be made in the Statutes constituting the:: Standing
Finance Committee shall come up to the Governor General in Council
for approval. This House has constituted a Standing Finance Committee
of its own and I cannot but conceive that a Standing Finance Committee
cannot but be of great advantage to a University. It is, I submit, from
the Standing Finance Committee thus constituted that the University
can expect the ndvice which Dr. Ziauddin thought should be tendered
by the Government of India or by a body constituted by the Government
of India. I hardly think that the Education Board, whose formation
he envisages in the near future, would be in a position to give the
University advice in regard to the management of its finances, or that,
if such advice was given, it would be altogether welcome to the
University which is very jealous of its autonomy.

I think, 8ir, T have said sufficient to show that the Bill is a salutary
measure, and I repeat once more—and I am sure the House will agree—
that there cannot be anything radically wrong with a measure which is
acceptable both to the University authorities and to the Government of
India. -

Dr. Ziauddin Ahmad : Will the Honourable Member please answer
two of my questions which I have already put ¥ One is, who originated
the proposal of a Standing Finance Committee, and the other is, whether
the decision of the Standing Finance Committee shall be final or subjeet
to revision by the Council of the Court ?

8ir Frank Noyce : I am sorry I omitted to answer those questions.
I think the reply is really implicit in what I have stated. The suggestion
that there should be a Standing Finance Committee emanated from the
Government of India, which felt, as I have said before, that, in making
grants of the large amounis I have mentioned, they ought to have some
means of assuring themselves that they were properly administered and
that there would be no more bombshells coming in another fifteen years’
time. The second question is whether the constitution of the Standing
Finance Committee has the approval of the Court. I can assure the
Honourable Member that that is the case. I have before me the draft
Statutes regarding the constitution of the Standing Finance Committee,
which have been sent to us by the Court.

Dr. Ziauddin Ahmad : It has been imposed on the so-called
autonomous University.

Mr. President : The question is :

‘¢ That the Bill further to amend the Benares Hindu University Act, 1915, for
eertain purposes, be taken into consideration.’’

The motion was adopted.

Clauses 2, 3, 4 and 5 were added to the Bill.

Clause 1 was added to the Bill. -

‘The Title and the Preamble were added to the Bill.
8ir Frank Noyce : I move that the Bill be passed.
The motion was adnpted.



RESOLUTION RE CONVENTION FOR PROTECTION O WORKERS
AGAINST ACCIDENTS.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move :
¢¢ That this Assembly having considered :
(1) the Draft Convention concerning the protection against accidents of workers
employed in loading or unmloading ships ;
(2) the Recommendation concerning reciprocity as regards the protection

against accidents of workers employed in loading or umloading ships ;
and

(3) the Recommendation concerning the consultation of workers’ and employers’
Orgunisations in the drawing up of regulations dealing with the safety of
workers employed in leading or unloading ships ;

adopted by the International Labour Conference at its Twelfth Session recommends
to the Governor General in Council that he should examine the possibility of givi.n,g
effect to the above Convention and the Recommendations and that the results o
t::is gx.:emination should be placed before the Assembly within eighteen.months from
this date.’’

I have only a few words to say in respeet of this Resolution, but I
think it is due to the House that I should tell them what exaectly are
the reasons which have nade it necessary to bring it forward. As
the House will see froiwn its terms, it does not ecommit the House to any
definite expression of opinion, hut it conveys an injunction to the Gov-
ernment of India to proceed with its examination of the question, and
to place its proposals before the Legislature within a period of 18
months. The necessity arises in this way. Under Article 425 of the
Treaty of Versailles, the member Governments have bound themselves
to bring any draft convention or recommendation adopted by the In-
ternational Labour Conference before the competent authority em-
powered to take action, within 18 months from the date when the draft
convention or recommendation was adopted. In this case the period of
18 months will expire on the 21st December next, and as legislation will
be necessary before the Government can ratify the Convention, it is
necessary in order to comply with the provisions, of the Treaty, that
the draft Convention and the Recommendations should be brought be-
fore the Indian Legislature this Session, because before the next Session
begins, the period of 18 months will have expired. The nature of the
Resolution being what it is, I do not think it is necessary for me to go
into any great detail as to the terms of the Convention. It provides a
a pretty complete code for the proteetion of workers, employed whether
ashore or afloat, in loading and unloading ships. In a matter of this
kind, it is obvious that we could not in any ecase come to deecisions with-
out consulting Local Governments, commercial bodies, shipping interests
and the Port Trusts and we started consulting them some time ago.
We have not, however, yet received the opinions of all Local Govern-
ments, and we shall not be in a position to formulate our proposal until
we have their replies. Thereafter the whole matter will be taken up
and in due course the proposals .of the Government of India will be
placed before this House. Sir, I move.

Mr. N. G. Ranga (East Godavari and West Godavari cum Kistna :
Non-Muhammadan Rural) : T learn from the reports submitted to the
Government of India by its delegates to the International Labour Con-
ference that this particulur proposal was placed before them by the
Government of India in April last. Their delegates to the International
Labour Conference claimed that it was not possible for them to ratify
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or to accept this particular convention on behalf of the Government of
Ind}a, in view of the fact that the Government of India had such short
notice. In fact this was the same claim that they advanced in reply to
my Honourable friend, Mr. Matin Chaudhury, who ecriticised their atti-
tude. Sir, I learn from the Honourable the Leader of the House that
the Government of India has not yet had sufficient time to consult Local
Governments and also the other organisations which are concerned with
this particular matter. It is also learnt from him that the Government
of India have had replies only from a few provinces and not from all.
I should be very grateful to the leader of the House, Sir George Rainy,
if he would inform me whether they received the proposal from the
International Labour Office in April, 1930, or April, 1929. If it was in
April, 1929, that the Government of India were appraised of this con-
vention of the International Labour Conference, certainly they have
had more than enough time to consider this. If they had notice only
in April last, that is three months ago, then to ask for 18 months’ time
to give the necessary consideration for this particular convention, in.
order to arrive at their own recommendations, is rather an extraordi-
nary thing, because it shows that the Government of India are mnot
really anxious to help the workers of this eountry—dockyard workers
and workers employed on steamers—as-soon as possible.

It is a notorious fact that in most of our docks and shipyards, no
attention has been paid till now by the Port Trusts or the employers
to take the elementary precautions to prevent accidents to the workers ;
and even when accidents have occurred, very little attention is given
to the question of giving mnecessary compensation to these workers.
I am conscious of the fact that there is a Workmen’s Compensation Aect,
but by reason of the fact that these dockyard workers have not been
organised properly, this Act has failed to give sufficient redress or suffi-
cient assistance to these workers. Government have not taken care to
see that the employers are persuaded to take the necessary precautions,
and what is worse, there has been negligence on the part of employers
as well as of Government. But to-day Government come to us and ask
for a period of 18 months in order to formulate their own proposals.
The other day {i.e., Tth July, 1930), when my Honourable friend, Mr.
Matin Chaudhury, drew the attention of the Honourable Sir Joseph Bhore
to this question and inquired why Government should ask for six
months’ time to consider that particular convention regarding the in-
dustrial accidents of workers, he was given the answer that Government
had to circulate that particular convemtion to all the Local Governments
and to get the necessary replics before they could formulate their own
conclusions and place them before this House. Sir, a period of six
months was found necessary for that particular convention, so is not
that period iong enough for this particular convention also ! If this
period is not long enough, at most one year should be quite enough.
Why do Government want 18 months t* This question is very im-
portant, and I sincerely hope that the Honourable Sir George Rainy will
try his best to see that proposals are placed before this House within
at most one year from now. Secondly, Sir, there is a third section—
the recommendation concerning consultation between workers and
employers over the drawing up of regulations dealing with the safety
of workers employed in loading and unloading ships. Here I learn that
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some of the urban workers working in the dockyards of cities are or-
ganized into trade unions and therefore it is quite possible for them, or
it may not be impossible for them, to safeguard their own interests
when this particular question comes up for discussion, but what about
those workers employed on small sailing ships and also in inland ports *?
These workers are not at all protected because they have no organisa-
tions for themselves. Therefore 1t is quite easy for Government to ig-
nore them if their case is not placed before them properly. I would
request the Honourable Sir George Rainy to take note of this fact and
to try his best to see that proper representation is given to these people
also on any committees or councils which may be held to get this parti-
cular convention discussed at the proper time. Thirdly, Sir, I do not
know whether the Government of India propose to apply this partieu-
lar convention only to the seaports or to inland ports as well. There
was a discussion on this point at the International Labour Conference,
and the majority of the delegates were of opinion.that this particular
convention should be made applicable to workers employed.both at the
seaports and also in the inland ports, and to workers employed on the
shore and also on board steamers. Now I would suggest that it would be
in the interests of the dockyard workers in this country, and those
workers employed on the steamers and sailing ships, if this particular
convention were to be made applicable not only to workers at the ports,
but also to the workers in the inland ports of this country and to
workers on the shore as well as workers on board steamers. Lastly,
Sir, there is a provision made in this convention that a Government,
if it was found to be necessary, should be authorised to exempt any
small steamer or any small inland port from the provisions of this par-
ticular convention. Sir, I think this is a very dangerous pro-
vision. If this particular authority to exempt sailing ships or
certain inland ports were to be given to the Government of India,
I am perfectly sure, Sir, that the Government of India would try
to exerecise this power in as many cases as possible, to the detri-
ment of the wultimate interests of the unorganised and helpless
workers of the inland ports. Therefore I give this particular
caution to the Government of India not to try to take advantage of
this particular provision, but to try their best to extend the benefits
accruing from the application of this convention to the workers em-
ployed in inland ports also.

The Honourable 8ir George Rainy : Sir, I should like to say a few
words in reply to what has fallen from my Honourable friend. He
seerned to think that, in this case, the Government of India have been
extraordinarily dilatory. Now what actually happened was this. The
Convention and the Recommendations were adopted by the International
Labour Conference in its Twelfth Session in May and June, 1929.
Owing to the procedure of double discussion which obtains in the In-
ternational Labour Organization—first discussion in one year and a
second discussion in the next—and owing to the delay which takes place
before papers reach the Government of India from the International
Labour Organization, we had literally no time whatever to consult
Local Governments and the other interests concerned. In these cir-
cumstances it was clearly impossible for the Government delegates at
the Twelfth Session to take a decided line ; and it was the more neces-
sary, after we rcccived the draft Convention and Recommendations,
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that we should take steps to see that these important questions were fully
examined. The papers were issued from the Office of the International
Labour Organization at Geneva in September, 1929, and they finally
reached the Commerce Department about the middle of November.
There was no delay in issuing a circular to Local Governments asking
them to give their own opinions and to obtain the opinions of the in-
terests concerned, and considering that this is the first occasion on which
we have had a real opportunity of examining them, I do not think there
has been any undue delay. Now my Honourable friend put a question.
He wanted to know whether tlese provisions in the Convention and in
the Recommendations would apply to the inland ports. Sir, my Honour-
able friend is in a position to answer his own question. If he will read
the draft Convention and Recomwmendations, as no doubt he has already
done, he will find that the provisions do apply in many cases to the in-
land ports as well as to the scaports. Now when the International
Labour Conference have adopted a Convention, the member-Govern-
ments can decide for themselves whether they will ratify or not, but
they cannot ratify with reservations. Therefore, the answer to the
question is that, if the Gevernment of India finally decide that the Con-
vention should be ratified, and if the Legislature should eoncur in that
decision, because in order to make it effective legislation is necessary,
then in that case the provisions will apply both to the seaports and to
the inland ports. 1 think, Sir, that really answers most of what fell

from my Honourable friend, and it is perhaps unnecessary that I should
say more.

Mr. N. G. Ranga : Does the Honourable Sir George Rainy propose
to give due representation to inland workers employed in inland ports
who are not properly organised at present ?

The Honourable 8ir George Rainy : T am afraid 1 cannot give an
answer to that question at this stage, but 1 will certainly promise that
what my Honourable friend has suggested will be considered.

Mr. President : The question is that the following Resolution bLe
adopted :

¢¢ This Assembly having considered :

(1) the ldraft Convention concerning the protection against accidents of workers
employed in loading or unloading ships ;

(2) the Recommendation conecerning reciprocity as regards the protection against
accidents of workers employed in loading or unloading ships ; and

(3) the Recommendation concerning the consultation of workers’ and employers’
Organisations in the drawing up of regulations dealing with the safety
of workers employed-in loading or unloading ships ;

adopted by the International Labour Conference at its Twelfth Session recommends

to the Governor General in Council that he should examine the possibility of giving

effect to the above Convention and the Recommendations and that the results of this

E;:m}?ation should be placed before the Assembly within eighteen months from this
e.

The motion was adopted.



RESOLUTION RE CONVENTION CONCERNING THE MARKING
'~ "OF WEIGHT ON HEAVY PACKAGES TRANSPORTED BY
VESSELS.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move :

‘“ That thizx Assembly recommends to the Governor General in Council that he
should ratify the Draft Convention concerning the marking of the weight on heavy
packages transported by vessels, adopted by the International Labour Conference at
its 12th Ression held at Geneva in May-June, 1929.°’

This Convention, Mr. President, is a very simple one. It requires that
any package or object weighing one metric ton or more consigned for
transport by sea or inland waterway, shall have its gross weight plainly
and durably marked upon it on the outside before it is loaded on a ship
or vessel. The object of this Convention is to protect the worker
azainst the danger to which he is exposed if heavy packages which must
be locaded or unloaded on a ship by mechaunieal means do not have their
weight marked on them. Obviously, it must seldom be possible to move
a package weighing more than one metric ton by hand, and there-
fore it has to be moved by mechanical means. If the weight is not marked,
a crane or derrick may be used to lift the package though it is not
really strong enough to carry it. If the crane broke, there might be
great danger to the life and limb of those whe were emploved in work-
ing the cargo. Since that Convention was adopted, we have consulted
Local Governments, Local Adminirtrations, commercial bodies and the
other interests concerned on the question whether we should ratify the
Convention or not. The opinions we have received are practically un-
animous that the Convention should be ratified, and the only two dis-
seutient opinions we have received are from the Bombay Chamber of
Commerce and a firm in Madras. After considering the opinions, the
Government of India are clearly of opinion that it is desirable that tlhe
Convention should be ratified.

Then we have also considered the question whether special legisla-
tion will be necessary, but as far as we can judge there is no present
need for such legislation. The Port Trusts under their various Port
Trust Aets have the power to frame bye-laws for the safe and con-
venient use of wharves, docks, piers, ete., and we believe that it will be
quite possible to enforce the Convention by means of such bye-laws.
In one port, namely, Chittagong, the position is rather exceptional, be-
cause the jetties belong to the Assam Bengal Railway Company. The
Company, however, 1s willing to enforce the necessary rules to secure

compliance with the Convention by virtue of their powers under the
Indian Railways Act.

As regards the inland waterways, our information is that eranes are
very seldom employed in the loading and unloading of vessels, and pack-
ages weighing one metric ton and upwards have very rarely to be dealt
with. Therefore it appears to us that no legislation is necessary at pre-
sent on that point, but should it appear, as the result of further ex-
perience, that legislation to enforce the Convention is necessary, then,
undoubtedly, the Government of India would come to the House and
ask for the necessary powers. Sir, I move.

The motion was adopted.
( 365 )



RESOLUTION RE TERMINATION OF CONTRACT OF THE ASSAM
BENGAL RAILWAY.

The Honourable Bir George Rainy (Member for Commerce and
Railways) : Sir, I move :

¢4 That this Asaelnbl\ recommends 1o the Governor General in Gounell that, in view,
firstly, of the requirements for new construction and open line works on ra.llways which
will have to be met in the course of the next ten years, and of the demands which
the provision of adequate funds to mcet the capital expenditure required for these
projects will make on the resources of Government, and secondly of the fact that the
purchase of the Assam Bengal Railway Company’s interest in the Assam Bengal Rail-
way will not at the present time be financially profitable, and that another opportunity
for acquiring that interest will oceur in 1141, notice should not be given to the Com-
pany on the present occasion of intention to terminate their contract unless it should
prove possible 1o devise some expedient by which the purchase money can be found on
terms which wi!l neither involve the Government in substantial financial loss nor neces-
sitate any serious curtailment in the programme of new capital expenditure required for
the proper development of the railway system in aecordance with the cconomie needs
of the country.”’

I should like to express at the outset my regret that it was not pos-
sible to give longer notice of my intention to move this Resolution. Cer-
tain discussions have been in progress, and until they had terminated, it
was very difficult to formulate the exact terms of a Resolution. As soon
as I was in a position to do so, the Resolution was drafted and was sent in.
It was considered by the Central Advisory Council for Railways yester-
day, and copies of the Memorandum, which was placed before the Ad-
visory Council, together with a note showing what the recommendation
of the Council was, have been placed on the desk ‘before every Member.
As I said, I regret very much that it was not possible to give longer
nolice. Now, Sir, Government, in considering this question, and in
deciding what thelr line ought to be, have constantly kept before their
mind the strong feeling that is entertained by very many sections of
Indian opinion and which has often found expression in this House in
favour of terminating the contracts of the guaranteed Companies at the
earliest opportunity. All Honourable Members are of course aware that
this was the recommendation of the Acworth Committee. I should, how-
ever, like to read to the House exaetly what the Aeworth Committee said
.about the Assam Bengal Railway. In the first place their general re-
commendation was this :

‘‘ We recommend that the system of management by guaranteed companies of

English domicile should not be continued after the termination of their existing
eontracts.”’

The Committee then went on to deal with the various railways giving
the dates on which their contracts terminated, and what they said about
the Assam Bengal Railway was this :

‘‘ The position of the Assam Bengal Company is exceptional. All the other
guaranteed companics earn, in the shape of their share of surplus profits, a substantial
dividend above the guaranteed minimum, and their shares, even under the exceptional
market conditions of the present moment, stand in the neighbourhood of par. The
Assam PBengal net receipts do mnot even meet the 3 per cent. guarantee.
The shares ure consequently quoted at present at about 45. We should hesitate to
advise that the Seeretary of Btate should pay off at par in 1931 shares now standing
at 45. But the Company is not important, and there is ample time for eonmderahon

of this cxreptional case between now and 1931. In any ease, the amount at ifbue is
not large.’’

I have quoted that passage to show that the Acworth Committee recog-
nised that the Assam Bengal Railway stood in a somewhat different posi-
tion from others, owing to the fact that they earned sufficient in the
way of surplus profits to keep their shares above par, even at that time,

(366 )
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that is, 1921-22, whereas the Assam Bengal Railway was not even carn-
ing its guaranteed interest.

Now, Sir, we come to the question as to how matters stand at the
present moment. First of all let us take the revenue position and try
to accertain how the bargain looks from the point of view of Government,
which means the point of view of the taxpayer. Let us see how the
bargain would look if we were to carry out the purchase in accordance
with the terms of the contract. The ordinary share capital of th_e
Company is 1} million sterling and the guaranteed rate of interest is
3 per cent, that is to say, the Government have to pay annually £45,000
as interest on the Company’s capital. In addition, there is the Company’s
share of the surplus profits. In the years 1920-21 to 1925-26, no surplus
profits were earned. But in the following four or five years, there have
been surplus profits which in one or two years have amounted to as much
as Rs. 4 lakhs a year. We have considered very carefully what these surplus
profits might amount to during the next decade. The two years in which
they amounted to as much as Rs. 4 lakhs were rather exceptionally good
yeafrs, and we feel that it would be dangerous to ecount on the Railway
making surplus profits to that extent as an average during the decade,
although T certainly hope that in good years—gooc years for the railway,
1 mean, for the term good is somewhat ambiguous, since high receipts in
the Railway may mean a bad rice harvest in Bengal and very heavy rice
imports from Burma to Chittagong, still I do not doubt that in particular
years, the surplus profits might amount to or might even exceed Rs. 4 lakhs
a year. On the other hand, we must be prepared for years that are bad
from the point of view of the Railway, a year for instance in which
serious damage might be done to the hill section by heavy rainfall and
consequently the working expenses be high. Therefore, our view is that,
taking one year with another, we are not entitled to calculate that on the
average the surplus profits payable to the Company would amount to
more than Rs. 3} lakhs. In sterling that would be nearly £24,000, or
more exactly £23,750. Now, if we were to purchase the Railway, we
should of course no longer have to pay the guaranteed interest
on the capital of the Company, and we should not have to
pay surplus profits but in addition we should not have to pay the
administrative expenditure of the London Board of Directors,
and that amounts to about £8500. Altogether the total amount of the
charges of which we should be relieved, if we made the purchase, is
between £76,000 and £77,000. On the other side of the acecount in the
first place, we lose the Indian income-tax and the super-tax on the Com-
pany’s profits, which amount to a little over £3,000, and also of course,
we should have to pay interest on the money that we should have to
borrow in order to pay the Company’s capital Now, it seems very un-
likely, conditions being what they are, that the Government ¢f India
would be able to borrow money required for paying off the capital in
London at less than 6 per cent........

Ind_l!:‘. B. Das (Orissa Division : Non-Muhammadan) : Why not in
14 * ’

The Honourable 8ir George Rainy : I will come to that. Therefore
a8 against the charges, of which we should be relieved of a sum amounting to
something like £7,000, we should on the other hand have additional charges
to meet to £93,000. That is to say, we anticipate that. if we made the
purchase, we must lay our account for a recurring loss of something like
£17,000 a year. Therefore, on the face of it, the transaction does not look
like good business. It means that the Railway is not really profitable at
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present and that, if we take it over now, the loss will fall on us, but if
we do not take it over at present, part of the loss falls upon the Com-
pany.

The next point I want to make is this. According to the most recent
information that I have, the market price of the shares in Lomndon is
£78. Last year they rose higher, I understand, there was an impression
- that the Government of India was likely to purchase the Company and
the price went up to 98, but it has now dropped back to 78. My own ~
feeling is that when the London money market values shares at only 78
per cent. of their par value and when we are obliged, if we buy the Rail-
way, to purchase them at par, 1 feel a certain instinctive reluctance-—
possibly due to my Secottish nationality—in placing that extra £22 in
the pockets of the shareholders.

So far, I have been speaking of the matter almost entirely from
the revenue side. Let us now look at it for a moment from the capital
side. As Honourable Members know, during the last two years, it has
become increasingly evident that it is going to be difficult to raise all
the money that we should like to be able to spend upon railway deve-
lopment in India. Every Honourable Member knows that we have had
to curtail our programme of capital expenditure rather drastically.
We have not, I am glad to say, had to shut down any construction
which we had actually begun, but we have been compelled to postpone
the commencement of new projects ; and as far as I can foresee, it is
not going to be an easy matter in the next three, four or five vears to
provide funds for more than a very modest programme of capital deve-
lopment. Now, Honourable Members who hold strongly the view that
the contracts with the Companies should be terminated may very well
say to me : ‘‘ But surely in any year when a contract falls in, if you
‘devote part of the money, you can raise by borrowing, to buying out the
Company, then you will have so much less té spend on railway develop-
ment. Do the terms of the Resolution mean that the Government of
India are asking the Assembly to commit itself to the general proposi-
tion that the shares of these Company railways ought not to be acquired
when opportunity offers ?”° If the language of the Resolution on the
paper has eonveyed to any Honourable Member an impression that Gov-
ernment are asking the House to commit itself to a proposition from
which it could be inferred that opportunity ought not to be taken of
these opportunities when the contracts fall in, I should be very sorry,
because that is not the intention of Government at all. The reason why
these points were emphasised in the Resolution was this, that at the pre-
sent jyncture and in the existing circumstances, it is particularly diffi-
cult to raise the money we require for railway development. If we have
to purchase the Assam Bengal Railway, it will not mean that we should
still have a fairly good programme, though not quite so large as we could
have wished. It would mean that a programme which, as T have already
said, we regard as totally inadequate would become more inadequate still.
It might mean that we should have to put off for a year or for two years
the beginning of such important projects as the Bombay Sindh connection
and the Dacca Aricha Railway in Eastern Bengal. That being so, Gov-
ernment are bound to put the position clearly before the House and
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explain to them what the consequences are likely to be if we decide to
purchase this Railway.

Now, Sir, there is another point connected both with the capital and
revenue sides. The main reason why there have been surplus profits for
the last four or five years is, we believe, the policy adopted in recent
years of building short branch feeder lines on the Assam Bengal Railway.
Tt is this which has brought about an increase in receipts and has finally
provided surpluses. Now, it might be urged, ‘‘Is it not likely that with
the construction of more feeder lines the financial results of the line will
improve, and if this prospect exists, might not the purchase of the line be
profitable ¢ ’”. My answer to this line of argument is this. I believe it
is quite true that, if we could build several more feeder lines, the financial
results of the main line would be substantially improved. But if we spend
large sums of money to acquire the line, then I fear we shall not be able
to afford to build the feeder lines and in that case we shall not get these
additional profits For that reason I do not feel that we can take into
aceount any additional surplus profits arising from the construction of new
feeder lines, because if we acquire the line, we shall not be able to build
them.

There is another point which I ought to have mentioned earlier, and
about which 1 must say something now. We have very carefully con-
sidered whether, in addition to the saving of administrative expenditure
owing to the abolition of the London Board, there might not be adminis-
trative savings in India owing to the purchase of the line. It has been
suggested for instance, that the management might be amalgamated with
that of the Eastern Bengal Railway. That is a possibility, but after going
into the matter very carefully, we are satisfied that on the balance there is
not likely to be any saving. The Assam Bengal line has always been very
economically managed, and as soon as we took it under State managcment,
we should be faced with a very firm demand that the scale of salaries and
emoluments of all ranks should be raised to the same standard as on other
State-managed railways. That being so, I am afraid that any saving
expected in this region would prove to be illusory.

That, Sir, I think very nearly concludes what I desire to place before
the House. We have been exploring the subject to see whether any prac-
tical expedient can be devised in order to meet what I know are the wishes
of a very large number of Members of this House, without saerificing any
important financial interests of Government, which means of the tax-
payers. We shall continue our search, because it is not necessary to give
notice until the end of December. But I should be misleading the House
if T were to lead them to believe that I am very hopeful that we shall be
able to devise any such expedient. As far as I can judge, it will not be
possible to arrive at any scheme which would not either involve a.substan-
tial recurring loss to Government or which on the other hand would not
lead to a drastic curtailment of our capital programme. Nevertheless we
shall still see whether anything can be done. Meanwhile, owing to the
fact that it must be in the interest of the shareholders to he paid off at an
early date, so long as the line is not profitable to them and their shares
stand below par, we believe it may be possible to obtain an additional
option to purchase the line in 1936 instead of in 1941. If we are able to
arrange for this—and I may say that it is the course recommended by the

Central Advisory Council—we shall not be committed to the continuance of
LG6CPB(LA) J
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the contract for any long period. The Government of India in 1936 w ill
be able to decide whether, in the circumstances of that year, it is expedient
to purchase or not.

My Honourable friend, Mr. Das, put me a question about the differ-
ence 'between borrowing in England and borrowing in India and I said
I would come to it later But I think I shall be better advised to leave my
Honourable colleague the Finance Member to deal with that point, and 1
have no doubt that he will be able to intervene in the debate somewhat at
a later stage. Sir, I move,

Maulvi Abdul Matin Chaudhury (Assam : Muhammadan) : Sir, T
rise to oppose this Resolution. This Resolution on the face of it looks in-
nocent enough, but it involves a very scrious and a very dangerous de-
parture from the accepted policy of this House. The Resolution is in-
tended to give a new lease of life for ten years to Company management
on the Assam Bengal Railway. Honourable Members are aware that the
Acworth Committee, as Sir George Rainy pointed out, unanimously recora-.
mended that these English domiciled guaranteed companies should cease to
exist at the termination of their contracts.” I should like to supplement
the quotation that was made by Sir George Rainy by another quctation
from the same Report. The Committee said :

‘¢ Advantages may be claimed for the exercise by the London Boeards of the fune-
tions to which we have referred and for the technical and expert knowledge which
many of the Directors possess. But conditions in India have changed so greatly in
the last few years, and are changing so rapidly at this moment, that whatever may
have been the position in the past, we think the advantages of English management’
are now cutweighed by the great disadvantages of absentee control and the difficulty of
keeping in close touch with the modern social and trade conditions of India.’’

Now, Sir, this Committee eonsisted not only of two Presidents of the
Railway Board, but of Indian public men of eminence like the Right Hon-
ourable Srinivasa Sastri, Sir R, N. Mukherjea, Sir Purshotamdas Thakur-
das. In pursuance of the recommendations of this Committee, this House
passedd a Resolution in the year 1923 for taking over the Great Indian
Peninsula and the East Indian Railways under State management and the
contracts of those railways were terminated accordingly. In the year 1929
also, aceording to the same policy, the Burma Railways were brought under
State management. This House and the public outside have always been
very keen, very zealous about this question of State management, and we
had thought that this battle for State management had been fought and
won. But we are surprised today to find that the
Government have tabled this motion this Session.
Probably taking advantage of the peculiar constitution of this House now, .
Government want to smuggle in this proposal for Company management
for the Assam Bengal Railway for another ten years. 1 am sure, Sir,-
that, apart from every other consideration, on the question of policy and
principle, this House will throw out this Resolution. As to the merit of
the question, the capital of the Assam Bengal Rallway really comes to
over Rs. 23 crores ; out of this only about Rs. 2 erores is the Company’s
share in the eapltal About 11[12ths of the capital is Government money,
and 1|12th only is the Company’s property. Still, the Government of
India, holding 11|12ths of the capital, are going to hand over this under-
taking to the British investors........

4 P.M.
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Mr. A. H Ghuznavi (Dacca Division : Muhammadan Rural) :
Does the Honourable Member suggest that the shares are owned by the
Government ?

Maulvi Abdul Matin Chaudhury : I mean to say that Rs. 21 crores
of Indian (tovernment money have been sunk in this enterprise......

An Honourable Member : More substantial than shares is cash.

Maulvi Abdul Matin Chaudhury : And the Government wish to
hand over to the British Investor and the Board of Directors in London,
who own only 1|12th of the shares, the management of the whole show. The
pesition is, on the face of it, absurd. Then it has been suggested that:it
would not be financially profitable. This is a doubtful proposition to us.
According to this memorandum that has been submitted to us this morn-
ing, we are paying 3 per cent, guaranteed interest on a capital of
£1,500,000—that comes to £45,000, or about Rs. 6 lakhs. It has been
admitted by Sir George Rainy that the company has been making a surplus
profit for the last few years—the figures being :

Rs.
1925.26 .. .. .. 1,70,000
1926-27 " .. .. 2,19,000
1927-28 .. .. .. 4,04,000
1928-29 .. 3,96,000

When a newly constructed line like the Habigunj-Balla, Karimganj-
Dhurlabeheria, Mohanganj-Netrakona line and Jorhat-Furkating and
other sections are fully worked up, the surplus profit is bound to go up ;
ang on a modest estimate, we can caleulate that at least for the next ien
years we shall have a surplus profit of Rs, 4 lakhs every year. That makes
the total Rs. 10 lakhs ; and as Sir George Rainy has pointed out, there is
a saving in expenditure because of the abolition of the London . Board ;
that makes it about Rs. 12 lakhs. And so we make about Rs. 12 lakhs sav-
ing by taking over the Company’s share. The question really before the
House is whether this amount, which in ten years amounts to Rs. 120
lakhs, is to be handed over to the British investor or is going to be kept in
India ; that is the real question before the House, The Government say
that if we are to purchase the line, where are we to get the money from ¢
The value of the Company’s share is £1,500,000. The Acworth Committee
remarked :

‘“ We should hesitate to advise that the Becretary of State should pay off at
par in 1931 sharcs now standing at 45.77

The present market quotation is 78 for a £100 share and so the present
market value of the undertaking is £1,170,000 ; and that is the money we
have to provide. (An Honourable Member : ‘*‘ No, no.””)

Mr. R. K. S8hanmukham Chetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural) : We have to purchase at par.

Maulvi Abdul Matin Chaudhury : Supposing we have to purchase
at par and pay this sum of £1,500,000 and have to find the money, the pur-
chase may be effected either in cash or by the issue of India stock or by
annuifies.

Mr. A. A. L. Parsons (Financial Commissioner, Railways) : On a
point of information, Sir, under the contract, the purchase money must
be puid in cash on the 31st December, 1931.
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Maulvi Abdul Matin Chaudhury : I agree ; but in the year 1928-29
the Railway Board spent about 28 crores of rupees on capital expenditure ;
and a Railway Board, that can afford to spend Rs. 28 crores for capital
expenditure, can surely afford to make provision for Rs, 1 crores for the
purchase of the Assam Bengal Railway. Then again there is the Reserve
Fund. Rs. 18 crores are locked up in the Reserve Fund and one of the
main functions of the Reserve Fund was to provide money for writing
down capital ; money from the Reserve Fund can be very properly used
for the purchase of this Company’s share. If, Sir, you are to raise a loan,
then, as the Honourable Sir George Rainy has pointed out, we have to
pay £20,000 by way of interest. I have shown, Sir, that we are going 1o
make a saving of Rs, 12 lakhs, and £90,000 come approximately to that
amount. So we can pay the interest from the saving we can expect by
bringing it under Government control. So, Sir, neither on the question
of policy nor on the question of the merits is there the least justification
for continning the Company management. On these grounds I oppose
the motion.

Mr. R. K, Shanmukham Chetty : Mr. President, I mnust lodge a very
emphatic protest against the shortness of notice given to this House for
the consideration of a question of such vital importance as the one raised
by the Resolution before the House. My Honourable friend the Commerce
Member attempted to give some sort of an explanation for the delay in
giving notice of this Resolution. Sir, whatever might be the difficulties
that he might have had to encounter with the Secretary of State in coming
tu a final decision on this matter, the fact remains that this House is
asked to give its verdict on a very important Resolution without being
given a chance o examine the whole question in all its various aspéets,
We have been told in this memorandum that has been placed before the
House only this morning, that the Central Advisory Council for Railways
has approved of the suggestion of the Government of India with certain
modifications. On making inquiries, I found, that this matter was placed
before the Central Advisory Council for Railways only yesterday, that is,
after the Honourable the Commerce Member had tabled his Resolution.
That procedure, I submit, is unfair not merely to this House but even to
the Central Advisory Council. Sir, the objeet of the Central Advisory
Couneil is to examine in detail proposals of this nature, so that this House
may be in a position to know what exactly is the result of such a detailed
examination by the representatives of this House who serve on that Com-
mittee. Giving such a short notice even to the Central Advisory Couneil
on g matter of this nature is, I again submit, unfair to this ITouse and un-
fair to the Central Advisory Council.

My friend the Honourable the Commerce Member recognised the feel-
ing that we on this side entertain on the question of the State taking over
the Company-managed railways as the terms of their contraets termi-
nate. As a result of the recommendations of the Aeworth Committee,
it is now the recognised policy of this House, to which the Government of
India also is pledged, that as the period of contract of each of the rail-
ways terminates, the management must be taken over by the Government
of India., The time has now come for the Government of India to deecide
about the taking over of the Assam Bengal Railway in 1931. The reasons
for postponing this transfer to Government eontrol are given in the Reso-
Iytion which the Honourable the Commerce Member has tabled, He gives
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two reasons why this option ought not to be exercised at the present
moment. In the first part of the Resolution he says that the requirements
for new construction and open line works, which will have to be met in
the course of the next ten years and of the demand which the provision of
adequate funds to meet the capital expenditure required for these projects
will make on the resources of Government, will be rather heavy, and there-
fore this option ought not to be exercised now. I must frankly confess
that I do not at all like this part of the Resolution. Whatever my friend
the Commercc Member might say, the meaning of this Resolution is that,
if, in the opinion of the Government of India, any available money can
be more usefully spent on new construction or open line works, whieh
would be more advantageous, it would be advisable to spend that available
money for such purposes rather than expend it on Company-managed
railways. That, Sir, is a proposition which we on this side of the House
are not prepared to agree to. In a vast country like this with immense
possiiilities of railway development awaiting in the future, for a long time
to comg the state of affairs will be that it would be desirable to expenii
money on new construction and on open line works. Now, if that is going
to be a consideration, Sir, then, I am afraid that, even in 1937 or 1941,
or 1945 or 1950, this consideration will have as much validity as it has
at present moment. When the Bengal Nagpur Railway contract terminates
in 1950, we will still be in the same position. (An Honourable Member :
** By that time you will have Dominion Status.”’) And, if it is really the
intention of the Honourable the Commerce Member that this option ought
not to be exercised merely for the financial reasons mentioned in the second
part of his Resolution, I would earnestly ask him to omit the first part of
the Resolution,

Now, coming to the financial aspect, I need not go over the arguments
advanced by my Honourable friend, Sir George Rainy, as these arguments
are embodied in the memorandum that is before us. The argument, stated
briefly, comes to this. We will have to pay in cash on the 31st December,
1931, a million and a half pounds for the purchase of the shares of the
Assam Bengal Railway. The nett yield of the Assam Bengal Railway to
Government will be about £73,000. We cannot raise money in London
at less than G per cent., which means that we will have to pay £90,000
by way of interest on the capital, while we will be getting only £73,000
in return. That, in short, is the financial argument against exercising the
option at present. It is mentioned in this memorandum, and it was re-
iterated by my friend, that money could not be raised in London today
at less than 6 per cent. Sir, with the Bank of England rate at 3} per
cent., I would hesitate to take the statement that the credit of India is so
low that money cannot be raised on India’s revenues in the London market
at less than 6 per cent. at present. My friend Mr. Das raised a very per-
tinent question and asked why the money should not be raised in India.
I am sure the inance Member will give some reason, but we all know
v.'_hat that reason is. If the money is raised in India, my friend the
Finance Member will find it next fo impossible to remit it to London, and
iZ he is in that position today, Sir, he has himself and his currency policy
to thank for it, and cannot hold this House or the Indian money market
responsible for this state of affairs. As I stated a little while ago, it will
lead us to controversial topies, which it will not be advisable to raise
on this motion,
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Looking at the financial position, Sir, I am of opinion that a yield of
£73,000 on an investment of a million and half pounds is certainly an
investment which is not very bad, and if at all it is possible for my friend
the Finance Member to raise this money, he must leave no stone unturned
to raise the requisite capital and purchase the Assam Bengal Railway.

There is another factor which the House ought not to forget. It
may be that, as a result of the political situation in India, it may not
be possible to raise money in the London market at less than 6 per cent. ;
bat I would remind the House that this cash has to be paid not on the
21st December, 1930, but on the 31st Deecember 1931. If we decide to
exercise the option, notice has to be given before the 31st December,
1930, and it may be that if all goes well, if good sense prevails at the
Round Table Conference in October, before 1931, money conditions may
be easy and the credit of India may be restored in foreign markets and
we might be in a position to raise money at about 43 per cent. _I would
therefore ask most earnestly my Ionourable friends the Finance Member
and the Commerce Member to consider this question very earefully
before they decide not to give notice to the Assam Bengal Railway at
the end of this year.

Mr. B. Das : 1 listened to my Honourable friend the Railway Mem-
ber very attentively and it seems to me that he is in the confidence of the
Honourable the Finance Member, who has told him that he is not going to
foot the bill for the purchase of the Assam Bengal Railway, which is to
the tune of £13 millions sterling. Well, I hope that when my Honourable
friend, Sir George Schuster, rises to take part in this debate, he will give
us the attitude of the Finance Department towards this question.

To me the issue is confined to two points. One point is—and I am
glad that Sir George Rainy realises it—-that the non-official Members of
this House are all agreed and keen that all Company-managed railways
should be purchased by the State. I am glad that he recognises that
and that he accepts that. The second point, over which the Railway
-Member and the Railway Board are agitated, is that a sum of £17,000
may be lost to the taxpayers in India, and under those circumstances the
Railway Member cannot advise Members of this House and also the
‘Iinance Member to take a loan of £13 millions to purchase the Assam
Bengal Railway. I am indebted to my Honourable friend, Mr. Chetty,
for having raised the point about the status and dignity of the Central
Advisory Council for Railways. To me no Advisory Committee has any
statux, and I know when their recommendations go before the depart-
mental heads how they are treated as seraps of paper. I would ask a
pertinent question of the Honourable the Railway Member. Did he
consult the Standing Finance Committee on Railways to find out what
was their opinion ?

Mr. A. A. L. Parsons : Had there been a proposal on behalf of the
Government to spend money on the purchase of the Assam Bengal
Railway, then it would have been placed before the Standing Finane:
Committee for Railways. But until there was a proposal to do so—and
it could not arise until this motion was discussed in this House—it could
not properly be put before the Railway Standing Finance Committee.
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Mr. B. Das : If I understand the Honourable Member correctly, it
means that the Railway Standing Finance Committee, which body, as far
as 1 know, is given a very sacrosanct place in the management of
railways in India, has no power, has got no status to advise the Railway
Board regarding the purchase of the different railways. That is a matter
whick I think the Members of this House who are members of the
Railway Convention Committee—I think that Committee will soon be
a defunet body because the Assembly is going to be dissolved—will have
to take the matter up whether the Standing Finance Committee for
Railways have any control over the policy of the Railway Board. As
1 have stated, it is a matter of £17,000, and if I have read the little
leaflet that was placed on the table of the House this morning correctly,
my Honourable friend, Sir George Rainy, tells us that £78 is the price of
a £100 share. As a business man, I would ask the Honourable the
Finance Member why he did not ask the Secretary of State to buy up a
certain amount of these shares instead of waiting till the last day to
pay at par. '

The Honourable Sir George Schuster (Fipance Member) : I might
answer that question at onmce. If it was known at the London market
that the Seecretary of State was going to buy these shares, I venture to
prophesy that they would not remain at 78, and that before he could
pick up more than a few thousand pounds of the stock, the price would
wo up to par and it would be impossible to buy below that.

- Mr, B. Das : I may observe, T did anticipate that reply. However,
the House stands committed to the principle of purchasing the Company-
managed railways. To-day we are discussing the purchase of the Assam
Bengal Railway. I think next year at this time we will have to disenss
the purchase of that dilapidated railway over which my Honourable
friend Mr. Gaya Prasad Singh travels, the Bengal and North Western
Railway, over which we have to foot a bill to the extent of £10 millions.
If to-day we accede to this request on the part of the Government, then
strengthened with that idea, they will come to us next year and say,
‘“ We cannot purchase the Bengal and North Western Railway ’’, which
my Honourable friends of the European Group are very anxious should
not be purchased by the Government of India because it pays a dividend
of 16 per cent. at the cost of the travelling publie, at the cost of the
jovernment of India. 8ir, I cannot accede to this request, and when
I see that the financial loss to Government is only a trifle of £17,000, it
cannot stand in the way of our purchasing the Railway. It may go up
on the profit side ; it may not be a loss at all. Here is my Honourable
friend Mr. Abdul Matin Chaudhury the Member from Assam who is
very much interested in this particular Railway ; there are my Honour-
able friends Mr. Srish Chandra Dutta, of Assam and other Bengal
Members from Eastern Bengal ; and they will give their view points
and how anxious they are to see this Railway become a State Railwzy.
As my Honourable friend Mr. Abdul Matin Chaudhury has already stated,
why not pay this £1} millions from the Railway Reserve Fund which
has accumulated to the tune of Rs. 17 erores. My Honourable friend
Sir George Rainy smiles. The truth is that the Honourable the Finance
Member does not allow him to utilise that money for any of these pur-
poses: This is a fit occasion when we must utilise a portion of the
Railway Reserve Fund to purchase this Railway. I will suggest another
source from which this money can be tapped. India gets a share
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annuilly from the War Reparation money paid by Germany. Will the
Honnurable the Finance Member kindly say how much this amounts to ?

The Honourable 8ir George 8chuster : I should be very glad to give
an answer to my Honourable friend’s question, but I have not understood
hiwm clearly.

Mr. B Das : I want to know what amount is received from Germany
as India’s share of the War Reparation from Germany. I think it is
£250,000. As far as I recollect, that sum goes to-day to the Sinking Fund
for the reduction and avoidance of debt. Why not utilise that money to
purchase the Assam Bengal Railway ? Those of us who know how the
Assam Bengal Railway came into existence know that it was not origi-
nally a commercial proposition. It is really a strategic line. We know
how the Government of India, as it was then constituted, tried and the
Government of India as it is now constituted try to build strategic lines
and show them as commercial lines, so that this Iouse will not grumble
much, though such railway lines are really for the exploits of my Honour-
able friend Mr. Maeworth Young the Army Secretary. This Assam
Bengal Railway is really a strategic line. Of course my Honourable
friend Sir George Rainy said, and- also my friend Mr. Matin Chaudhury
pointed out, that the new extensions are the paying lines in that parti-
cular area. As the previous Government is committed to thai expendi-
ture, we are bound to buy it up and I do maintdin that there is no
other alternative but to buy it up. Otherwise it will produce a disastrous
feeling in Indian India. Sir, my Honourable friend the Railway Member
said that if we acquire this Railway labour will have to be paid better
wages and the revenue might decrease. The revenue may decrease, but
the money that will be paid to labour will remain in India and indirectly
it is a gain. There is another point that I would like to mention. The
Hononrable the Railway Member knows that in the Company-managed
Railways, there has been only Indianisation up to 42 per cent. When
the State takes over the control of this railway, it will be rapidly
Indianised to the extent of 75 per cent. in its superior establishment and
therefore the money paid to the Indian employees of the Railway and
the Indian officials will be a distinet gain to India, and the money that
is paid to the British officials passes out of India. My Honourable
friend Mr. Chetty has rightly alluded to my interjection why the money
was not borrowed in India. As far as I know, there was much heart-
burning in the Indian financial circles in Caleutta and Bombay because
the recent loan was floated by the Honourable the Finance Member in
London at 6 per cent. and not floated in India. I think it is only fair
to India that the Honourable the Finance Member should float the loan
in India at 53, and if that loan was not subscribed in India, then he was
justified in going to London. If the Honourable the Finance Member
will float a loan here, in spite of the financial depression,—which is due
not to us, but to the Treasury Benches, for not settling the constitutional
question— at 6 per cent., he will get it.

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
Will you underwrite it 1

Mr. B. Das : I am sorry I am not a financier and I think yon can ask
my Honourable friend, Mr. Kikabhai Premchand, to do it and I think he
will most gladly do it.
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Mr. President : Will the Honourable Member let me know how long
he is going to take %

Mr. B. Das : About 10 or 15 minutes more.

Mr. M. A. Jinnah : The Honourable Member has got only 15 minutes,
unless you give him permission to speak longer.

Mr. President : He has not exhausted his time. I feel that Honour-
able Members have not had sufficient time to go into this Resoluiion.
Moreover, I feel that there is a large number of Members who want to
discuss this important Resolution and I do not want to stop the debate.
Therefore I think it would be better if I give another opportunity to
Honourable Members to go into this Resolution and have a full discus-
sion on the subject. I think that will meet the wishes of Honourable
Members.

There is one thing more. I would like to inform Honourable
Members that particular seats have been allotted to them and they
cannot expect me to see them if they are not in their seats.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 15th July, 1930.

L6CPB(LA) K



	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156



